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HOUSE OF THE PEOPLE
Friday, 17th April, 1953
The House met at a Quarter Past Eight
of the Clock.

[MRr. SpeakeR in the Chair]

ORAL ANSWERS TO QUESTIONS
FOREIGN SCHOLARSHIPS
*1378. Dr. Ram Subhag Singh: (a)

Will the Minister of Education be
pleased to state whether the Govern-
ment of India award any foreign
scholarshipg to students from Part ‘'C’
States or the Andaman and Nicobar
Islands?

(b) It so, how many scholarships
were awarded during the financial
year 1952-537

(¢) How many scholarships are
proposed to be awarded in the finan-
cial year 1953-547

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes.

(b) One.
(¢) One.

Dr. Ram Subhag Singh: For what
period would the scholarship which is
proposed to be awarded in 1953-54 he
tenable and what would be the monthly
amount of the scholst*ip?

Shri K. D. Malaviya: Upto three
years. The monthly. amount is £30 per
month in the UK. and $135 in U.S.A.

Dr. Ram Subhag Singh: Maf' I know
whether any maximum age-limit has
been prescribed for the eligibility for
these scholarships?

Shri K. D. Malaviya:
think it is 30 years,

Dr. Ram Subhdg Singh: Do the Gov-
ernment determine the subject of study.
or will it be open o any branch ot
knowledge?
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Shri K. D. Malaviya: The subject of
* study is not narrowed down to any
group of subjects.

Shri N. Somana: To which State has
the scholarship for 1952.53 gone?

Shri K. D. Malaviya: To Delhi,

Shri Radha Raman: How many
scholarships were awarded to Delhi
residents?

. Shri K. D. Malaviya: I said only one;
that is the total,

Mr. Speaker: Before we proceed to
the next question, I may point out,
with reference to Question No. 1377,
that the hon. member Mr. B. K. Das
has authorised Mr. Samanta to put the
question, It will come at the end.

FEDERAI. FINANCIAL INTEGRATION

*1379. Shri M, L. Dwivedl: Will the
h:lai!ster of be pleased to
state:

(a) the increase in Central Revenues
from Part ‘B’ and Part ‘C' States and
Part ‘A’ merged areas only as a re-
sult of Federal Financial integration
or otherwise since the time of integra-
tion or merger of States under the
following heads:—

(i) Income-Tax, Super-Tax etc.;
(ii) Excise Duties;

(ii) Customs duties: and

(iv) Other heads; and

fb) what iq the annual aid or assis-
tance given by Centre to such areas
for their development. progress, or
any other scheme or project?

The Deputy Minisier of Finance
(Shri M. C. Shah): (a) I am afraid it
is not possible to furniskr the informa-
tion because the accounts of revenue
attributable to each State or Area are
not kept separately.

(b) Presumably, the hon, Member
refers to the aid or a-gistance given to
Part A States in respect of areas



2145 Oral Answers

merged in them. If so, it is not possi-
ble to furnish the information as assist-
ance is not given separately in respect
of such areas.

Shri M. L. Dwivedi: May I know if
any special steps have been taken by
Government for the development of
those areas which have begn merged\.
or which are now Part B or Part C
States and which formerly were Indian
States?

Shri M. C. Shah: As I stated, Sir,
assistance in the form of Grow More
Food, community projects, industrial
housing and other statutory grants are
given to Part A States, and to Part B
States and we give revenue gap grants
also. There is no other particular
assistance given for the develnpment
of these areas except the grants that
I have mentioned.

Shri M. L. Dwivedl: Is it a fact that
a guarantee was given by Government
when the Part B and Part C States
were integrated that income-tax and
surcharge will be levied only at a later
date. But as soon as they were merged
in Part A States these taxes began to
be levied immediately. May I know if
any care has been taken to exempt
them from these taxes for some time, or
give them some consideration?

Shri M. C. Shah: As far as Part B
States are concerned, as I said, revenue
gap grants are given. In regard to
Part A States some other grants are
given. It is the responsibility of those
States to consider thgse :ases,

As far as Part B States are con-
cerned, according to the flnancial inte-
gration certain concessions were given
with regard to income-tax. With regard
to customs or other inter-provincial
duties certain agreements were entered
into between these States and the
Centre and according to ‘hem certain
concessions are given to them.

Shri M. L. Dwivedi:. I want to know
whether the agreement entered into
between the States and Government
were respected in this connection ir-
respective of the fact that those areas
were transferred to other States?

Shri M. C. Shah: I 4o not follow my
hon. friend.

Shri M. L. Dwivedi: There were
certain covenants entered into with
Part B and C States in which the
Central Government gave them certain

arantees, Were those guarantees ful-

lled before these States were merged
with Part A States?

Shri M. C. Shah: I have no infor-
mation: I will require notice.
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Shri M. 8. Gurupadaswamy: May 1
know whether after the ﬁ_qancmi
integration, the financial position of
many of the Part B States has been
adversely affected and the grant g}m
by the Centre is very inadequate?”

Shri M. C. Shah: I do not know how
this question arises.

NON-MUSLIMS IN WEST PAKISTAN CampP

*1380. Shri Bahadur Singh: (a)
Will the Minister of Rehabilita-
tion be pleased to state whether there
are any non-Muslims In West Pakistan
Camps still awaiting to be brought to
India?

(b) If so, what is their number and
which are those Camps?

The Minister of Rehabilitation
(Shri A. P, Jaln): (a) and (b). Yes,
59 in D.A.V. College Camp Lahore on
the 25th February, 1953,

Shri Bahadur Singh: May I know
what are the chief difficulties that have
Ismdqd?in the way of bringing them to
ndia? :

Shri A. P. Jaln: No difficulties; they
are coming all right.

Shri Gidwani: May I know ‘whether
there are any Hindus and Sikhs in the
Swaminarain Camp who have been
evacuated from Karachi?

Shri A. P. Jain: The Swaminarain
Camp was a camp maintained by
certain persons.. Our Highh Commis-
sioner also used to take some sort of
interest in it, Now that camp has been
disbanded and only a few rooms are
kep.t. Those who want to come to
gnd:a may come and stay for a few
ays.

STANDARD OF UNIVERSITIES

*1381. Shri V. P. Nayar: (a) Win
the Minister of Education be pleased
to state whether Government are
aware that the Standards of Educa-
tion in the various Indian Universities
at the graduate and post-graduate
levels vary?

(b) If the answer to part (a)
above be in the afirmative, what
steps, if any, have Government taken
in the matter?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K, D. Malaviya): (a) Yes. Sir.

_(b) The matter is under considera-
tion.

Shri V. P. Nayar: May I know
whether Government are aware that
consequent on the differences 1in
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standards of various Indian universi-
ties the alumni of various universities
experience great difficulty in entering
service?

Shri K. D. Malaviya: I have already
said that there are differences in
standards and Government is con-
sidering this matter very actively.

Shri V. P. Nayar: May I know
; whether in view of the fact that there
are differences in the standards set up
by various universities, Government
have taken any steps to see that
people who come from such universi-
ties with higher standards do not
suffer from any disadvantages in the
matter of entering publia services?

Shri K. D, Malaviya: We cannot say
just now what will be our step t{o deal
with students who come from universi-
ties with a higher standard. The whole

{“matter is under consideration and very
soon some decision will be taken.

Shri V. P. Nayar: Is it not a fact
that several students have so far been
prevented from entering rcervice cwing
to such differences?

Shri K. D. Malaviya: They may
have been prevented on account of
their low standard of knowledge.

-~ Shri T. S. A, Chettiar: May I know
whether in the Conference tomorrow
of Vice-Chancellors and representatives
of Government this subject will come
or only the contemplated Bill ¢f the
Government of India will come?

Shri K. D. Malaviya: This question
will also be considered.

Shri 8. V. Ramaswamy: May I know
what is the objective of Government—
to level down the standard, or to level
it up? =

Shri Punnoose: May I know whether
Government are thinking in terms of
equalising the standard or removing
the disadvantages arising out of the
inequalities? ’

Shri K. D. Malaviya: Both these
things will be considered.

TRAL AGEN 'TO LOOK AFTER CASES IN
Supreme CouUrT

*1382. Shrl V., P. Nayar: (a) Wil
the Minister of Law be pleased to
nstate whether there is a Central
Agency in the Ministry of Law to
arrange and look after the conduct of
cases in the Supreme Court on be-
half of the various State Governments?

(b) If the answer to part (a) above
be in the affirmative, which are the
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States which have agreed to come un-
der this Agency and which are the
States keeping away from the said
Agency?

(¢) Do Government propose to lay
on the Table of the House a state-
ment showing the details of contribu-
tions of the various State Governments
to the Central Agency for the years
1950-1951 and 1852 and the details of
payments to Counsels and Agents for
the period, by the Central Agency?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes, Sir.

(b) All the States except the States
of Assam, Uttar Pradesh and West
Bengal, jained the Scheme of the
Central Agency Sectlon. The State of
Madhya Pradesh, ceased to partlcipate
in the Scheme from 1st March, 1953.

(¢) The desired Statement is laid on
the Table of the House. [See Appendix
IX, annexure No. 33.]

Shri V. P. Nayar: Is it a fact, Sir,
that the Central Government have
exerted pressure on the olher States
Governments to join this?

Shri Biswas: No pressure has been
exerted, They were asked if the?r would
join. Most of them have joined. Only
these three States did not join; one
State has gone out.

Shri V, P. Nayar: May I know what
is the reason for those States which
had once been in the scheme getting
away from il? May I also know what
is the special advantage of the scheme
to the States?

Shri Biswas: The special advantage
is this. The cost is shared bctween the
Centre and the State Governments.
That reduces the expenses, so far as
the State Governments are concerned.
The reasons why these States did not
join the scheme are these, The Govern-
ment of U.P, wrote in 1850 that they
do not consider it either convenient or
necessary to set up a joint Central
agency for the cases in the Supreme
Court. The Government of West Bengal
have written that they will prefer to
work through their own Agent until a
clear picture of the work before the
Supreme Court can be obtained—I
suppose three years have not been
sufficient for them to obtain this ‘clear
picture’. The Government of Assam
stated in 1950 that they would not
participate in the scheme at the begin.
ning but promised to inform the
Government of India later if they
found it necessary to do so. We have
not heard from them again. As regards
Madhya Pradesh they do not give any
reasons; they say they will not parti-
cipate with eflfect from 1st March 1933.
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Shrl V. P. Nayar: May I know how
this Agency was chosen and also
whether all the State Governments
conduct all their cases through this
Agency?

Shri Biswas: It depends upon the
States concerned. As a matter of
fact, there is no compulsion. If they
choose, they can have the services of
the Central Government Agent. That
is all. And if they suggest that any
particular counsel should be appoiated,
their wishes are always respected and
those counsel are engaged on their
behalf and they pay for them.

Shri P, T. Chacko: May I know
whether the cases for the States are
not being conducted by the Advocates-
General of the States and, if so. how
is it that the expenses of the States
are reduced by paying to the Central
Agency when the cases are being con-
ducted by their Advocates-General?

Shri Bigwas: Besides fees which
have got to be paid to counsel, there
are the charges which are required to
be paid to the Asents. The participa-
tion of the State Governmeuts in this
scheme means that they share, hetween
the Centre and themselves, the costs
which have to be paid to the Agents.
So far as counsel are concerned, their
fees are paid by the States where
separate counsel are engaged. If they
choose to utilise the services of the
Attorney-General or the Solicitor-
General, then the fees are shared bet-
\;eeu ttie two in proportion to the work

one.

Shri V. P. Nayar and Shrl S.' V.
Ramaswamy rose—

Mr, Speaker: I am golng tu the next
question. This question has been dis-

cussed on the floor of the luuse a
number of times, I believe.
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The Deputy Minister of Finance
(Shri M. C, Shah): (a) Yes. In certain
Part B States inter-State transit duties
are being levied. The Indian Income-
tax Act now applies to all these States
except Jammu and Kashmir.

(b) The Agreement entered into
with all these States wnder Article 306
of the Constitution provides for the
abolition of the inter-State transit
duties within a maximum period of
five years from the cgmmencement v
the 5onstltution in Saurashtra, Rajcs-
than and Madhya Bharai and four
vears from the same gate in the case
of Hyderabad.

As regards income-tax, the old State
laws have ceased to have effect from
1st April 1950, and are applicable only
to arrear assessments of the pre-
integration period. There is *hus no
double taxation.

Shri M, L. Dwivedi: May I know
whether it is a fact that the State of
Jammu and Kashmir, which is now a
part ol India, is still imposing customs
duties upon goods coming to India
while on the other hand India is nut
imposing any such duties?

Shri M. C. Shah: I have stated that
there is no federal financial integra-
tion with Jammu and Kashmir.
the question does not arise.

Prof. D. C, Sharma: May 1 know
what the position of Himachal Pradech
and PEPSU is with regard to these
inter-State duties?

_Shri M. C. Shah: Himachal Pradesh
is a Part C States, There is no ques-
tion of federal financial integration.
ﬁmt:l the;ie ti?cts.c th:e Indian Income-tax
ct an t. i
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[The Minister of Education, Natural
Resources and Scientific Research
(Maulana Azad): I would like to
clarify it. The fact is that the ques-
tion of the financial integration of
Jammu and Kashmir State has not
yet been settled. Customs duty is one
of the major sources of revenue for
Jammu and Kashmir. If it is abolished,
the question arises that some other
source which could yleld a revenue of
one crore of rupees has to be found.
It is not that Jammu and Kashmir has
no connection with it but this matter
has not yet been decided.]

&5 Mivg €a : & ag JH
T AEm fr #5 wrE ar fe wr
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[Maulana Aszad:
are going on.]

Yes Negotlations

ConpiITIONS OF HitL Tripes oF TRIPURA

*1386. Shri Dasaratha Deb: Will the
Minister of States be pleased to state
whether Government are aware of
the social and economic conditions of
the Hill Tribes of Tripura and if so.
what steps have been taken or are
beinz taken to check the de'erlora-
tior: thereof.

17 APRIL 1853
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The Minister of Home Affairs and
States (Dr. Katju): The Government
are alive to the economic conditions
and other problems of the tribal peocfale
in Tripura. Rs. 3 lakhs were provided
for their welfare during 1852-53. A
provision of Rs. 5 lakhs has been made
in the Budget Estimates for such wel-
fare schemes during 1953-54¢. A provi-
sion of Rs, 10,000 has also been miade
for the grant of loans to tribal peo;lz.le
in Tripura. The Government are also
educating these people regardine the
evils of Joom cultivation and are ¢n-
couraging them to adopt terrace culti-
vation. An amount of Rs, 20,000 was
sanctioned during the last fliiancial
year for this purpose. .

Shri Dasaratha Deb: What is the
total number of Joomias in Tripura?

Dr. Katju: Who?

Shri Dasaratha Deb: Joomias, that is
peasants. There are two types of
peasants......

Dr, Katju: I want notice.

Shri Dasaratha Deb: May I know
whether these Joomia peasanis have
not been allowed to get any agricul-
;urg!’ loan because they have no tilllng
anaj

Dr. Katju: I should like ‘o have
notice of this question, because the
answer is to the question put and I
have given the answer.

Shri Nanadas: What steps have
Government. taken to provide lands t»
these tribal people?

Dr. Katju: I wonder—probally my
hon, friend must have fone there.
There is plenty of land. It is ouly a
question of how to cultivate.

Shri Nambiar: Give them lands.

Mr. Speaker: Order, order. No speak-
ing with the Minister like that.

Shri Namblar: Wilhout giving them
the land how can they cultivale?

Mr. Speaker: I am going to the next
question.

SECTION 144 IN TRIPURA

*1387. Shri Dasaratha Deb: Will
l{):hMinllter of Btates be pleased to
] .

(a) whether an order under section
144 Criminal Procedure Code was pro-
mulgated by the District Magistrate
of Tripura on the 12th November.
1952 in the area comprising Sadar
and Sonamure;

(b) whether the order was challeng-

ed in the Court of the same Magis-
trate by a citizen of Agartala and the
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tition of that citizen was rejected
g; him;

(c) whether the same citizen made
an appeal against that order of Dis-
trict Magistrate in the Seasion Court,
Agartala;

(d) whether the Sessions Judge
held that there were no material facts
justifying the order and that the
delay on behalf of the Magistrate in
giving verdict wag unfortunate; and

(e) if so, what steps do Govern-
ment propose to take to ensure that
such things do not recur?

The Minister of Home Affairs and
States (Dr, Katju): (a) Yes.

(b) Yes; the petition was rejected.
(c) Yes.

(d) The Sessions Judge observed
that "order of lhe learned District
Magistrate is defective as 1t does not
state the material facts of tae case as
required by sub-section (1) of section
144 Criminal Procedure Code”. The
delay on the part of the District Magis-
trate in passing the order refusing to
rescind the order promulgated under
secti 144, was regarded by the
District and Sessions Judge as ‘“unfor-
tunate” who also observed tirat the
District Magistrate had not delayed the
order deliberately.

te) A copy of the judgment of the
District and Sassions Judge has been
forwarded to the District Magistrate
for guidance and it 1s expected that
such defects will not occur in future,

Shri Biren Duit: May I know whether
it is the practice at present that when
the Chief Commissioner or the Con-
gress President goes 1o any meeting,
section 144 is promulgated in the area
where the meeting tukes place?

Dr. Katju: Sir, I did not quite catch
the question,

Mr. Speaker: He is asking whether
it is the present practice—I am saying
in my own words—lhat wherever any
meeting is going to be held, section 144
is applied?

Dr. Katju: I do not think it is the
practice.

Shri Birem Dutt: I am asking
whether it is the practice that when
the Chief Commissioner and the Con-
gress President arranges any meeting,
the area is kept under section 1447

Dr. Katju: I do not think that is
the practice.
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Shri Nambiar: May I know whether
there was an instance when the Com-
munist Party wanted to hold a con-
ference, section 144 was issued in the
same place and ihe matter was refer-
red to the hon. Minister and it is not
yet removed?

Dr. Katju: Sir, may I submit to you 4
for future guidance and for a general
ruling: here is this yuestion relating
to one particular matter about a certain
area. How can 1 carry the whole of
Tripura in my mind?

Mr. Speaker: The difficulty of the
Chair is that untii the question is put,
the Chair is not in a position to know
whether it is allowable or not. I do
not think this is allowable, I agree with
the hon. Minister.

Shri Nambiar and Shri
rose—

Mr. Speaker: There is no scope for
any further gquestions,

TRi1BAL WELFARE FUND

*1391. Shri Biren Dutt: Will the
Minister of States be pleased fo state:

- (*
Punnoose

(a) the total amount of money
granted under Tribal Welfare Fund -
for Tripura in 1952-53;

(b) what part of it has been spent
and under what heads;

(c) whether there iz any unofficial
body formed for the disbursement of

this Fund;

(d) whether it is a fact that the
Ganatantrik Nari Samity made a .
number of representationgs for the
establishment of boarding houses,«
cottage industry centres and schools
for the tribal people from this Tribal
Welfare Fund; and

(e) if so, what Governmemt pro-
pose to do about that?

The Minister of Home Affairs and <«

States (Dr. Katjn): (2) and (b). There
is no Tribal Welfare Fund as such but
a statement containing the Budget
provision made in 1932-53 for welfare
of Scheduled Tribes in Tripura and
the expenditure incurred is placed on
the Table of the House. [See Appen-
dix IX, annexure No. 34.]

(¢) No.

(d) and (e).
made.

Shri Biren Datt: Arising out of the
statement given regarding provision for
the welfare of scheduled tribes in Tri-
pura, may I know wh‘cther this money

Enquiries are being
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has been allotted to some persons wiro
are under trial in criminal cases, ke
that of kidrapping and murder?

Dr. Katju: I do not think so.

Shri Biren Dutt: Will the Minister
inquire into this matter?

Dr. Katju: Yes, certainly.

Aupio-VisuaL AIps FOR BASIC AND SocCIAL
EDUCATION

*1393. Shri T. §. A. Chettlar: (a)
Will the Minister of Ed on be
pleased to state the programme for the
availability of audio-visual aids in the
promotion of Basic and Social edu-
cation in the current year?

(b) What is the amount of money
allotted for the purpose?

(¢) Are these aids, when available,
proposed to be sold for the wuse of
educational institutions? -

The Deputy Minister of Natural

Resources and Scientific Research
(Shri K. D. Malaviya): (a) to (v). A
statement containing the requisite in-
formation is placed on the Table of
the House. [See Appendix IX, annexure
No. 35.]

Shri T. 8. A. Chettiar: May I know
whether concessional rates to educa-
tional institutions will be given?

Shri K. D. Malaviya: Yes, Sir. I
think so.

Shri T. S. A. Chettiar: May I know
whether they propose iv prepare these
audio-visual aids themselves or with
:lhe Eo—operation of private institu-

ons?

Shri K. D. Malaviya: Private agencies
are also included in our schemes.

Shri T. S. A. Chettiar: May I know
whether Government propose to make
these films in co-operation with institu-
tions all over India so that there will
be a regional touch in them and it
would be of interes: to {them.

Shri K. D, Malaviya: Just now we
are proceeding with these schemes but
the suggestions given by the hon.
Member will also be considered.

Shri 8. C. Samanta: How much help
is being given by the Central Institute
of Education in this respect?

Shri K. D, Malaviya: Help is being
given on various items. For instance
a sum of Rs. 25,000 is provided for
the purchase of dacumentary films and
Rs. 25,000 for helping production of
such films. Production of 18 educa-
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tional films per year is also contem-
plated. So these are the different items
of the programme,

Shri 8. C. Samanta: To what extent
is the Central Instituie of Education
helping in the preparation of this pro-
gramme?

Shri K. D. Malaviya: I have already
said that we have got a scheme and
help is contemplated fur the different
heads under that schene.

Shri T. S. A. Chetlar: May I know
whether all threse audio-visusl aid films
are made by Govesnment themselves
or they give aid 10 private institutions.

Shri K. D. Malaviya: The Govern-
ment of India is iiself taking the initia-
tive in this matter. 'n certain respects
they are negotiating with private
also to produce some films.

COMPENSATION CLAIMS

COMMITTEE

*1394. Shri Badshah Gupta: Will
the Minister of Defence be pleased to
state the results achieved so far by the
Pre-partition Compensation Claims

Committee?

The Deputy Minister of Defence
(Sardar Majithia): The Committee was
set up to scrutinise and assess pre-
partition claims arlsine from requisi-
tioning of lands and bulildings in East
Bengal during the War. So far the
Committee has scrutinised and assessed
45,625 claims involving a sum of
Rs. 1,47,05,086 covering twelve districts
of East Bengal.

Shri Badshah Gupta: May I know
f any amount has been paid on
account of the claims in favour of
India?

Sardar Majithia:
been paid so far.

PRE-PARTITION

.No amount has

ARMY AND AIR FORCE TRAINING CENTRES
IN THE Pr OPOSED ANDHRA STATE

*1396. Shri Nanadas: (a) Will the
Minister of Defence be pleased to stnte
the principles followed in openini.
maintaining Army and Air Force
training centres in India?

(b) How many military training
centres are there in the proposed
Andhra State?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) The following
general principles guide the selection
of Army and Air Force Tralning
Centres:—

(¢))] 1ts central location in relation
to the recruiting and training
area in which it is situated;
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(ii) availability of good accom-
modation;

(iii) safety from the strateglc
point of view; and

(iv) communication facilities.
(b) Therc is none at present.

Shri Nanadas: May ] know whether
the Government propose to open
military training centres and ordnance
factories in Andhra in the future?

Shri Tyagl: No, Sir.

Shri Nanadas: May I know whether
Government are aware of the fact that
there is discontent among the Andhra
soldiers that they have nc military
base near their home and it is also
standing ‘in the way of Andhra youths
joining the military sgrvice.

Mr. Speaker: Order. order. It is
argumentative,

Shri Tyagl: It is wrong.

INDIAN Co-OPERATIVE TUNION LTD.

*1397. Shri M. L. wal: (a) Will
the Minister of Rehabilitation be
pleased to state the personnel of the
directorate of the Indian Co-operative
Union Ltd.,, to which the Faridabad
Development Board advanced a loan
of 24 lacs of rupees?

(b) What were the terms and
object of the loan and when was it
advanced?

(c) How much of the loan s
accounted for and how much is due
from the Union?

(d) What s‘eps have been taken for
acrounting and realizing the dues from
the Union since it closed its activities?

The Minister of Rehabllitation
(Shri A. P. Jain): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix IX, annexure
No. 36.]

(¢) and (d). A Special Officer is
examining the Balance-sheet of the
Indian Co-operative Union Ltd., as on
30th June. 19852, and subsequent
accounts relating to the loan of Rs. 24
lakhs. His report will be further
examined with respect 1o the available
assets of the Union when it closed its
activities in Faridabad. Steps will be
taken to recover the dues from the
Union, if any.

Shri M. L. Agrawal: When the loans
were advanced in 1949-50, 1850-51.
1951-82, why have the terms not been
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finalised and how do they expect the
terms to be finalised?

Shri A, P. Jain: I do not think that
question arises from my answers.

Shrl M. L. Agrawal: In the state-
ment it is said that detailed terms
have not been finalised.

Shri A. P. Jain: +ailed terms have
not been finalised. Principal items have
been finaliged.

Shri M. L. Agrawal: May I know
whether, besides this loan, there was
another loan of Rs. 24 lakhs from the
Prime Minister’s Fund to this body?

Shri A. P, Jain: I do not think there
was any such loan. A} any rate I have
no kpowledge about it.

Shri M. L. Agrawal: When can we
expect the report of the Special Officer?

Shri A. P. Jain: The Special Officer
is working with all speed. I cannot say
when the report will be submitted.

Shri P. T. Chacko: The hon. Minister
said on a former occasion that there
were serious irregularities in the finan-
cial transactions of this Union, and
subsequently the Chief Minister of
Delhi who was a Director of this Union
repudiated this in the Delhi Assembly.
In view of this may I know whether
the Government have re-examined this
guestion and what is the position?

Shri A. P, Jain: What I said was
that certain serious firregularities had
been pointed out by the Accounts and
Audit officers. I stand by that state-
ment. If the hon. Member wants, I can
read out some of the irregularities
which have been pointed out.

Shrimati A, Kale: What are the
names of the Members of this Board?

Shri A, P, Jain: It is a long list.

which I have laid on the Table of the
House.

Dr. Suresh Chandra: Is it not a fact
that the Auditor had said that there

were no serlous irregularities in the
accounts?

Shri A. P. Jain: We ed the
Auditor to give us a copy of the report.
The Auditor did not supply us with a
copy of the report. Then, we obtained
a conpy of the report from the Registrar
to whom this report is submitted in the
regular course. From that report it is
apparent that he did point to certain
irregularities, irregularities of a serlous
tvpe. We wrote to him a letter and the
Vice President of the Union also made
a reoresentation o that effect. 1 in-
vited him to see the Administrator
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and look into the irregularities pointed
out by the Auditor with reference to
the report.

Pandit D. N, Tiwary: May I know
how much of the loan has been termed
as bad loan?

Shri A. P, Jain: That has yet to be
determined.

Mr. Speaker: Let us go to the next®
question. ]

UN-BEMP Le3YMIMT 3} - CE1r 20 cF FACICRIE
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*1388. Shri M. §. Gurupadaswamy:
Will the Minister of Defence be pleased
to state:

(a) whether about 5.000 workers in
Ordnance Factories, Depots and M.E.S,
establishments face unemployment on
account of their being declared sur-
plus;

(b) whether any provision has been
made by Government to provide alter-
native employment to these workers;
and ‘

(¢) whether any proposal has been
submitted for the consideration of
Government on behalf of the workers’
Unions®?

The Deputy Minister of Defence
{Sardar Majithia): (a) and (b).
Approximately 3,562 workers, includ-
ing casual workers, are surplus. but
every effort is being made to absorb
as many of them as possible in alter-
native employment.

(c) The proposals made by Works
Committee in respect of depots have
been examined in detail. but it is re-
gretted that it has not been found
possible to accept any of them.

As regards Ordnance Factlorles, a
suggestion has been made that a Com-
mittee should be appointed to examine
the possibility of utilising the surplus
manutacturing capacity of the factorles
tor the production of civilian goods.
The Government have already declared
their intention on the floor of the
House, to appoint a Committee to
examine the whole set up of the Ord-
nance Factorles, including how best
the entire capacity of the factories can
be utilised.

Shri M. 8. Gurupadaswamy: May I
know whether any notice was served
on these workers before finally dis-
charging them from service?

Bardar Majithia: Yes; I have already
said that they are found surplus, No
notice has been served except on 53
workers of the Metal and Steel factory,
Ishapur.

17 APRIL 1853

Oral Answers 2160

Shrl M. S. Gurupadaswamy: May I
know whether the workers' represen-
tatives were consulted before this
declaration of surpius was made?

Sardar Majithia: Yes, Sir.

Shri M. 8. Gurupadaswamy: May 1
know what were the specific proposals
put forward by the Workers' union
betore the concerned authorities?

Sardar Majithia: Every case was
examined and it was fully discussed
with the Workers' union. It is a ques-
tion of three pages and I do not intend
1o take the time of the House by read-
ing all of them. If the hon. Member
wants to know about any specific depot
or factory, I shall only be too pleased
to let him give the details.

Shri K. K, Basu: May I know the
provincial break-up of these 3,500
workers?

Sardar Majithia: As I said, Ordnance
factories, roughly about 2,000; Depots
R?%ué 1,362 and about 204 in the

Shri K. K. Basu: In view of the fact
that the question of utillsing the
Ordnance factories for civilian produc-
tion is under consideration, does the
Government propose to discharge
these 2,000 workers before it {s
finally declded?

Sardar Malithia: As I have already
said, every attempt is belng made to
find alternative employment to them.
It is expected that very much less than
the number that is mentioned possibly
will be found surplus. cause
there are other depots and we have got
a scheme by which we check up the
deflciencies and surplus in the parti-
cular zones. Every attempt is made to
see that the surplus is not thrown
away as the Opposition Members think.
They are thoroughly examined and
every attempt is made to give them
alternative employment.

Shri Nambiar: May I know whether
it is a fact that in Jubbulpore 105
workers were thrown out and 11 out
of them have declared a hunger strike
and whether that has been brought to
the notice of the hon. Minister?

Mr, Speaker: Order, order, I think
that does not arise.

Shri Namblar: This Jubbulpors fac-
tory is concerned with war {ransport
equipment,

Mr. Speaker: But, the question of
hur;;zer strike is an entirely different
matler.

Shri Nambiar: Is it a fact......
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Mr. Speaker: It may be a fact; but it
is nof, related to this.

Shri Namblar: Let him answer the
first part.

Mr. Speaker: The hon. Member by
combining many parts, stands to lose
the whole thing. [ am going to the next
question.

RECOMMENDATIONS OF UNIVERSITY CoM-
MISSION

*1399. Prof. D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the steps taken to implement
the recommendations of the University
Commission Report; and

(b) the amount of grant given to
the Punjab University for construct-
ing its buildings at Chandigarh?

The Minister of Rehabilitation
(Bhri A, P. Jain): (a) Attention is
invited to the reply given to Starred
Question No. 549 asked by Prof. Ram
Saran on 5th March, 1953.

(b) Does not arise.

Prof. D. C. Sharma: May I know
what action has been taken with re-
ard to the recommendation of the
ommission on examinations?
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[The Minister of Education and.
Natural Resources and Scientific Re-
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search (Maulana Aszad): It has been .

explained many times in the House
that the recommendations made by the
Commission were of three kinds. Some
of thre recommendations concerned the
Universities, some concerned the Cen-
tral Government and others concerned
the State Governments. Government
tried to implement them by introducing
some Bills here and getting them
passed. No effective step has so far
been taken regarding the recommenda-
tions which concerned the Universi-
ties and the State Governments:
Government are of the view that
until an agency is formed for this pur-
pose, this reform will not be carried
out. The hon. Member is aware that
only yesterday a Confgrence was called
to consider this matter.]

Prof. D. C, Sharma: May I know the
agency the Government is thinking of
setting up in order to collate all the
various recommendations with reference
to the States. Universities and the’
Centre, in order to have them impley
mented?
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[Maulana Azad: Yes, Government
have this suggestion in view that an
agency should be formed to survey
the entire fleld of Universities reform

and to consider the important recom-
mendations made by the Commission.}
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[Mauldna Axad: It is difficult to say
what difficulties confront them, but
undoubtedly they will be having diffi-
culties. I think that until an agency is
formed to consider all these matters
and to look into these difficulties, this
work cannot progress.]

Shri Barrow: May I know if the
recommendation in respect of the Uni-
versity Grants Commission is being
implemented?
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[Maulana Azad: The matter is under
consideration.]

Prof. D. C. Sharma: May I know if
the intention of the Ministry is to have
a new Commission to examine the
report of this Commission?
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[Maulana Azad: No. Government
thinks there is no need for this.]

REHABILITATION LoAN TO0 PUNJAB  STAT

*1400. Prof. D. C, Sharma: (a) Will
the Minister of Rehabilitation be
pleased to state whether any rehabili-
tation loan was sanctioned by the
Government of India to the State of
Punjab during the year 19527

(b) Was any particular condition
attached to such loan?
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The Minister of Rehabilitation
(Shri A. P. Jain): (a) Yes, loans
aggregating Rs. 1,41,93,000 were sanc-
tioned.

(b) The loans bear Interest at 4%
per cent, per annum. Simple interest
will be recovered on each of the first
three anniversaries on the dates of
withdrawal of loans. Thereafter the
loans together with interest thereon
at the above rate will be recovered in
seventeen equated instalments payable
on each anniversary of the date of
drawing.

Except in the casg of loans granted
to the Government of Punjab for
Chandigarh project, bona fide losses
are to be shared in the ratio of 50:50
by Ehe Punjab and Central overn-
ments.

Prof. D. C. Sharma: May 1 knbdw,
Sir, if there was any controversy with
regard to the rgte of interest between
the Punjab State and the Central
Ministry of Rehabilitation?

Shri A, P. Jaip: No question of any
dispute about the rate of interest can
arise, because the raie of interest is
fixed by the rate at which the Govern-
;Tent of India borrows from time to

me.

NATIONAL  SAMPLE  SuRvVBY

*1401. Shri Morarka: Will the
It;h?ister of Finance be pleased to
state:

(a) whether it is a face that although
the National Sample Survey was set
up three years ago for collecting data
for the use of the National Income
Committee, no use could so far be
made of its data by that Committee;

(b) whether the data collected by
the National Sample Survey is based
not on any objective measurement but
only on opinion survey; and

(c) whether the work of crop cut-
ting surveys which was being done
hitherto by the Imperial Council of
Agricultural Research has now been
transferred to the National Sample
Survey and if so, why?

The Deputy Minister of Finance
(8hri A. C. Guba): (a) The National
Sample Survey was set up to improve
the quantity and quality of statistical
data relating to production, consump-
tion and other aspects of the economic
and social life in India and also to
filll the gaps in information required
for National Income estimation. Some
of the data collected by the National
Sample Survey is being utilized by the
National Income Committee.

(b) No, Sir. The National Sample
Survey adopts objective methods of
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measurement in conducting econumic
surveys and follows a procedure similar
to that adopted for such surveys in
other countries.

(c) Yes, Sir. In order to have better
and more systematic co-ordination it
has been decided to develop the
National Sample Survey as central
focal agency under which all schemes
of National Sample Survey may be
conducted. In pursuance of this deci-
sion, the work of Crop-cutling survey
which was being done by the Indian
Council of Agricultural Research has
been transferred to the National Sample
Survey. -

Shrl Morarka: May I know why the
data regarding the production of jute,
cotton and sugar are not published by
this Department?

Shri A. C. Guha: Al the data or
reports have not been published yet.
‘The National Income Committee Report
came out long bel’cu‘iﬂl the first pro-
visional report of the National Sample
Survey was ﬂublished. So. it was not
possible for the National Income Com-
mittee to utilize the data collected hv
the National Sample Survey. Yet, I
can say., some of the unpublished data
0! the National Sample Survey were
utilized by the National Income Com-
mittee.

Shri Morarka: My question has not
been followed by the hon. Minister,

Shri A. C. Guha: Yes, I have [ollowed.
My point is......

Mr. Speaker: Let him make his sub-
mission.

Shri Morarka: My question is why
the Natiopal Sample Survey Depart-
ment has not yet published the data
regarding cotton, jute and sugar. My
question Is not why they have not
been made use of by the National
Income Committee, but why they have
not been published.

Shri A, C. Guha: Only the first and
provisional report has been published
and other reports will be published
later on and this may come in the'
second report. The final report has not
yet been published,

Shri Morarka: May I know why the
data collected by Prof. Gadgil at the
Poona Institute have not yet been
published by the Government?

Shri A, €. Guha: This puint was
raised on a previous occasion and the
hon. Finance Minister gave the reoly
that the data collected by Prof. Gadgil
have been permitted to be published
by the Poora Institute. So, those data
slso will be available to the public,
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Shri Morarka: I know the permis-
sion has been given, but may I know
why the Government did not think it
proper to publish those data as they
have published the other data collected
by Prof. Mahalanobis.

Shri A. C. Guha: It is not a question
of Prof. Mahalanobis or Prof. Gadgil.
There is a committee functioning, and
the National Survey Committee has
published the data which have been
accepted by them. If there have been
any remarks or data not accepted by
the Committee, that may be published
by some other agency, and for that
permission hag been given.

Shri K. b. Sodhia: How many specia-
lists are there to understand the work-
ing of these specialised organisations?

Dr. Suresh Chandra: May I know
whether there are algp these Sample
Survey Departments in the Stale Gov-
ernments, and if so, where is the neces-
sity of having a Central National
Sample Survey here?

Shri A. C. Guha: I have already
stated. Sir, that the idea of the Govern-
ment is to have a focal agency for all-
India sample surveying. I do not know
if any State has got any Sample Survey
Department;—I do nof think so.

Shri 8, V. Ramaswamy: What is the
method they have adopted? Is it fleld
survey? Do they actually go to the
flelds, or is it merely by perusing the
revenue records?

Shri A. C. Guba: It is field survey—
spot survey, fo be more accurate.

DAMAGES TO ‘IN. S. RANA’ aND ‘I N. S.’
DELHI.

*1403. Sardar A S. Saigal: (a) Will
the Minister of Defence be pleased to
:tate'whether it is a fact that °‘IN.S.
Rana' and ‘LN.S. Delhi’ were damaged
during the Indian Navy's recent staff

college cruise off the West Coast of
India?

(b) What was the cause of the
dam.age?

(c) What was the loss to the Navy?

(d) What exercises were these ships
having at the time when the collision
occurred between ‘IN.S, Rana’ and
LN.S. Delhi”?

The of Defence Organisa-
tion (Shri Tyagi): (a) and (c). On the
26th of March 1953, while ships of the
Indian Navy were carrying ont
exercises off the West Coast of India
Indian Naval Ships DELHI and RANA
had a slight grazing collision causing
only' superflcial damage.
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(b) The incident is being Investi-
gated by a Board of Inquiry whose

findings as to the cause of the accident
are awaited.

(d) The ships were carrying out
routine torpedo-firing exercises.

Sardar A, 8. Saigal: May I know,
Sir, how many such accidents occurred

in grevious years at the time of such
sta

college cruise?

Shri Tyagi: I have no information
on this point, but I might inform the
hon. Member that this accident was
only a minor affair.

Shri Altekar: What was the extent
of loss that was caused by the damage?

Shri Tyagl: No loss of life or any
substantial loss of property was
caused, It was only the superficial
structure of the ship that was slightly
damaged.

Shri Joachim Alva: Are the repairs
to the mingr and major injuries to the
ships carried oul in our own shipyards
or are they carted to England?

Shri Tyagi: The injury caused by
:Ihf:f‘ accident will be repaired here in
ndia.

Shri Raghuramaish: May 1 know
how long this enquiry is likely to take.
and when the Board is likely to give
its report.

Shri Tyagi: May I request the hon.
Member not to attacht too much im-
portance to this small incident?

Shri Raghuramaiah: A Board having
been......

Mr. Speaker: Order, order. I think
every accident must be followed by
smine enquiry. That [s the technical
rule.

Shri Tyagi: It is for the purpose of
finding out as to which of the officers’
neglect it was more for the purpose
ot discipline.

Shri Raghuramalah: I only wanted
to know, Sir, if I may, how long this
Board is likely to go on with the
enquiry and when we can expect the
report. It is a very reasonable ques-
tion, if I may say so, Sir,

Shri Tyagi: The question is quile
reasonable, but I have no information
just now.

Shri Sarangadhar Dgs: Is the Minis-
ter entitled, instead of answering Lhe
question, to deliver penegyglrs?

Mr. Speaker: It is a question of
opinion as to whether what he said is
a panegyric or not.
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SILVER REFINERY PROJECT

*1404. 8hri K, C. Sodhia: (a) Wil
the Minister of Finance be pleased to
state the name of the Airm with whom
a contract is being entered into for a
Silver Refinery Project?

(b) What are the terms of the con-
tract?

(c) What total quantity of silver is
going to be refined by this process for
payment of. the lease-lend silver?

(d) How long will it take to finish
this work?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) There are two
such firms.—(i) Messrs, Demag Eleciro-
Metallurgie, Karlsruhe (Germany) and
(ii) Messrs. Sepulchre Brothers (lndia)
Bombay.

(b) Messrs. Demag Ilectro Metal-
lurgie, with whom the necessary con-
tract has adready been executed, are
to supply the plant and machinery
required for the project on payment
in certain agreed instalments of toe
sum of £365,975 (Subject to price
variation). The firm will also be res-
ponsible for supervision of the work
of erection and pulting the plant into
service by the other firm namely
Messrs, Sepulchre Brothers, Messrs.
Demags have guaranteed the proper
performance of the sald plant and
machinery until they are working to-
the satisfaction of Government and
the reflnery actually produces silver
of the specified fineness with the speci-
fled minimum operational loss of
silver, I am placing on the Tahle of
the House a copy of the agreement
with this firm. [Placed in Library. See’
No. §32/53.]

The other firm, viz, Messrs. Sepul-
chre Brothers (India) will be responsi-
ble only for erection, testing and put-
ting into service of the said plant and
machinery, including the transport
thereof from the port of discharge in
India to the site of the Refilnery and
a separate Agreement in that connec-
tlon is being entered into with them,
The terms of contract with this firm
have however yet to be fingjised.

(¢) The total quantity of quaternary
alloy in shape of coing for refining is.
about 500 million ounces from which
about 250 million ounces of oure silver
are estimated to be extracted.

(d) On the basis of estimafed annual
output of 22 million ounces of fine
silver, the Refinery will take ahout
11 years to finish the work of extract-
ing silver from these quaternary colns.

Shrl K. C. Bodhia: What is the total
quantity of silver that we owe to
America?
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Shri A. C. Guha: 22§ million ounces.

Shri K. C. Sodhia: What will be the
total expenditure incurred on this re-
finery from the exchequer. due to this
extraction?

Shri A. C. Guha: The cost of erec-
tion of the entire machinery and plant
would be near about Rs. 90 lakhs, and
I think the cost of processing and
operational cost for getting the refined
silver would be Rs. 1.466 per pound
of refined silver.

Shri Joachim Alva: May I know
whether this Sepulchre Brothers is an
Indian or a foreign firm? 1If it is a
foreign firm, has it got Indian capital?

Shri A. C. Guha: I would like to
have notice.

Shri 8. V. Ramaswamy: Do Sepulchre
Brothers undertake anything else?

Shri A. C. Guha: It is only charged
with the transport of the machinery
to the site and erection of the machi-
‘mery and such work.

DISTRIBUTION OF MONEY ALLOCATED TO
SCHEDULED CASTES ETC.

*1405. Shri Muniswamy: Will the
Minister of Edueation be pleased to
state the proportion in which the
amount of Rs. 40 lakhs allotted for
Scholarships in the Budget for 1953-54
will be distributed among Scheduled
Castes, Scheduled Tribes and Back-
ward Communities?

The Minister of Rehabilitation
(Shrl A, P. Jain): The allocation of the
amount of Rs. 40 laghs amongst the
Scheduled Castes, Scheduled Tribes
and Other Backward Classes for the
year 1953-54 will be decided after
examining the recommendation of the
Board. A meeting of the Scholarships
Board is likely to be convened shortly
for the purpose.

Shri Muniswamy: May 1 know
whether the Government are aware
that the scholerships sanctioned to the
States are not properly distributed”
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[The Minister of Educati
Natural Resources and Selent‘l':c %.g
search (Maulana Azxad): No. Govern-

ment do not think so.]
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Shri P. N. Rajabhoj: Wirat vas the
proportion allotted to the Backward
Classes, Scheduled Castes and the
Scheduled Tribes in the last scholar-
ship distribution?

Shri A, P. Jain: Scheduled Castes:
Rs. 14,50.000; Scheduled  Tribes:
Rs. 5.00,000; Other Backward Ciasses:
Rs. 10,50,000.

Shri Muniswamy: May I kaow
whether Government are contemplal-

ing to increase this amount during the
current year?

Shri A, P. Jain: Yes.

Shri B. 8. Murthy: May I know
whether any complaints have been
received that the grants now being
given to the students are not sufficient
to cover their expenses?

Shri A. P. Jain: No.

Shri Nanadas: On what basis is the
allocation of moneys made?

Shri A, P. Jain: It is allocated, after
taking into account the following
factors:

1. The population of the three
groups;

2. Educational backwardness of
each group; and

3. Number qf applications received
from each group of candidates.

INDIAN Musicians

*1406. Shri Muniswamy: (a) Will the
Minister of Education be pleased to
state the total expenditure incurred
by the Government of India on the
recent celebration held at Rashtrapati

Bhavan in honour of the Indian Musi-
clans?

(b) Do Government propose to hold
such functions every year?

The Minister of Rehabilitation
(Shri A. P, Jaln): (a) An expenditure
of Rs. 7.380/7/- has been incurred by
the Government of India for awards to
Musicians of the year for 1952-53.

{b) Yes, Sir.
L]
Shri Muniswamy: May I know how

the selection of these musicians was
made?
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[The Minister of Education and Na-
tural Resources and Scienlific Research
(Maulana Azad): The selection was
made by the Academy.)

Shri Muniswamy: May I know whe-
ther the same musicians who came
this year will be allowed to come
next year*

ool B e ol Uye
- gReila 0 sk oS

[Maulana Azad: Sanads will be
given to fresh persons every year.]

TR ENG: A BT IS THT T
% &, T EQ AT I K q@IA?
-2 ob g Ul ol Uye
Lo Pk gk JG o Sl gy
- Kl S0 oS gaeof L

[Maulana Azad: They might be
called. That is a different matter.
But the awards will be given to fresh
persons evey year.]

oft go o 9% : g T A ¥ oA E
W 35 77 o g
GRANTS FOR UNIVERSITIES

*1407. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
state:

(a) the amount of grants sanctioned
for the Banaras and Patna Universi-
ties for the year 1952-53; and

(b) the purposes for which those
grants were sanctioned?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) and (b). A state-
ment is laid on the Table of the House.
[See Appendix TX. annexure No. 37.]

Shri Jhulan Simha; May I know
whether the Patna University has
made any request for grant for its
general and educational expenses”
I find from the statement that there
Was no allotment to Patna University.
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[The Minister of Education and Na-
tural Resources and Scientific Research

(Manlana Azad): [ cannot answer it
just now.]

st gam feegr: feg givafady i
R g e
¥ ford ot o @ TE & 7w WO
ar 7@ ?
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[Maulana Azad: How can the 5o

vernment say? It is to be decided by
the University.]

WMo GOW W : W7 X qY Fwar §
fr few far ox ag srem gfvafedior
Fr & oar & 7
oV L L S Ayl
Oyt Sl of = e il o
jrRegptige Syl & g3 Bls §

- 0&.
[Maulana Azad: Apart from the
four Central Universities, the grants

are generally given for sclentific and
technical education.]

off Qo qwo a1 : fF gzAT gfA-
afeft & gfmfefedi & az 7€ §, @
ford 3& ® a9 43, x¥ ¥ fag oY gz
forat aveft &, a8 wwr wew fadydy ar
o &g faaaf ?
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[(Maulana Azad: Government will
consider it.]

a5 mMifare €9 : |7 59 I ST
waroT g fE ...

Mr. Speaker; Let us go to the next
Question.

RECCMMLENDATIONS OF FINANCE CoMMIs-
SION

*1408. 8bhri N. B, Chowdhury: Wil
tbt';‘ Minister of Finance be pleased to
state:

(a) whether it is a fact that some of
the States have made any representa-
tions on the suggestions of the Finance
Cominission regarding the distribu-
tion of income; and

(b) If so, which States have done
so?

The Deputy Minister of Finance
(8hri A, C. Guha): (a) and (b). The
Government of I[ndia have not receiv-
ed any represeniations from the State
Governmenis on the recommendations
of the Finance Commission.

Shri N. B, Chowdhury: May I know
whether the Government are aware
that the Chief Minister of West Bengal
has expressed dissatisfaction with
regard to the principle of allocation?

Shri A. C. Guba: In the Budget
speech, most of the Finance Ministers
of the States have sald something or
other. It is quite natural when it is
the question of money, that every
State must have some such dissatis-
faction. But we have not received any
representation.

Shri P, T. Chacke: May I know
whether the Government have received
a copy of the Budget speech of the
Finance Minister of Travancore-Cochin,
wherein he has raised compiaints
agalnst the recommendations of the
Finance Commission, regarding grants
under Article 275 of the Constitution,
and whether Government have con-
sidered this guestion befora 1aking a
decision on the recommendations?

Mr. Speaker: 1 am afraid this ques-
tion will have to be raised in respert
of every State. There have been com-
plaints from many States. Let us go
to the next question.

Shri N. B. Chowdhury: One question,
Sir. May I know whether the Gouvern-
ment propose to set up another Finance
Commission in the near future?
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Shri A, C. Guha: That is laid down
in the Constitution.

INDIAN INSTITUTE OF TECHNOLOGY,
KHARAGPUR

+149. Shri N. B, Chowdbury: Will
the Minister of Education be pleased
to state:

(a) how far the work of building
houses for the Indian Institute of Tech-
nology, Kharagpur, has progressed;

(b) whether the work is proceeding
according to the original plan; and

(¢) when the constguction work is
likely to be completed?

Th!: ter of Rehabilitation
(shri A. P. Jain): (a) All staf?
quarters and 2 hostels have been com-
pleted. Three Wings of the Institute
are nearing completion, Work on the
3rd hostel and the rest of the Institute
building has been taken in hand.

(b) The work is proceeding accord-
ing to the plan prepared by the Board
of Governors of the Institute.

(¢) By 1935.

Shri N. B. Chowdhury: May [ know
whether the Director of the Institute
is connected with the work of super-
vision of this construction in any way?

The Minister of Education and
Natural Resources and Scientific Re-
seprch (Maulana Azad): No.

Shri N, B. Chowdhury: May I know
whether the Government have recelved
any complaints about the removal of
any article from the premises of this
Institute?

Shri A, P. Jain: No.
Maulana Azad: No.

Shri N, B. Chowdbhury: May I know

the total estimate of this construction
work?

Shri A. P, Jain: I cannot give the
total at the moment, but I shall give
the separaie figures, which are as

follows:

1 Director's Bungalow—Rs, (i4.350.
12 *A’ Class Bungalows— Rs. 3,70,058
28 'B' Class Bungalows—Rs, 6.43.9)%
65 'C' type Quarters—Rs. 6,48,802
40 'C-1’ type Quarters—Rs. 8,25.070
93 'H’ type Quarters—Rs. 6,40,908
4 Blocks—Bachelor quarters—

Rs. 9,02,788

Shri K. K. Basu: May I put one
short supplementary?
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Mr. Speaker: There is only one more
:minule, If that is put, then it will bar
the other question. Next question,
No. 1410,

EDUCATIONAL GRANTS

~_ _*1410. Shri S. C. Samanta: Will the
¢ Minister of Educatlon be pleased to
etate whether Central Grants for edu-
QatioW to different States vary accord-
ing to the population of each State?

The Minister of Rehabilitation
(Shri A. P. Jain): No.

ot q®o o MmwA : | F FAAY
#AY oft & o wwar g fF fog® o= &
AY wre Y ot §, v ¥ e § e
Y il &z vadie Ao @ A ?

kW) g&gs,:pgl i ,.'L...L.
Shghlle Sl speygery Jrped

= O s (ol Wy ) ey
. ['The Minister of Eduention and
Natural Resources and Scientific Re-
search (Maulana Azad): Yes.|
T q®o dto amwea : T & oA
awar § i giafadt s o) gf+-
afedt grzm w1 7 a1 AT A 9ig-
PRI AT AR ?
F
W e s e § ol Wye
et S L & G K e
- & pee Al
[Maulana Azad: No. So far aos the

" Commission is concerned, it has made
no such recommendation.]

%
WRITTEN ANSWERS TO QUESTIONS

UNATTACHED PERSONS IN CAMPS

*1377. Shri B. K. Das: Will the
Eﬂln::tter of Rehabilitation be pleased
o state:

(a) how many of the unattached
Persong put i1n Homes or Camps have
“b;en able to be self-supporting either

8D
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in those Homes or Camps or outside
after completion of their *ralning;

(b) what assistance has been given
to them for such purposes; and

(c) what amount has been spent so
far in giving them grants or loans?

The Minister of Rehabililation (Shri
A. P. Jain): (a) 2,667.

(b) (i) Financial assistance in the
shape of loans and grants for starting

wWork,
(ii) Securing Employment.

(c¢) Loans—Rs. 15.52C.
Grants—Rs. 3,43,905.

REVIEW APPLICATIONS BY LAND ALLOTTEES

*1383. Shri Madhao Reddi: Wil
the Minister of Rehabilitation be
pleased to state what procedure, if
any, hag been laid down by Govern-
ment for filing review a%plications by
the land allottees in PEPSU. and
Punjab to whom land allotments
were made after the amendment to
Rule 14 sub-rule (6) of the Adminis-
tration of the Evacuee Property Act?

The Minister of Rehabilitation (Shri
A. P. Jain): The procedure for filing
review applications is laid down in
Section 26 of the Administration of
Evacuee Property Act XXXI of 1051
read with Rule 31 of the Administra-
tion of Evacuee Prorerty (Central)
Rules, 1950. No special proceedure is
prescribed for review under Rule 14
sub-rule (8).

wed Wi} vt qadary

*pacy. st uing : (v) srpfee
duwa xur  dwfee e A
g aa=r? #Y g w59 5w deEw
qTFTL 3 ¥ Y & grew F oY foaw-
farer Tt ¥ fafiw gt o qrar mav §,
wr§ s fear § 7

(&) qrar a1 s Wy few
firer w1 @1 ?
The Minister of Education and Na-
tural Resonrces and Scientific

Research
(Maulana Azad). (a) and (b). A
statement giving the information re-

uired is laid on the Table.of the
ouse, [See Appendix IX, annexure
(-}
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DouBLE TAXATION oON ToBAcco PRODUCTS

*1388. Shri Rajagopala Rao: (a)
Will the Minister of Finance be pleas-
ed to state whether Government have
received memoranda from tobacco

owers of Sompeta, Tekkali and Sri-
akulam in Madras State about the
incidence of double taxation—excise
levy by the Centre and sales-tax by
the State Government—on tobacco
products like gheroots and cigars?

(b) If so, have Government consi-
dered the points raised in the memo-
randa and looked into the grievances
mentioned therein?

(c) What action is proposed to be
taken in the matter?

The Deputy Minister of Finance
(8hri A. C, Guha): (a) Representa-
tions have been received from tne
Tobacco Merchants’ Assoclations of
Sompeta and Srikakulam in Madras
State, complaining that tobacco pro-
ducts like cheroots and cigars, with
effect from the 1st April 1853, were
to pay sales tax to the State Govern-
ment as well as excise duty to the
Centre.

b) and (c). Yes, Sir; The levy of
Bales Tax by the State Government is
within its rights under item 54 of
the Seventh Schedule to the Constitu-
tion and the Government of India
cannot intervene in the matter.

AGE REBLAXATION FOR SCHEDULED CASTE
ASSISTANTS

%1389, Shri Jangde: (a) Will the
Minister of Home Affairs be pleased
to state whether it is a fact that Gov-
ernment are co:uiderin% or have de-
cldod to relax the ‘time limit of
services from 3 years to 1 year in the
case of temporary Assistants belong-
ing to Scheduled Castes for the pur-

of considering them for Assis-
mﬁﬂm Regular Temporary Establish-
men

(b) If so, are Government relax-
ing the time limit of five years service
to end on 22nd October, 1948 in case
of Scheduled Caste Assistants for
considering them for the post of As-
sistant Superintendent?

(¢) Are Government making pro-
vision to the effect that for premo-
tion to Assistant-Superiniendents the
Bcheduled Castes Assistants should
complete five years service on any
date and that the mbove fixed date
will not apply in their case?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes, 'The
relevant Instructions provide that
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persons who belong to 8Scheduled
Castes and Scheduled Tribes and who
have rendered one year's service as
Assistant on 1st July 1952 are e}igible
to be considered for inclusion in the
Regular Temporary Establishmeni of
Assistants, The period preseribed in
the case of others is 3 years if they
are Graduates and 5 years if they are
not. AL

(b) Reference is presumably to the
conditions of eiigibility for considera-
tion for appointment to Grades 1 to
III of the Central Secretariat Service
at its initial constitution. Among
others, persons who had rendered flve
years' service in class II posts in the
Secretariat or attached offices on 22nd
October 1948 and satisfied certain
other conditions were eligible to be
considered. Selections for initigl
appointments in terms of the Scheme
have now been completed and there
is no question of relaxing the condi-
tions as such for any category of
employees. I would add, however,
that Ministries were authorised to
recommend specially deserving cases
of persons who did not satisfy all the
conditions prescribed and all cases of
Scheduled Caste candidates so recom-
mended were accepted by the Home
Ministry and sponsored to the Union
Public Service Commission for con-
sideration. A certain number of them
have in fact been appointed to the
Service.

(c) The date 22nd October 1948 is
not relevant in respect of promotions
in future which will be madé in one of
two ways: .

(i) on the basis of seniority of
ermanent Assistants subject
o the rejection of the unfit;
and w

(ii) on the results of a Depari-
mental Test confined to Assis-
tants of certain specified ser-
vice groups.

In laying down the conditions of eligi-

bility for the Departmental Test, it Is

proposed to make certain concessions

E_?r t.lan'u)lt::ylﬁ-es belonging to Scheduled
astes.

FACILITIES FOR SPREADING Enumno‘f

*1390. Shri K. Subrahmanyam: (a)
Will the Minister of Home Affairs be
pleased to state whether the Govern-
ment of India is affording any facili-
tles to its employees for spreading
education in spare time?

(b) If so, what are those facilities
or incentives given to encoura% its
employees to take up this wor
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The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). No
Frticul&r facilities have been asked
or by, or granted to, Government
servants for the purpose. There is,
however, no bar to their engaging in
voluntary social service work of the
nature referred 1o, in spare time, pro-

' vided it does not interfere with the
~&ue discharge of their official duties.

PROTECTED MONUMENTS IN MALABAR

*1395. Shri N. P. Damodaran: (a)
Will the Minister of Education be
pleased to state the names of ‘pro-
tected’ monuments in the District of

. Malabar in Madras State?

(b) Is any information about the
historical or archsological importance
of these monuments available to a
visitor to these monuments?

. #(¢) Do Government contemplate to
bring any more monuments in Malabar
under the Protection of Monuments
Act?
+ The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) A state-
ment is placed on the Table of the
House,

(b) Not yet, Sir.

«"¢c) No, Sir.
STATEMENT
Protected Monuments in Malabar
Bl. No. Locality Name of the
- monum nt
1. Cannanore Fort Bt. Angelo
12. Cochin 8t. Franci®s Church
3 Tellicherry  Tellicherry Fore
q. Yakkara-dedarn Palghat Fort
5. Kidanganad- Jain Temple
amsam and
desam
8. Anjengo The Anjengo Fort

The remains of old

7. Tanga:seri
- Tangaaseri Fort.

r

PrrMISSION To HOLD MFETINGS AT AGARTALA

1097. Shri Dasaratha Deb: Will the
finister of States be pleased to state:
(a) whether_permission was sought
the Communist Party to hold its
ronference at Agartala on the 1l4th
November, 1952, and permission was
refused by the District Magistrate;
(b) how many public meetings were
.held at Agariala after the promulga-
tion of section 144 (after IZtErNovem-
ber, 1952) and in how many cases
permission was sought and in how
many cases it was given;
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’
(c) whether any permission was
given to others: and

(d) whether it is a fact that a case
under section 144 was instituted in
Judicial Commissioner's Court only
four months ago?

The Minister of Home Affairs and
States (Dr, Katju): (a) Yes, permis-
slon was sought by the Communist
Party to hold its conference at Agar
tala on the 14th November 1952. As
a breach of the peace was dpprehend-
ed the District Magistrate refused
permission.

(b) and (c). Permission to hold
meeting at Agartala after the 12th
November 1952 was sought for on
four occasions, In three cases permis-
sion was given but in the fourth case
permission was not granted for the
reasons stated at (a) above.

(d) No case under section 144
Criminal Procedure Code appears 10
have been instituted in the Court of
the Judicial Commissioner, about
four months ago.

Excise Duty oN Tosacco

1098. 8hri Dabhi: Will the Minister
of Finance be pleased to state:

(a) the rates of excise duty levied
on tobacco msed, for various purposes;

(b) the amount of excise duty on
tobacoo realized from each district of
Bombay State. during, the years 1951
and 185%;

(c) the quantity of tobacco exempted

excige duty in the case of pro-
ducers of tobacco;

. {d) the quantity of tobacco pro-
duced in each district of Bombay State
during the years 1951 and 1932; and

(e) the number of tobacco licences in
each district of Bombay State during
the years 1951 and 1952?

The Deputy Minister of Finance
(8hri A, C. Guha): (a) The rates of
Central Excise duty leviable on tobacco
under item 9 of the First Schedule
to the Central Excises and Salt Act.
1944, are furnished in Statement I
laid on the Table of the House. [See
Appendix IX, annexure No. 9.]

(b) to (e). Statistics regarding culti-
vation of tobacco and duty realized
thereon ip the Bombay State, by uis-
tricts, are not readily available but
figures are shown for Central Excise
Circles indicating the corresponding
districts covered. Three statements
(statements II. III and IV) are placed
on the Tawe of-  the House, [See
Appendix IX, annexure No. 39).



2181 Written Answers

LoaNs To DisPLACED PERSONS BY STATE
GOVERNMENTS

Sardar Hukum BSingh:
“99-{ Shri Ajit Singh:

(a) Will the Minister of Rehabilita.
tion be pleased to state the number of
displaced persons from whom re-
covery of the instalments in respect
of loans advanced by State Govern-
menrts for trade, business and industry,
was suspended till the payment of the
first instalment of recompense in res-
pest of their verified claims?

(b) When is this frst instalment
likely to be paid?

‘The Minister of Rehabilitation (NShri
A. P. Jain): (a) Out of the 9887 appii-
cations received upto the 21st March,
1953, recovery of the un-paid instal-
ments of loans upto one-tenth of the
amount of verified claims has heen
postponed in 1726 cases. In the re-
maining the recovering authoritias
have postponed recovery of one instal-
ments.,

(b) The scheme for conpensation is
under the consideration of Govern-
ment and a decision is likely to be
reached soon.

CLAIMS OF Dispr.ACED PERsONS (GOVERNMENT
SERVANTS)

" 1100 [ Sardar Hukam Singb:
'\ Shri Ajit Singh:

Will the Minister of Rehabilitation
be pleased to state:

(a) the number of claims of dis-
placed Government servants, servants
of States and local bodies in respect
of their pensions, provident fund, leave
enlery  gecurity deposits eic.. sent to
Pakistan for verification upto the 3lst
December, 1852; and

"(b) the number of claims verified by
Pakistan upto this date?

The Minister of Rehabilitation (Shri
A, P. Jain): (a) 18,041,

« (b) 5.261. -

RATION PER SOLDIER

1101, Shri Lakshman Singh Charak:
(a) Will the Minister of Defemce be
pleased to state the total quantity ot
ration per soldier issued in India per
day giving detail of each item issued?

h) What is the total guantity of
ration per day per soldier issued in
the: Jammu and Kashmir area?

(c) What are the reasons for in-
~voqge, if any, in the Jammu and Kash-
mir area?
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The Deputy Minister of Defence
(Sardar thia): (a) and (b). A
statement is laid on the Table of the
}g}ous:b] [See Appendix IX, annexure

o. 40.

(¢) The increase in ration to
soldiers in the Jammu and Kashmir
area is due to the strenuous conditions
prevailing there, A

ELBCTION  PETITIONS

Shri Bahadur Singh:
nez. { Sardar Hukam Singh:

Will the Minister of Law be pleased
to state how many election petitions
have so far been filed on the grouna
of improper rcjection of nomination
papers?

The Minister of Law and Minorityy
Affairs (Shri Biswas): 116 election,
petitions have been filed upto lst April
1853 on the ground of improper rejec-
tion of nomination papers.

DISQUALIFICATIONS UNDER REPRESENTATION
oF PeorLE's AcT

1103 f Shri Bahadur Singh:

* 7\ Sardar Hukam Singh:

(a) Will the Minister of Law be
pleased to state what is the total num-:
ber of persons who incurred disouali-
fications under Section 143 of the Re-
presentation of People's Act for defaults
in making the return of the election
expenses in respect of the last General
Elections?

(b) What is the number, out of
those referred to in part (a) above,
whose disqualifications have been re-
moved under Section 144 of the R~-
presentation of the People's Act?

The Minister of Law and Minorit$
Affairs (Shri Biswas): (a) 8¢30;

(b) 2512.

OFFICERS IN ANDAMAN ISLANDS

f Shri M. L. Dwivedl:
1104. ' Shri S, C. Samanta:

(a) Will the Minister of Home Affairs
be pleased to lay on the Table of th
House a statement containing the tul'?
lowing information:

(1) the number of gazetted, non-
gazetted officers, in the Ands-
man Islands with {he expen-
diture n salaries and estab-
l::lhmeut. department or office-

se,

(i1) the entire revenues and in-
come of the Andaman Islands
including Incomes, if any. from
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State-run enterprises, per an-
num since 1947,

(iil) the grants of various kinds
which Government have made
annually since 1947, and all
expenses incurred by the Cen-
tral Government on Andamans
since the Yyear mentioned

above; and

(iv) the actual area (i) under
cultivation or coconut planta-
tlon, (ii) under the forest de-
partment?

(b) Have Government any agency to
supervise the working of administra-
tive machinery in these Islands?

The Minister of Home Affnirs and
States (Dr. Katju): (a) (i) end ().
The required information is contained
in the attached statements I and IL
[See Appendix IX. annexure No. 41.]

(iii) and (iv). Information is being
collected and will be laid on the Table
of the House in due course,

(b). Yes,

GRANTS-IN-AID FOR EDUCATIONAL INSTITU-
TIONS

1105. Shri Jasani: Will the Minister
of Education be pleased to state:

(a) the amounts of grant-in-aid
given to the educational institutions in
the year 1851-52; and

(b) the names of the inatitutions and
purpose for which grants were given?

The Minister of Education and Na-
tural Resources and Sclentific Research
(Maulana Azad): (a) and (b). A
statement giving the required informa-
tion is placed on the Table of the
gous:.] [See Appendix IX. annexure

0. 42.

ARCHAEOLOGICAL EXCAVATIONS

1106. Shri 8. N. Das: Will the Minls-
ter of Education be pleased to state:

(a) the names and sites of archaeo-
logical excavations under operation in
;t;e Indian Union during the ycar 1952«

(b) the important discoveries and
finds secured as a result of these ope-
rations;

(c) the total expenditure incurred
in each of these operations; and

(d) the important results of the
examination of these finds by experts?

The Minister of Education and Ns-
tural Resources and Scientific Research
(Maulana Asad): (a) to (d). A state-
ment giving the requisite infor-
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mation 1s placed on the Table of the
House. [See Appendix IX, annexure
No. 45.]

ForeigN VISITORS

1107. Shri Radha Raman: (a) Wil
the Minister of Home Affairs be pleas-
ed to state the total number of forelgn
visitors who came to India during the
gear ended 31st December, 1952 and

ow many of them were Americans
and Russians?

(b) How many of these came af
tourists and for studies and on diplo-
matic assignments separately?

. The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). A
statement showing the total number
of foreigners and also separately of
Americans and Russians who wer:
granted vigas for India during the year
1952, is laid on the Table of the House.
The statement also shows how many
of these were 1ourists, students and
diplomats. Information as to the num-
ber of persons who actually arrivel
in India is not readily availabile.

STATEMENT

The total number of foreigners, and also sega=
rately of Americans and Rusasians, and
the number of tourists, students and
diphmo{a among Lhem, who
w:;;d graded visas for
ia during the r

1942, yee

Nationa- Nuwm- Touri- Btudents Diplo-

ity ber (1) mats
All nation-
alities 15,579 2,359 443 501

Americans ;579 1,660 80 314
Russiuns £3 o 30 17

UrBAN LoaNs TO DISPLACED PERSONS TOWN.
SHIPS

1108. Shri Dasaratha Deb; (a) W
the Minister of Bchlbll!tl(ﬂo)u P‘blcl
p'eased to state whether Government
have approved certain displaced per-
sons townships for grant of urban
loans?

(b) If so, which are the townships
so approved?

(c) What are the amounts of loans

til now sanctioned to these town-
ships?

The Minister of Rehabill
A. P. Jain): (a)o Yes. e

(b) A list indicating such townships
is laild on the Table of the House.
[See Appendix IX, annexure No. 4.)
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(¢) Information regarding the
amounts of urban loans granted to
residence of new townships :n the vurl-
ous States Is being collected and will
be laid on the Table of the House in
due course.

SMUGGLING OF Garya FROM MANIPUR

1109, Shri L, J, Singh: Will the
glﬂuter of Finance be pleased to
ale:

(a) the Tmntity of country ganja
from Manipur smuggled during 1848-
50, 1850-51, and 1931-52;

(b) the quantity detected during
the same period;

(c) how many cases of such smug-
gling were tried, during this reriod
nl:::ti‘;mw many smugglerg were con-
v H

(d) how the detected ganja, if any,
was disposed of;

(e) how much money was reallved
from the sale of detected ganja, and

(f) the steps sp far taken or likely
to be taken, tp check the smuggling
of ganja?

The ty Minister of Finance
(Shri A. C. Guha): (a) and (b). It is
not possible to state what quantity has
been smuggled; the quantity of coun-
try gonja detected being smuggled
from Manipur during the years 1948-
50. 1950-51 and 1951-52 is as under:—

Mds. Br: Tola
1949-50. 11 87 24
1050-51. 18 25 29
1951-52. 22 19 44

(¢) The number of cases of smuggl-
Ing tried in courts and the number of
smugglers convicted during the same
period are as follows:—

No. of casns

tried glers convioted
1949-50. 142 112
1950-51. 236 100
1851-82. 378 310

(d) and (e). The entire eguantlty of
ganja seized was confiscated and des-
troyed, the question of any money
being realised from the sale of con-
ﬁsci:;ited ganja, does not, therefore,
arise.

(f) The causes of smuggling of
ﬁnja from Manipur have been fully
vestigated by the Government of
West gal in consultatiop with the
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(i) the possibility vf collecting and
refining wild ganja and then supplying
it to other States which needed it
should be investigated.

(ii) Preventive measures are to be
intensified and the Hill Chiefs encou-
raged to give all possible assistance.

(iii) Every endeavour should be
made to secure dcterrent sentences on
persons convicted of offences relating
to smuggling of ganja.

(iv) A list of notorlous smugglers
of ganja is to be prepared for circula-
tion among the three States. Timely
information should be supplied so far
as possible of the movement of sus-
pz2cts from vne State to another.

(v) Preventive siaff of the Assam
Government at places like Jirighat,
Dimapur and Gaunati air port shouid
be strengthened and new preventive
posts created at suitable places like
Dharamtul,

AGRICULTURAL LoANS TO TRIBAL AGRI-
CULTURISTS OF MANIPUR

1110, Shri Rishang Keishing: Will
tl:et Minister of States be pleased to
state:

(a) whether Government granted
any agricultural loan to the tribal or
hill agriculturigts of Manipur during
the years 1950-51, 1951-52 and 1952-53;

(b) if so, the amount of the loan
each year, the number of loaneeg and
th:l terms and conditions of loans;
an

(c) whether there is any standing
pollcy of the Government of India to
make special grant of loans to the tri-
bal or hill agriculturists?

The Minister of Home Affairs and
States (Dr. Katju): (a) No one was
granted any agricultural loau in Mani-
pur.

(b) and (c). Do not arise.

GRANT TO BIHAR POR BASIC AND SOCIAL
EDUCATION

1111, Shri K, P, Sinha; Will the
%Itgister of Education be pleased to
state:

(a) the total amount of grant made
to the State of Bihar in the years
1951-52 and 1952-53 separately either
by way of block grant or for basic
and soclal education;

(b) whether the money under the
grant was spent every year; and

(c) it so, the specific work for which
the money wag
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The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) to (¢). A stale-
ment is laid on the Table of the House.
[See Appendix IX, annexure No. 45.]

PENSIONS APPEAL

1112, Shri 8§, C, Samanta: Will the
Minister of Defence be pleased to state:

(a) the number of caseg that rame

before the Pensions Appeal Tribunals
in 1952-53;

(b) how many amongst them have
been finally dealt with;

(c) how many from out of those
settled cases came before the Cen-
tral Pensions Appeal Tribunal as
second appeals; and

(d) when the Tribunals expect to
finish their work?

The Deputy Minister of Defence
(Sardar Majithia): (a) 313;

(b) 245,
(c) 28;

(d) There is at presenf only one
Pensfons Appeal Tribunal, function-
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ing at Jullundur., It decides appeals
against decisions of the Government
of India relating to:—

(1) rejection of claims to entitle-
ment to disability and family
pensions in respect of casual-
ties arising out of war ser-
vice, i.e. service during World
War II (1939—1846):

(ii) imposition of penalties on the
awards of pension on the
ground of mis-conduct or
serious negligence, unreason-
able refusal of operation or
treatment, etc.

Appeals lie to the Central Appeal Tri-
bunal against the decisions of the
Pensions Appeal Tribunal where any
points of interpretation are involved.

An individual who is boarded out
of service or dies could also have war
service to his credit and, consequently,
the question whether his disablement
or death is due to such past service
will remain a live issue, Appeals to
the Pensions Appeal Tribunal agailnst
Government decisions will, therefore,
continue to reach Governmeht and
have to be forwarded to the Tribunal
for hearing. It cannot, therefore, be
anticipated at this stage as to when
the Tribunals will finish their work.
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HOUSE OF THE PEQOPLE
Friday, 17th April, 1953.

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 AM.
BUSINESS OF THE HOUSE

Mr. Speaker: I have to inform the
House that the Business Advisory Com-
mittee met on the 15th April, 1953, to
consider the programme of legislative
business before the House.

The Committee were informed that
Government considered that the follow-
ing fifteen Bills should be passed be-
fore the current session is concluded:
Now, Members may please note care-
fully the various Bills:

(1) The Air Corporations Bill,

(2) The Indxan Income-tax (Amend-
ment) Bill .

Shri Vehyudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Is
it in order of priority, Sir?

Mr. Speaker: Let me first finish the
whole thing. The hon. Member will
get a copy of this and then he can
make enquiries.

(3) The Industries (Development
aBnﬂ Regulatmn) Amendment
1.

(4) The Tea Bill,
(5) The Estate Duty Bill,
(6) l;ﬁl]"SU (Delegation of Powers)
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(7) Vindhya Pradesh Legislative As-
sembly (Prevention of Disqua-
lification) Bill,

(8) The Comptroller and Auditor-

General (Conditions of Ser-
vice) Bill,

{9) The Scheduled Areas (Assimila-
tion of Laws) Amendment Bill,

(10) The Salaries and Allowances
of Officers of Parliament Bill,

(11) The Cmematograph (Amend-
ment) Bill

(12) The Indian
(Amendment) Bill,

(13) The Repealing and Amending
Bill,

Lighthouse

(14) The Indian Merchant Shipping
+ (Amendment) Bill, and-

(15) The Representation of the
People (Amendment) Bill.

Shri K. K. Basu (Diamond Harbour):
rose—

Mr. Speaker: The hon. Member need
not be in a hurry. This is what the
Government say should be done.
Now, let us see what the Fuisiness
Advisory Committee has to shy.

The Committee agreed to the time-
Ea_ﬂle for discussion of the following
ills:

(1) The Air Corporations Bill—five
days (two days for discussion
of the motion for reference to
a Select Committee and three
days for consideration and pass-
ing of the Bill as reported
by the Select Committes),

(2) The Indian Income-tax (Amend-
ment) Bill—three days (one
day for general discussion and
two days for clause by clause
ronsideration and passing of
the Bill).

(3) The Industries (Development
and Regulation) Amendment
Bill—three days (one day for
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discussivn of the motion for
reference to a Select Com-
mittee and two days for consi-
deration and passing of the
Bill as reported by the Select
Committee).

(4) The Tea Bill—two days for
consideration and passing of
the Bill as reported by the
Select Committee.

(5) PEPSU Budget—two days.

(6) PEPSU (Delegation of Powers)
Bill—one day.

(7Y As regards the Estate Duty
Bill, the Committee considered
that the general discussion of
the Bill should be concluded
during the current session and
five days should be allotted
for this purpose.

The Committee also suggested that
Members should be asked to
give notices of amendments
which might be considered by
the Minister during the inter-
session period. He might call
an informal conference of
Members and thrash out the
amendments before the Bill is
taken up for clause by clause
consideration during the next
session. This procedure will
save time of the House and give
opportunity to Members to
place their point of view be-
fore the Government.

As regards the other Bills, the Com-
mittee has not yet fixed any specific
time-table.

The Committee noted that. as suffi-
cient time would not be available to
put throueh all the Bills—that is, all
the seven Bills—not fifteen Bills—if the
session were to conclude on the 8th
May. 1953, as scheduled, the session
might be extended by about a week,
but considered that the session should
.not, in any case, go beyond the 15th
May. 1957

Shri S. V. Ramaswamy (Salem): Is
it the order that these fifteen Bills shall
be passed? Is that mandatory. Sir?

Mr. S : The hon. Wember
knows well that it is the pleasure of
the House to pass or reiert a Bill These
‘should be passed—that is what ~ it
means. We are not legislating now; I
am making a statement.

Shri T. S. A. Chettiar (Tiruppur):
May we have an indicatinn of the order
in which these will be taken up?
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Mr. Speaker: The Business paper
every day will give the order in which
the Bills are to be taken up. Hon.
Members will note that the Air Corpo-
rations Bill and the Income-tax (Amend-
ment) Bill are going to the Select
Comrmittee. It is oroposed that they
should be referred to Select Com-

Dr. S. P. Mookerjee (Calcutta S.uth-
East): The Income-tax Bill will not
go.

Mr. Speaker: I am sorry—the Io.dus-
tries (Develooment and Regulation)
Amendment Bill. These two are go-
ing to Select Committee.

Shri T. S. A, Chettiar rose—

Mr, Speaker: Let us first hear what
the hon, Memher, Shri Chettiar, has to
say.

Shri T. S. A. Chettiar: May ! take
it, Sir, that these will be taken up in
the order vnu have mentioned in the
next week?

Mr. Speaker: Subject to the conve-
nience of the House and the husiness

Shri S. V. Ramaswamy: We have to
arrange the work if priorities are given.

Mr. Speaker: We shall arrange and
rirculate a list tonight. The idea is
that the Bills which are proposed to bhe
referred to Select Committee should be
taken up first so that there will be time
enough for the Select Committee to con-
gider and then report to the House and
time may be left to the House again to
pass the Bills clause by clause.

Shri T. S. A. Chettiar: May [ suggest
that in future on every Friday the work
of the next week may be announced?

Mr. Speaker: Will, [ hope it will be
done.

Shri K. C. Sodhia (Sagar): I have
studied this Tea Bill and also the In-
dustries (Development and Regulation)
Bill and the Air Corporations Bill. I
suggest that the Air Corporations Bill
alone will have 100 amendments and
all those amendments will have to be
considered by the House if it is not go-
ing to be an expropriatory measure.

Again, the Industries Bill is a very
fearful Bill and therefore. it is very
necessarv to eonsider that Bill in every
possible detail. These two Bills are
likely to take fifteen days of
House.

Mr. Speaker: I can assure the hon.
Member and all the other Members of

the House that -there is no desire to
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hush up anything or to stifie any dis-
cussion, provided it is legitimate. with-
in bounds and relevant. This pro-
gramme is fixed by the Business Advi-
sory Committee which is representative
af ail the sections of this House, after
taking into considerat.on the probabl—
littes about the importance and the
length of the discussions that are likely
to take place in respect of each Bill.
Sn these are their proposals and we
have to accept them, of course willy-
nilly, because after all, we must be
businesslike. We must talk no coubt,
but talk within limits. Therefore, it
is the Business Advisory Committee
which considers all that.

Dr. Ram Subhag Singh (Shahabad
South): But thev do not read the Bills,
Sir.

Mr. Speaker I am afraid the hon.
Member is making some allegation
which is, if not highly, at least partly,
defamatory about the Members of the
Committee. Anvway, this is the pro-
gramme.

Shri 5. V. Ramaswamy: May I sug-
gest. Sir. that the Tea Bill and the
Coffee Bill may be taken together?

Mr. Speaker: Whatever it may be.
We may take them together or not.

MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with .the provi-
sions of Sub-rule (6) of rule 182 of
the Rules of Procedure and Con-
maet of Business in the Council of
States. I am directed to return
herewith the Appropriation (No. 3)
Bill. 1953, which was passed by the
House of the People at its sitting
neld on the Bth Avpril, 1953. and
wransmitted to the Council of States
tor its recommendations and to state
that the Council has no recommend-
ations to make to the House of the
People in regard to the said Bill”.

RESOLUTION RE SAFEGUARDING
OF NATIONAL SECURITY RULES

Mr. Speaker: The House will now
proceed with the further discussion of
the following Resolution moved by
Shri K. Ananda Nambiar on the 10th
April. 1953 -

“Thizs House is of opinion that
the Safeguarding of National Secu-
ritv Rules, 1949 introduced in the
Railways, Postal, Defence and all
wne other Central Government Ser-
wices to discharge Government em-
oloyees without recourse to normal

17 APRIL 1953 Safeguarding of National 4420

Security Rules.

procedure of disciplinary rules be
cancelled forthwith and all those
mischarged or suspended . under
these rules be reinstated”.

Prof. D. C. Sharma (Hoshiarpar).
May I submit, Sir, that the time should
be divided.

Mr. Speaker: I could not hear the
non. Member properly. What is the
idea?” Does he want to fix a time
limit. for each Resolution?

Prof. D. C. Sharma: Sir, there are
some Resolutions before the House and
I wish that all those Resolutions should
be discussed sad time should be allotted
to all of them. It is no use giving all
the time to one Resolution.

Mr. Speaker: I do not think I need
enter at this stage into the larger ques-
tion as to what should be the proper
ume to be allotted in the case of either
a private Bill or a private Resolution.
But, if it is the desire of hon. Members
that there should be a time limit not
only on the speeches but on the dis-
cussion in respect of each of these Re-
solutions, I am entirely in the hands of
the House

Shri H. N. Mukerjee (Calcutia North-
East): May 1 suggest that following
the precedent set up in the case of the
other non-official Resolution which came
up previously, we might decide—I ten-
tatively suggest it for your considera-
tion—to continue the discussion on this
Resolution, which is of considerable
importance, till about 12-15, leaving one
hour for the next Resolution to be
moved and discussed.

Mr. Speaker: I have no objection if
the House is agreeable to it. The sug-
gestion is that this resolution be ecar-
ried on up to 12-15...

Hon. Members: No Sir.

Mr. Speaker...... And then the other
Resolution be taken. What is the al-
ternative suggestion?

Prof. D. C. Sharma: I  submit, Sir,

“that this resolution be carried on tili

10-15.
Hon. Members: No, no.

Prof. D. C. Sharma: That is my sug-
gestion. I know whv the Opposition
wants more time for that Resolution.

Mr. Speaker: Let us not go into that.

Prof. D .C. Sharma: I do not want
to have any discussion on that, I want
to submit in all humility that the first
Resolutinon shonld he given 0 minntes
that is up to 10-15, the second Resolu-
tion 60 minutes, the 3rd Resolution 60
minutes and the 4th Resolution also 60
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minutes. We are living in a socialistic
State and equalitv of time should he
given to all of them.

Mr. Speaker: Now, what is the view?
I merely want the voices, I do not want
any discussion. -

Dr. S. P. Mookerjee (Calcutta South-
East): Voices, of course, will be ex-
pressed. We want the Resolution to go
up to twelve o'clock.

Sardar A. S. Saigal (Bilaspur): Let
us have a compromise and 'have it
eleven o'clock.

Mr. Speaker: We gannot go on in
this manner, &

Now. I think in a spirit of compro-
mise—I am merely suggesting, I am en-
tirely in the hands of the House—let us
have two hours from now for this,
which will mean till about 11-30.

Shri H. N. Mukerjee: Sir, this is a
matter on which thé hon. Minister, 1
am sure. will give an exhaustive reply
and the Mover also will have his reply
to the discussion and that will take
away a good deal
can extend the time.........

Dr. 8. P. Mookerjee: Excluding these
two speeches, it can go up to 11-30, *

Mr. Speaker: Hon. Members will
see that the other Resolutions are also
important.

The Minister of Home Affairs and
States (Dr. Katju): I have equal lave
and attachment for all the Resolutions.
But, may 1 add for your information
that this Reeolution has already been
disrussed for about an hour and a half.
1 think the House will generally agree
with me that what was said for about
45 minutes was certainly irrelevant to
the Resolution itself. So far as T am
concerned. I am going to be strictly re-
levant and will not take much time nf
the House unless I am provoked. My
friend has got a habit of jumping in.

Shri H. N. Mukerjee: Is it in order
for the hon. Minister to make the state-
ment which is absolutely irrelevant?

Mr. Speaker: If any hon. Member
feels that the speech of another hon.
Member is irrelevant he has the right
to exoress his view but not to charge
the other Members with irrelevance, as
the Deputy Leader of the Opposition.

This Resolution will finish at 11-30,
to meet the wishes of both sides. I
am not fixing it as they say.

Dr. Katju: I only wanted to say
this much because my hon. friend said

of the time. I v
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that having regard to the importance
nf the Resolution, the Minister will pro-
bably deliver a most exhaustive speech
which will require a lot of time. I do
not propose to take more than ten
minutes.

Mr. Speaker: That clears the posi-
tion,

d3 e 8 (FEAT—ATH—
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It will be put to the vote at i1-30.
Now, we start the discussion.

Dr. Katju: Then. it includes time for
me also?

Nfr. Speaker: Yes.

[Mgr. DepUTY-SPEAKER in the Chairl

Skri H. N. Mukerjee; I rise to speak
in support of the Resolution moved by
my hon. friend Mr. Nambiar. 1 wish
to make three main points in regard to
this Resolution. The first point I will
seek to make is that the Safeguarding
of Wational Security Rules as ap-
plied.........

Mr. Deputy-Speaker: If hon. Mem-
bers want to go out, they may go out
in silence.

Shri H. N. Mukerjee: The first pcint
I would like to make is that the Safe-
guarding of National Security Rules are,
in essence, repugnant to the fundamen-
tal rights which include the freedom
of associalion given to every citizen of
the Indian Union.

My second point is.........

Mr. Deputy-S » Order. order.
There is too much of talk in the House.

Shri H. N. Mukerjee: My second mnain
point would be that already Govern-
ment possesses in the shape of the
Government Servants’ Conduct Rules,
sufficient safeguards, sufficiently strin-
gent and peremptory safeguards against
any subversive activity on -the part of

Government servants.
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My third point, to which I shall de-
vote most of my time, would be the
manner in which these Rules have been
applied and the nature of the charges
specified in some of the charge-sheets,
which include and characterise normal
‘Trade Union activity in most objection-
able terms. The manner of the appli-
cation of these rules arouses very grave
doubts as to the real object of these
Rules. Therefore. 1 suggest that Gov-
ernment should do away with these
Rules which are unnecessary and which
are rather injurious as
interests of our freedom are concern-
ed.

Mr. Deputy-Speaker: We are not
able to hear at all. Order, order. I can-
not understand why these chaprasis
are also making noise here.

Shri V. P. Nayar (Chirayinkil): They
follow a bad example.

Shri H. N. Mukerjee: I see the Min-
ister is not interested. He is going to
make a peremptory reply. I know it.
I have no illusions about it nor have
1 great expectations from him. But,
anyhow, this is a matter which affects
us very directly. It affects the basic
interests of the country wvery deeply.
I do not want to take much time over
the point that this is against the funda-
mental right of association. I know it
shall be brushed aside as an irrelevant
factor. But. I do ask the Government
to consider this aspect of the matter.

The second point relates to the Gov-
ernment Servants’ Conduct  Rules,
which are there and which Govern-
{Fent can invoke at any point of time.

he Government are now making use
of these additional powers vested in
them by the Safeguarding of National
Security Rules. My suggestion is
that they are absolutely unnecessary.

Now, last time when this Resolution
was discussed, my friend Mr. Venkata-
raman said that there were two kinds
of activity among the working classes.
There was genuine Trade Union acti-
vity and there was spurlous agitation-
ism. Quite possibly he implied that
those who are fighting for the cause
mentioned in the Resolution were spu-
rious agitators. Now, I will not go in

.to a discussion of this matter. I would
leave it to the workers of my country
to decide what kind of Trade Unionism
they are going to follow. You cannot
fool ull the people all the time. If our
workers form' their own Trade Unions
and follow particular lines of policy
as Trade Unionists, it is because they

have realised that to be Trade Unionists_

means for some that it will perpetuate
the present order, that you bring about
a sort of reconciliation between #apital
and labour, and that you perpetuate a
‘system where one class is the exploiter

far as the.
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and the others are the exploited, while
for others Trade Unionism is an instru-
ment for eliminating exploitation. Of
course it is for the working people of
the country to choose as to who are
those people who should be in charge
of our Trade Union movement. That
will be decided by the people of our
country. L do not want to go into de-
tails of that. But, I would refer to some
details regarding the application of the
%afleguarding of National Security
ules.

Earlier we have had assurances from
people in  authority, from the late
Mr. Kurshid Lal, for example, who had
said that police reports would not form
the basis of the application of these
Rules. Then again I find that on one
occasion in 1952, the Director General
of Posts and Telegraphs, in his com-
munication in reply to a representation
by the Union of Posts and Telegraphs
Workers had said that there was no
objection to the re-employment of those
officials who were dismissed in connec
tion with the issue of a strike which
arose round-about the 9th March, 1949
That was a period when the largest
number of instances of the application
of these rules happened, and the D.G.P.
and T. made it clear in 1952 that Gowv-
ernment had no objection to the re-
employment of those who were dismiss-
ed in connection with the strike issue
of 9th March, 1949. I say that this
kind of attitude on the part of Gov-
ernment shown from time to time has
not really been respected. and that is
seen in a large number of cases of abso-
lutely gratuitous and unjustified inter-
ference.

For example, there was the case of
M. T. Krishnaswami. who was a clerk
in the Telephones Department of Bom-
bay. This gentleman had done about
21 or 22 years of service. He was plac-
ed on leave without pay. Action was
taken against him in September, 1952
and he was given very vague charges.
For example, he was told that he was
a member of the Communist Party of
India, that he had attended a Provin-
cial Conference of the Communist Party
of India and that he had visited the
office of the Communist Party of India
in Bombay. This gentleman replied
that he was not a member of the Com-
munist Party of India, that he had not
attended the Provincial Conference of
the Communist Party of India and that
he did not visit the office of the Com-
munist Party of India regularly and
that sort of thing. These are such
vague charges that you cannot do any-
thing more about them. but on the basgis
of them. a gentleman with twenty-two
yvears of service was placed on leave
without pay. He was not even given
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subsistence allowance. He was work-
ing in Bombay and he was told in a
letter which was sent to him by the
Superintending Engineer, Telephones,
Bombay District, on the 13th December
1952, saying:—

“If you wish to be heard in per-
son by the Committee of Advisers,
you will have to go to New Delhi
and come back at your own expense
and no travelling allowance from
the Government will be paid to
vou."

This is the position in which this gen-
tleman has been placed and this is the
way in which very vague and frivolous
charges are made against people with
long records ef meritorious service. No
allowances are paid to them and they
are asked to travel at their own ex-
pense i they are going to make any
personal representation, even though
they have to go to a place as far away
as Delhi is from Bombay.

I can show you other instances also.
For example, there is the case of Mohan
Singh Gowda Singh. He was Installa-
tion Sub-Inspector of Telephones in
Bombay. He had put in 15 years of
service, but action was taken against
him under these rules on more or less
the same charges. He was told that he
was a member of the Communist Party
of India. He was also told that he had
to prove that he was not a member of
the Communist Party of India. A let-
ter came to him from the Superin
ing Engineer. Telephones. Bombay Dis-
trict. on the 22nd March, saying:

“You have to accept or deny the
accuracy of this allegation with
facts in support of your state-
ments.”

This is the kind of thing that happens.
The man is told that he is a member
of the Communist Party of India. He
says he is not. Government does not
place materials to show that he is a
member of the Communist Party of
India. if that is an offence. which it is
not by any computation. Anyhow,
this kfnd of thing goes on all the time.
No enquiry was made. No allowances
were paid to him from about May. 1952
to January, 1953. No enquiry was held;
just an interview was given to this par-
ticular employee with 15 vears service
to his credit.

There was a case, again of K. P.
Sankaralingam. who had put in service
since 1926. The charges against him
related to speeches made in 1939, and a
reference was also made to the fact that
he had been arrested vnder the Defence
of India Rules in 1940 He was told
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that he was also a member of the Com-
munist Party of India andin the
charg-sheet all these references to
what he had done in 1939 were men-
tioned. It was Taid, for example,—

“You addressed several meetings
in 1939 under the Presidentship of
Shri S. A. Jhabwala and Shri Zul-
miram Chaudhury.

You were arrested on 1st July,
1941 and detained under Rule 28
of the Defence of India Rules.”

This is the kind of allegation made
against a person who has been in ser-
vice since 1926. The service is to be
terminated in spite of some kind of an
assurance given by the hon. Minister ot
Railways and Transport to a deputation
comprising leading Members of the Op-
position Parties last year.

I would like to refer to certain other
cases which are. very revealing. For
example, there is the case of an appren-
tice welder in the Central Railways,
Bombay, by name Ratilal Mohanlal, His
service was terminated under clause 5.
That clause says that the service can
be terminated in case of physical unfit-
ness or in case the person is guilty or
misconduct or has failed to pass any
of the prescribed tests or examinatjons.
No charge was made against him. A
letter was issued, in which the only al-
legation made against him is that they
have a report that he was associated
with Communist activities. That was
the only accusation against him.

There are so many other cases also
which show which way the wind is
hlowing. I would like to refer to what
happened in the case of the Vice-Pre-
sident of the Railway Workers Union,
Northern Railway. Extremely frivo-
Tous charges were made against him.
1t was more or less the same thing,
wiz that he was a sympathiser of the
Communist Party of India. Hari
Krishna Gandhi was his name.

From Calcutta, I find that there is
a very large number of cases. Mr.
Nambiar has referred to at least some
typical Railway cases. | shall refer
to some of the cases in the Postal and
Telephone service. There is the case
nf Shri Prushottam Banerjee. He en-
tered the Department in February.
1938. He was a member of the Su-
preme Counril of the Union of Postal
and Telegraph Workers. This Supreme
Council passed a resolution in Madras
in Fehrnary 1040  Aeciding not to
launch a strike on the 9th March, 1949.
In soite of this decizinn not to launch
a strilke certain members of the
Sunreme Council were arrested. and
this gertleman was one of them, Lat-
er, a fresh charge-sheet was framed
against him. and this time it was sald
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that he had circulated a pamphlet in
which he was alleged to have partaken
in subversive activities. The pamphlet
. was in Bengali and said:

CFNE wrE AgAT HWAT I
TE &1 A wWET gag fegq qee
847"

It means: On 13th August. observe
the Unity Day of Postal and Telegraph
Union Workers and prepare for a larg-
er struggle. This word “sangram”™ has
been rendered into “war” and it was
said that he was setting up a “war,
committee”. Now, the weord ‘“san-
gram” is used everywhere in connection
with Trade Union agitation and for
having published this pamphlet as an
nffice-bearer of- the organisation con-
cerned, he was charge-sheeted twice
and in spite of his service since 1938,
he is still out of employment and
without any redress.

Then, there is the case of Mani Gopal
Basu. He entered the Department in
August, 1945, and he was discharged
on the 30th June, 1948 with only
twenty-four hours notice, which is
quite irregular. There are other
cases, for instance, the case of Krishna
Gopal Bose, who entered the Depart-
ment in 1941. He is still under sus-
pension for nearly four years now.

There are several instances in the
Telephone Department, for instance.
Several telephone operators have been
discharged from service under this
kind of extremely frivolous and irres-
ponsible allegation. There was the
very unusual case of Shrimati J[.nima
Munshi, who was a telephone operator
and she got a special award as an ex-
tremely capable member of the ser-
vice. She also was removed from ser-
vice on the und that she was par-
ticipating in subversive activities.

Another case has lately come to my
mnotice, and that is the case of Dur-
gesh Chandra Banerjee. Against him
the charge is made, among other egual-
ly amazing charges, that he was mak-
ing preparations for the May Day
meeting in 1951. Now, May Day is
celebrated by all labour organisations
in the world. But it seems if you or-
ganise May Day meetings you are lia-
ble to come under the mischief of the
Rules which Government have promul-
gated. There are so many other in-
stances which I could quote. but I am
corry I have not got the time. But it
seems that Government is pursuing a
policy which "is very dangerous be-
cause it is absolutely in contraventior

-
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of those freedoms to which our peopie
bave a right to feel entitled.

As far as England is concerned,
there are of course certain limitations
an civil servants entering politics. But
lately, a few years ago, there was a
Committee. the Masterman Committee,
which removed restrictions on civil
servants taking part. in some measure.
in political activity. Short of standing
for Parliament. Civil servants in Great
Britain have a great deal of rights. I
am quoting from a leading editorial
articles in “The Statesman” of the 22nd
March. 1953 under the heading ‘Civil
servants and politics’. where 'it is said
that in Britain now “62 per cent: of
civil servants will be freedy as well as
a further 22 per cent. (subject to cel -
tain conditions). The remaining 16
per cent. (those connected with policy
and those whose work deals directly
with the citizen in relation to his perso-
nal circumstances) are  still barred
from national political activities but
~an, with permission, take part in local
Government”.

We are not expecting that in India
we shall get this kind of things
straightaway. But we do not want the
kind of probings and screenings in the
manner of hundred per cent. Ameri--
«caa:sm: that is the kind of thing
which Government seems to be trying.
to do and that is why we must raise
wour voice against this kind of mvasion:
2f the liberties of our people. These
~ases show, and if Government is ready
we are prepared to sit round the table,
we are prepared to show Government
hundreds of cases of this description
where absolutely frivolous charges are
made against these peobple. ‘These:
charges relate only to Trade Uniom
activity. We see the hand writing on
the wall where the Home Ministry
sends out a cyreular  that outsiders
=hould not be brought into the Unions.
We see also in the “Eastern Rgilway
Garette”, for example. there was a
staternent—I will give you the date, it
was on the 2nd January, 1953—where
it was said that even in cases whurey
a legal remedy is admissible. a Gov-
ernment servant who tries to seek a
decision on such issues in a court of
law should not do so and that would
be looked upon as anti-discipline. Then
again, it is said that Goveérnment ser-
vants should not approach Members of
Parliament with their grievances. Now.
T do not know what is what in this
rountry. But I do know this that
sometimes Government servants for the
rrime of approaching the Members of
Parliament have been opunished. as
happened last vear in the case of the
Income-tax employees of West Bengal
who had the misfortune of inviting to
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a meeting Congress M.P's elected from
West Bengal as well as non-Congress
M.P's elected from that State. We see
the hand writing on the wall. This is
the way in which the Government 1s
functioning. Government is trying to
keep these Trade Unions in absolutely
subservient conditions. Whoever tries
to act in a real Trade Union spirit and
tries not only to bring about a tem-
porary amelioration of the condition
of the working classes but also to
bring about a basic change in the so-
cial structure, whoever tries to work
as 'a Trade Unionist because as a eom-
plement of democracy, as a real con-
summation of democracy he wants the
eliminationeof exploitation of these
people in present-day society, whoever
conducts a Trade Union in a spirit of
genuine democracy comes under the
Damocles’ swordsof Government re-
pression. And that is why the appli-
cation of the Safeguarding of Wational
Security Rules appears in such a lurid
light. I say this is against the funda-
mental rights guaranteed to every citi-
zen under the Constitution. Govern-
ment. besides. can draw upon the Gav-
ernment Servants Conduct Rules in
cases of subversive activity. And I say
the application in practice of the Safe-
guarding of National Security BRules
has been such that it is a handle for
nothing but abuse—and with a very
big A. I challenge Government to say
that it has not been abused in a very
large number of cases. I challenge
Government that in spite of the assu-
rances of sympathetic consideration.
that sympathetic consideration has
never been given so far. I am prepar-
ed to say even now we do not want
to push Government into an obstinate
corner where opposition would come
from that side and we shall also have
to shout against Government and a
stalemate would arise. ¢ Let us meet
together, even now at this late stage,
let us trv to prove to Government, with
materials and documentation. that
these cases are such that the steps
taken should not be proceeded with.
And if after that Government still de-
cides that it has got to persist in its
present policy of application of these
Rules I am sorry for the Government
of my country. And that is whvy 1
support the Resolution moved by my
friend Mr. Nambiar.

Shri K. C. Sodhia (Sagar): I depre-
cate in very strong terms the introduc-
tion of politics in the great body of
our Services working in this country.
It will be a verv bad and sorry day
for us if we just try to win them either
to the Congress or the Communist or
any other side. There are already
very strong comments in the country
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that discipline in the Government ser-
vices is diminishing every day. There-
fore any attempt on the part of any
party or any individual or any leader
to that effect must be condemned by
the whole people. All Government ser-
vants must do their work properly. 1f
they have got any personal political
beliefs they may have them at their
houses and when they are away from
their duty, and that too in such a way
as not to set a bad example to other
people. It would be a very sad day,
even for the Communist Party of India.
if they try to encourage people and
want them to be a set of idlers. We do
not want idlers in thig country and we
must extract work  from all people
who are working in the Government.
Therefore I say that anything which
brings Government servants properly
to their duties is in the’ best interests
of the country, and I strongly depre-
cate and oppose this Resolution.

Shri B, S. Murthy (Eluru): I en-
tirely agree with the previous speaker
that no politics should be introduced
in the ranks of the Government secr-
vants. But this is not a question
where Government servants are treat-
ed as Government servants. It is a {un-
damental right of every worker to
take part in Trade Union movement
and therefore we are now trying to
deal with the question on the basis
of the Trade Union movement in
India, and not affecting the Conduct
Rules of Government servants.

There is a genesis for this Safe-
guarding of National Security Rules.
In 1949—1I think it was on the 25th
of February—a Bill known as the Es-
sential Services (Prevention of
Strikes) Bill was introduced in Parlia-
ment. Because there was a lot of
opposition to the introduction of this
Bill, it was ultimately withdrawn on
the 5th of March, 1949 sand before
the withdrawa!, the Prime Minister,
Pandit Nehru, in the absence of the
Home Minister, read out a statement
by the Home Minister and also made
a speech cataloguing the reasons
necessitating the withdrawal of the
said Bill The statement of the Home
Minister was to the effect that “a
violent and brutal challenge to the
State was in existence”. Therefore
the Government thought of bringing
that piece of legislation but subse-
quently they thought such a necessity
was not in existence at that time and
therefore they were prepared to with-
draw. In withdrawing the said legis-
lation, the Prime Minister said that
“it has been stated by some people
that the Government was trying to
aim a blow at the Trade Union
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organisation and their general desire to
..st:';ike". Well, it is always the most
safeguarded right of the worker that
his right tv strike should never be
interfered with.
both the employers and Governments
have tried their best to see that this
fundamental right of the worker to
strike is not put into force, I am glad
that the Trade Unionumoven;nept hag
ained strength in all countries an
§c. alsv in India; but the Safeguarding
of National Security Rules, in a way,
have affected the fundamental rights
ot the workers. Many cases have
been cited by other speakers including
Mr. Nambiar, who has tabled the Reso-
lution, and also Prof. Hiren Mukerjee.
If an outsider—granting that person
is not a Communist—is invited to
preside jn a meeting or inaugurate a
meeting of the workers, Government
have not been giving permission to
hold such meetings. I consider *hat
the non-working people may not have
any place in the actual running of
the Trade Unions but extending in-
vitation to leaders outside the workers
should not be a taboo simply because
thev do not belong to the governing
party. When people belonging to the
governing party, Congress., whether
they have done any work or not. sre
being invited and taken in procession
tn !ead mass movement of workers.
whv not other peuple also be given
ihe same opportunity unless the per-
son in ouestion is one whose antece-
dents are questionable?

Again. the Prime Minister said at
that time that “certain groups are
bent not sn much on strike but on
creating disorder and chavs and .in-
dulging in acts of sabotage”. These
words were uttered in 1949 and now
we are in April. 1953. Times have
changed. Much water has flown
under the bridge and even today to
think that these Rules are quite essen-
ual to safeguard the security of India
and that nearlv 400 Central Govern-
ment servants, who are affected by
these Rules. can below up the Govern-
ment is rather strange if not emrivus.

Again, the Prime Minister at that
time said “I am quite sure that the
vast majority of people and warkers
are not affected by it" meaning the
sabotaging of the activities of certain
groups of people “and strougly disap-
proving of it.” When a “vast majori-
ty of the people” are not affected by
these saboteurs what is the necessity
for having these Rules still on the
Statute Book and the Government
taking recourse tp these Rules every
now and then?

Once again I would like to be permit-
ted to quote the Prime Minister. Con-
cluding his speech he said, ¢This

In many a country,.
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Government as a whole is bent not
only in improving the general condi-
ticn of labour..........,—that !s_rathgr
putting it wrongly.—but of giving it
a rightful place in the governance of
the countrv”.

10 am

Again, the Planning Commission
have stated that “the worker is the
principal instrument in the fulfilment
of the targets of the Plan and in the
acnievement  of economic  progress
generally, his co-operation......... ?—1
want the Home Minister to mark this
word ‘co-operation’,—"will be an es-
sential factor in creating an economic
organisation in the country which will
best subserve the needs of social jus-
tice”. 1 would also like the Home
Minister to underline the words “so-
cial justice”. .
An Hon. Member: He has under-
lined.

Shri B. S. Murthy: If these are the
pious expressions of goodwill given
by the Government through their
spokesman, the Prime Minister, that
the worker is the pivot and avouad
oun the country is going to build a-
new social structure. I think cases
against certain workers who have now
been made to suffer under the Safe-
guarding of National Security Rules
be withdrawn and the Rules also must
be abrogated forthwith.

Another point. The persons affect-
ed are Government employees, Gov-
ernment have come forward saying
that there must be arbitration. The
Government have also been saying that
there must be conciliation. In these
cases where injustice has been dope
to these workers, no arbitration, no
conciliation has taken place and the
F:oyemment cannot say that they can
be the accuser as well as the Judge
at the same time, There must be
Justice done for these people and the
fundamental rights guarantee that no
person should be victimised. . There is
this injustice in denying them to know
for what reasons they had been sent out
of service. Guvernment has been. I
think, suffering under a prestige-
phobia. I am sorry that the Govern-
ment has not realised that the rank
and file of the whole Trade Union
movement of the !abouring~classes in
this country are looking at.these Rules
with great apprehension and that they
consider that these Rules must - be
abrogated as early as possible and that
the Service Rules governing the con-
duct of Government servants are
enough to take care that no activities
of sabotage could be indulged in by
any person who is anxious to indulge
in anti-social activities.
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Dr. Katju mentioned on the last oc-
casion that Judges also commit mis-
takes. Therefore he said there is a
small Judge and there is a big Judge.
Hence, there is a'so a right of appeal.
Now taking that a Government wfficer
is a Judge—he may be a small Judge
—what is the harm in having a bigger
Judge to see that all these cases, near-
ly 400, are entrusted to a Judicial Tri-
bunal and then Government cers
trying to give all the informatior
available with them to prove that these
persons were rightly punished. Why
should they fight shy of facing a Judi-
cial Tribuna!? If it is proved that a

was really against the security
of the country and was working in a
treacherous manner affecting the
safety of the country, he must be
punished. I am not one who is irving
to give support to people who betray
the interests of this country but in
the name of the Safeguarding of
National Security Rules, nobody should
be denied the fundamental rights
guaranteed under the Constitution. It
says that everyone should be given a
hearing in his own case. But here,
no hearing of the cases no charges
are vpenly given and no judgment is
passed. If an officer is prejudiced
against somebody for certain reasuns,
he secretly reports to his seniors that
such and such a man is considered
dangerous. Immediately he will be
sent out of the service and then be
is forgotten as far as the -Government
service is concerned. Any kind of
appeals from him will be of no avail.
This is rather unjust in a free [ndia
like ours. As 1 was stating earlier.
only 400 people are now ifivolved
either in the Railways or in the Com-
munications. It is rather curious ‘o
think that these 400 people will block
the country’s progress that country's
security will be at stake and that the
Government machinery will not run,
and therefore the Safeguarding of
National Security Rules are required
to lubricate the governmental machi-
nery. I think this is rather a strange
state of affairs. I hope Dr. Katju. the
learned, sane and sagacious Home
Minister that we are having, will be
able to appreclate our point of view.
It is not as if we, the Opposition
Members, are trying to bring pressure
upon the Government as far as these
Ru'es are concerned. The whole roun-
try, in particular, the working classes
are anxious to see that these rules are
withdrawn so thay every worker can
take pride in trying to improve his
Trade Union, thus trying to build a
stable and healthy Trade Union move-
ment in this country. I hope the hon.
Home Minister will see that some sort
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of justice, if not full justice, is dome
by these people who have been victi-
mised for no faylt of theirs,

Shri M. S, Gurupadaswamy (My-
sore): These Rules, to my mind, are
very draconian in character., They
militate against the wvery spirit of
the Constitution and they are
against some of the fundamertal
rights conferred by the Constitution
on our citizens. 1 want to discuss
this matter and few other issues, such
as how these Rules affect the Trade
Union rights of the labourers, how
they are out-moded, and how they
confer a lot of power on the Railwav
officers, and how they have been mis-
pused and improperly applied. -

These Rules were promuigated in
the year 1949. According to the pro-
vision in the Rules, any employee «f
the Railways or Posts and Telegraphs
or Defence may be dischargeq from

. service on mere suspicion that that

emloyee is engaged in some subver-
sive activity. The Rules do not pro-
vide for any scope for the employee
to be heard. The employee will have
no opportunity to prove his  inmo-
cence. The case will not go before
either a Tribunal or any other judi-
ciary. The entire matter is considered
by the officers. The officers will act as
Judges, jurors as well as prosecutors.
No opportunity is given to the em-
ployee to cite witnesses, or jusfify his
stand or to tender evidence, or argue
his case or prove his innocence. That
is why I say that these Rules are
very draconian in character. They are
not in any way fitted to the new cir-
rumstances in which we are living.
We have now got a Constitution.
The Constitution bestows certain
fundamental rights to the people. It
is one of the fundamental rights for
any one to have recourse to a judicial
enquiry, and to legal defence. There
are cases which prove that these
Rules have been promulgated t, sub-
vert the activities of genuine Trade

Unionists. I am not a communist; T
am not arguing for communism
But, [ %ant to make it c'ear that this

is not the way of condemning sub-
versive activities. By making the
Rules rigorous, by enacting such
severe draconian Rules, you are en-
couraging subversive activities in-
directly instead of condemning or
thwarting subversive activities. The
purpose for which these Rules were
framed will not be realised. If these
Rules are coatinued  for long. then.
there may be a greater possibility of
subversive activities growing as 2 re-
sult of these Rules. So, these Rules
do - not provide: a so'ution. They
rather offer a cause for furthering
-
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subversive activities among labour-
ers. Some interested persons may
take the opportunity to exploit the
psychology of the workers. They
may incite them; they may tell them;
here are Rules against you, why
should you not oppose these Rules,
why should you not organise your-
selves, why should you not stage a
strike. They may do all this mis-
chief. These Rules, therefore instead
of eradicating or suppressing the sup-
versive elements in soclety, will
rather encourage them,

There is an interesting case regard-
ing the abuse of these Rules: Sam-
bandam versus General Manager,
South Indian Railway, Trichinopoly.
In that case., the petitioner went to
the High Court of Madras for a writ.
The High Court - decided that the
procedure that has been envisaged in
these Rules has not been strictly and
fairly followed by authorities.
On that ground, the High Court said
that the petitioner should be rein-
stated. Till now that man has not
been reinstated. Though there has
been a grave irregularity on the part
nf the Railway authorities, in regard
to the procedure, there has not been
any confession of their fault; nor has
the injustice been redressed. There
are =0 many other rases of this type, I
have no time to quote all these cases.
But. I point out that even the mini-
mum safeguards provided by these
Rules have not been adhered to nor
even followed by the Government.
In their zeal to suppress all activifies
of Trade Unions, they are rather
hasty in discharging or dismissing nr
harming the dabourers. They have
not even looked into the -procedure
that ig laid down in’these Rules. As
I said even the limited safeguards
have been over-looked-in many cases.
That shows how the Government is
acting in an irresponsible manner.
The Rules provide a Committee of
Advisers to go into Qquestions of dis-
missals, suspension, ete. But, this
Committee consists only of depart-
mental officers and they are the very
officers whq discharge or dismiss the
employees. These officers cannot be
expected to reconsider the cases in
which thev themselves have passed
arders, They will certainly not re-
vise the order; they will stick to their
original order even while they =it
in the Committee. So. no redress or
no relief can be expected as a result
of this Committee meeting. So, this
provision- of a Committee is not doing
any favour or giving any help to the
employees. and to the victims. 3o,
we cannot justify the Rules on the
basis of this ground. Let not the
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Minister say: “We have made pro-
vision for a Committee. There will
be an enquiry and the victim will be
heard.” It does not give relief that
is expected. A tribuna! would have
been more advisable, In the case of
the Preventive Detention Act we
have got a tribunal. It is better than
this. Even that is not provided by
these Rules.

Further, there is no judicial en-
quiry at all. The victim can go ta
the High Court for a writ. That is
the only way open to him. And it
is very costly. So, by takifg into
consideration all these points, 1 say
that these hules are very outmoded,
they do not fit into the new demo-
cratic circumstances, and they will
not serve the purpose for which they
have been promulgated. I call upcn
the hon. Minister therefore, to with-
draw these Rules immediately, and
reinstate all the employees who have
been discharged or dismissed from
service. So far. nearly 30 peopie.
have been reinstated according to the
statement by Mr. Lal Bahadur.
Shastri. But still there are nearly
300 people more remaining in the.
list. They have not been reinstated,
and their families are suffering. They
are in a very miserable condition.
and they are sending us appeals.
But we also are in a helpless condi-.
tion except to appeal to the hon.
Minister that these Rules <hould be
withdrawn immediately and these.
people who have been dismissed or
suspended from service should be
reinstated. And that js the only way.
of removing the misery of these em-
ployees, So, I urge upon the Govern-
ment to look intp the question with
democratic and liberal spirit. They
should not be vindictive, and they

should be magnanimous in their atti-.
tude.

As a result of these Rules, Trade
Union activities have been suppressed-
in many parts, particularly in My-
sore. I would draw the attention of-
the Minister tg the fact that many
workers are afraid to engage in any
ﬁchvnty at  all because they say:
These Safeguarding of Nativnal Se-.
curity Ru'es have been promulgated
and we may be suspected of some
bad activity or subversive activity,
and we may be punished.” In tnis
way they are terribly afraid of the
existence of these Rules. Unless rou
remove these Rules, there is no scope
for genuine Trade Union activity.
There may be Trade Union activity
under the shaduw of the Government.
That is quite possible, but there can.
not be independent Trade Union a-~‘i-
vity so long as these Rules continue.
in operation. The whole labour class.
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is terribly obsessed of these Rules,
and the result is they have been
para'ysed, and they have been con-
demned to lassitude and inactivity.
‘Many Railway labourers are ignoran:
:and they do not know the real nature
of these Rules. I honestly helieve
that jf these Rules are repealed, the
labourers will respond to the gesture
of the Government, and they wil!
never resort to any subversive acti-
vity.

By asking Government to repeal
these Rules. I am not in any way
.encouraging subversive activily. If
there are subversive activities, wou
can deal with them. There are other
Rules at hand. These Rules howcver
are not necessary. Even during thc
British days, these Rules ‘'wergd not
there. Only when the Congress
came to power. they have promulgat-
ed these Rules, What is the reascn?
‘When Britishers thought that thev
<could manage the Railway lab:or
without such Ru'es, why the Cong-
ress Government: cannot do likewise?
There is no justification for the con-
iiruance of these Rules. So, I ask
the Minister to agree to and appre-
ciate the spirit of fhis Resolution. It
might have come from a Comimunist
Member. But, let him not view it
in the light that because it has come
from a Communist Member. he must
not agree. If he wanis any reason-
able amendment tg this Resolution
we will accept it, but we want him to
appreciate the spirit underlying this
Resolution. Let him not repeat what
he said the other day regarding Sar-
dar Hukam Singh's Resolution. I
am making a constructive suggestion.
If he wants our genuine co-operation,
we will extend it and we will help
him in condemning all subverrive
activities, if there are any. He must
take our assurance as genuine and
react well to our demand.

With these words, I close. -

Shri K. K. Desai (Halar): I had
no intention to take part in this de-
bate but the party that has sponsor-
ed this Resolution and the way in
which the Reso'ution has been sup-
ported creates certain ‘misapprehen-
sions in the minds of the people. 1
would like to place before this House
the circumstances under which these
tR;'ules were promulgated in this roun-
try.

In the year 1949 there was the dan-
ger of a strike in the Railways, and
the whole transport was being jeo-
pardised. Immediately after we got
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independence, there were certain ele-
ments in our country who were out—
in my opinion, induced—to jeopardise
our very independence by utilizing
the discontent there may have beun
among labour. And under these cir
cumstances these Hules were promul-
gated.

The All-India Railwaymen’s Fede-
ration withdrew the strike notice on
making a sort of agreement with the
Railway Board. The National Rail-
way Workers' Federation also did nct
want a strike, At that particular
moment, certain sections pf the com-

. munity who “were taking their insp.-

ration from outside, wanted the strike
still to continue, and even when Lhe
strike was withdrawn, they called
upon the Railwaymen to go on strike,
{(An Hon. Members: No.) At the same
time, the workers in the defence in-
stallations, in the postal services and
other were aisu being assiduously
asked to help them. TUnder those:
circumstances these Ruleg were wbro-
mulgated. Now, it is for the Govern-
ment, in its own discretion, to judge
whether the time has now come to
modify these Rules so as not to inter-
fere with genuine Trade Union acti-
vity. The friends here who say that
it will interfere with genuine Trad:
Union activity are referring to a type
of Trade Union activity which is only
being coriducted with a view to use
it for their beloved political purpose.
If they declare here and now and
genuinely that they have nothing to
do with any inspiration from an out-
side codntry for conducting their
Trade Union activity which is alway;
changing from time to time, then the
Government will be well-advised in
the interests of the majority 1o amend
or modify those Rules.

Shri Nambiar (Mayuram): [t has
been repeatedly stated here.

Shri K. K, Desai: 1 have heard you
enough and with patience. You have
got to hear me.

Shri Nambiar: That statement has
been given... .......,

Mr. Deputy-Speaker: Order. order
The hon. Member had 41 minutes to
speak. He can reply later.

Shri K. K. Desai: But that state-
ment about peaceful and genuiie
Trade Unionism would have tg be
judged in action. A simple declaration
would not convince an established
Government under democracy whe
will not' be simply taken ip by surh
slogans, for they are onlv s'agans and
nothing else. The Government have
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got a huge responsibility to keep law
and order in the country, It has also
got the responsibility to put this coun-
try on a proper democratic besis, If
the Government come to the tonclusion
that these Rules, 1f they are with-
drawn, would not intertere with the
genuine desire of the majority of the
peop'e to advance democracy, there
will be no difficulty in doing so. But
as long as there is doubt and suspi-
cion in the minds of all the genuine
democrats that a particular group in
this country is determined to subvert
our democracy by taking its inspira-
tions from outside, as long as a move-
ment is there in the form of the
Cominform Movement which is guiding
the international activities of a parti-
cular group, I think it will be very
unwise to abrogate or withdraw these
Rules. T_hat it does not interfere with
the genuine Trade Union movement
can be estab'ished from the fact that
after the independence movement, and
after the attainmen; of independence,
genuine Trade Union movement all
over the country has flourished. It
has got more membership today than
at any time in the history of the Trade
Union movement. I. for one, would
not ohject to any democratic Trade
Union movement in its proper sense,
even if it flourishes against my own
organisation. For instance, Llhere is
the Hind Mazdoor Sabha, which is
-a Trade Union movement, and has
flourished. I have got nut the sligh-
test doubt in my mind that it will
flourish, and_ 1 would be prepared to
co-aperate with that organisation. As
you will see within the next davy or
two, the National Railway Wurkers
Federation, and the All-India Rail-
. Waymen's Federation, whose Presi-
dent is Shri Jai Prakash Nagain, and
we in the public sector are trying to
make a sort of common front for the
Trade Union wurkers, That will hap-
pen tomorrow or day after or in the
near future,

~ As far as this particular Resolution
is concerned, 1 oppose the Resolution
as such, But at the same time 1
would like to make an appeal tg the
hon. the Home Minister in this ronnec-
tion. With the sense of flity
that he has got, he has to main‘ain
the law and order situation in the
country. If he is convinced that the
security of the country is safe, then
he can modify these Rules in such a way
that they may. not interfere with
genuine Trade Union movement, or
for the matter of that, the activities
of any genuine political party which
has as its basis the democratic set-up
of life. This is all that I have to
say in this behalf.
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Now, it has been stated by Mr. Lal
Bahadur Shastri in the course of his
answer to one of the questions put on
the floor of the House, that 30 people
who were dealt with under these Rules
have been reinstated. Mr. Gurupada-
swamy this morning stated that about.
300 people are still awaiting...... ..~

Shri B. S. Murthy: 400.

Shri K. K. Desai: ...a favourable
reply from the Railway Ministry.
The Committee that has been appnini-
ed under these Rules, according to
them, serves no useful purpose, be-
cause they are themselves, as Mr.
Murthy or Mr. Gurupadaswamy would
like to say, the judge and the prosecu—~
tor.

Shri B. S. Murthy: Yes.

Shri K. K, Desai: One can under-
stand this, After putting these people
out for the last four or five years, if
there is a genuine grievance—and
after all, they committed the mistake
in the year 1949, by trying to support
a subversive strike that was being
contemplated—] would certainly ap-
peal to the Government to judge
those cases independently. The Gaov-
ernment cannot afford to be vindic-
tive. Why should Government be
vindictive against any loyal citizens
of this country? If they are loyal, I
do not think it will be improper vn my
part to suggest to the Govefnment
to re-examine those 300 or 400 cases,
and if they are satisfied that there
will be no danger to the security of
the country, they can be reinstated,
and there is nothing wrong about it.
As far as these Safeguarding of
Nationa] Security Rules are concern-
ed. I am very définitely of the view,
that the time has not yet come to
entirely abrogate them or withdraw
them. But the time has certainly
come—because we have established
our democracy on a firm footing, and
we are trying to establish it sti'l
firmer—when it will be in the inter-
ests of the country as such, that these
Rules may, be modified, consistent
with the security which we have been
able to achieve in spite of the sub--
versive tendencies and activities of a
section of the people in this country.

With these few words. I would like
to pldace before the Government what
I thought and what I think about
these Rules.

Shri Bogawat (Ahmednagar South):
Sir, I thank you, for the opportunity
given to me As regards thic Resw
lution, I feel that the time has not yet
come for the withdrawal of these
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LShri Bogawat]

Rules. We cannot forget the subver-
Bive activities of some Eroups in wvur
<ountry and the anarchy created by
tnem from time to time. So long as
these activities are gomng on 1n our
country, they are a red signal that
.nur infant democracy is not safe. We
cannot forget, as was stated D

hon. friend Mr. Khandubhai sal,
‘the attempt to foster a strike at a
:ume when the people of Bihar were
without food. and food had to be sem
‘to them. A number of such instances
.can be given. It is the duty of every
-Government servant tn be loyal and
to be disciplined, So long as the dis-
cipline is maintained. and they are
loval, there would be no harm. But
wnen the Government found that
‘these activities were going on in
.severa! departments which are very
essential, like the Defence, Posts and
Telegraphs, the Railways departments,
and when instigations were going on
even amongst the Government ser-
vants, and some of them were not
*eeping discipline, it was found neces-
sary to formulate these Rules. My
non. friend Shri Gurupadaswamy said
that this Resolution - should not be
taken lightly simply because it comes
from a Communist Member. But in
‘the whole country, we cannot forget
the activities of our red friends. We
cannut forget how they rcarried on
‘their activities and how they wanted
to create anarchy in several parts of
the country, and how they instigated
even Government servants. So my
humble submission s that so long as
our friends take their inspiration from
«utside countries, and so long as they
are not sticking to the principles of
democracy or want top interfere with
the Government servants. these Rules
are quite essential If they come to
their senses, behave properly and non-
violently. and make a proper agita-
tion. then certainly these Rules can
be modified or even abrogated,

Many points were stated l-y Mr.
Khandubhai Desai—and I on'y want-
ed to place these few points before
the House—and I do not want to take
up the time of the House by going
over them again. But I would only
like to submit that if our red friends
fome to their senses, and carry on
their activities in a peaceful and non-
violent manner, consistent with se-
curity and peace, then these Rules
may be modified and even dune away
with. But so long as they take it into
their heads te instigate Govetnment
servants. with a wview to furthering
their political ends. these Rules zre
guite necessary. That is all my hum-
ble submission.
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S. P, Mookerjee: I would appeal

% tne House to consider this matter

dispassionately and not from any
party point of view, 1 believe all
secuions of the House can agree tu
certain  fundamental  principles—it
does not matter which party is in
charge of the Guvernment for the
time bemng. We are not discussing
the general political situation in the
country nor the different view points
which may be advanced in the politi-
ca. fleld, We are discussing how far
act'on—drastic action—is justifiable
against Government employees for
wnat is called alleged subversive acti-
vity, and alsg if such action is taken.
wnat snou'd be the procedure which
should be fair and just in surh vir-
cumstances.

It is common ground—at any rate,
it should be common  ground—that
our @ivil servants, from the highest
to the lowest, must owe coniplete and
undivided allegiance to the State.
When I say the State, I do not mean
the particular political party which
may be ruling the country for the
time being. Unfortunately, today the
State is equal to the Guvernment
Party and that is equal to the Cong-
ress. The second is that our civil
servants .should be able to keep in-
formation which they possess in their
official capacity to themselves and
not divulge such infyrmation to the
public. That also is certainly a salu-
tary principle. Thirdly, they should
not be participants in party politics."
Now, if we agree to these three funda-
mental principles which, I believe. are
to be found In existence in every
democratic country, then the question
arises how far should we allow our
civil servants to take interest in 1=
tical matters outside their office.
Now. all of them are voters, and sure-
ly they can have their bias for or
against particular parties. And 1n
should not bother the Cungress today.
which is the ruling party, if it is a
fact that a large section of the Gov-
ernment employees today for some
reason or other are nut supporters of

e Congress. They may supportthe
Government. So long as the policies
are enunciated by the Government, it
is certainly expected that every civil
servant will give effect to such poli-
cies, There is no question -of their
being disloyal in the matter of carrv-
ing out the State policies—there is no
doubt about it. But what is the
nature of the Rules that we are dis-
cussing? We are not discussing the
ordinary civil servants’ Rules. You
ha.ve ample provision there to deal
with any case where there is anv
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breach of discipline, as the hon.
friend who spoke last said—he refer-
red to prevention of breaches of dis-
cip'ine. Undoubtedly, and there are
ample rules framed by our Govern-
ment as also by other Governments
where suvlh hrearhes of discipline can
e adequalcdy and sufficiently dealt
with. But these Rules were promui-
gatcd al o very special time to which
-reference was made by Shri Khandu-
bhai [esai--the Railway strike and so
forth. Bul as he appealed to the
Minister, so I wou'd appeal to him—
if my appeal is of any value—that the
whole question should be considered
de novo at this stage. These Rules have
not worked satisfactorily, What is the
basis of these Rules? How do you pro-
<ceed? You mention certain organisat.ons
and you say that if anyone is a member
of any such organisations or is suspec-
ted to be associated with such organisa-
tions or is suspected to have sympathy
with such organisations, then it is deem-
ed that he is supporting subversive ac-
tivities, The Rule says that il is suffi-
cient under such circumstances for the
notice of discharge to be issued.
The Ministry will communicate to
differenf Ministries from time to time
a list of organisations which, in the
opinion of Government, are engaged
in subversive activities and the mem-
bership of ur association with any of
them wi'l be considered a good ground
for the issue on a Government servant
of the notice referred to in the ins-
tructions, And further it is stated
that when the charge-sheet is handed
over to such a Government employee,
it wili not disclose the source of infor-
mation. It is very categorically put
down here that care should be taken
to avoid any particulars being given
which might involve a disclosure of
I.he sources of information. Not only
nun-information’ of the sources of in-
formation, but not even giving parti-

culars if they lead to the disclosure .

of the sources of information! Of
course, as you knmow. Sir I have no
‘love for the Communist Party. It is
a different matter. They have also no
love for me. But the manner in
which administration is supposed to
be carried on behind the ‘Iron Cur-
tain’ in this country is sufficiently in-
dicated in the very Rules which our
democratic Government have framed.
¥ou are dealing with whom? Not
‘with outsiders, but your own em-
‘ployees and you are saying that if
'th.ey are supposed tg have sympathy
‘with certain vrganisations, which you
'have mentioned in the Rules, then that
is good ground for serving g notice of
discharge on them. The Communist
Party is one of such organisations:
then the RCPI, RSPI, RSS, Muslim

‘hand tactirs
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Nationa] Guards, Khaksars, and an
amendment was recently made to in-
clude Marxists Forward Bloc. Now,
what is the position with regard - to
these organisations today? Is any of
these organisations banned in the
country? Many of these urganisations
openly put up candidates for election
to Legislatures and to Parliament and
they succeeded. There is np attempt
on the part of the Government to
prevent such organisations from func-
tioning ‘'egitimately in the country.
They are functioning today—openly—
whatever their views may be. And
you pass certain Rules indicating that
if any Government servants are sus-
pected to have sympathy with any
such organisations, 1t is a sufficient
reason to turn them out , of Govern-
ment service, not giving them infor-
mation even, particulars as regards
the sources of the charges which are
levelled against such individuals,

Sometime ago I gave you, Sir, an in-
stance which I personally knew where
gross injustice had been done to a
Guvernment servant. and when I ap-
pealed to Sardar Patel, an enquiry
was made and that officer was rein-
stated. It looked like a complete cut
and dried case, but then when it ap-
peared that the police information
was obvious'y wrong, the man was
reinstated. He is even today an im-
portant officer serving in the Guvern-
ment of India in Delhi. There have
been lots of such cases but the whole
approach to the problem is wrong.
Your Government servants are there,
They are adults, they are citizens of
free India. They are certainly en-
titled to have sympathy with certain
vrganisations which are not banned in
the country. You cannot object to it.
And, if you try to employ such under-
such behind-the-scene
tactics, for the purpose of stabbing
your own employees in the back. then
you destroy the very foundation of
good administration in the country.
If you want that_certain organisations
should be tabooed in the country, do
g0 openly and fairly and face the
consequences. But, if you allow those
organisations to function as legitimate
bedies and then if you say that any-
vone who is suspected tg have sympa-
thy with any such organisation will not
be allowed tg occupy a post under the
Government and they would not even
have the chance of proving whether
they actually had such sympathy or
not. then you proceed on pure'y party
lines. Then vour case for national
security becomes a mere cloak, The
whole matter has to be re-examined
and we must have a set of Rules
which would be fair and just to all
roncerned, ’
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[Dr. S. P. Mookerjee]

Now, we have seen that during the
elections in Delhi—it was my experi-
ence in many areas where there were
1arge sections of Government servants,
lower classes, middle classes and so
on—what pressure was put upon them
by the spokesmen of the Congress
party. ‘Dare you vote against the
Congress, dare you vote in favour of
such-and-such a party, you will see
what the consequences are Mrs.
Kripalani was just telling me how
they had voted. She was a
candidate here in Delhi, and
she was successful. In her election
about 1500 votes were received through
postal ballot. She was just now tell-
ing me that out of these 1500 votes
1050 were in her favour. These
officers are highly placed Gavernment
servants in ditferent parts of the
country. They decided to vote
against the Congress. I do not know
where the Government will be if it
allows all the Government servants
to vote by postal ballot. Why not
try it It is a very simple way of
taking the opinion of the Govern-
ment servapts throughout the coun-
try and what they think of the pre-
sent Government.

Shri K. K. Desai: Do you mean to
say that in the opinion of the
Government servants the (Government
should change? Do you mean to
say that Government servants should
decide what sort of Government they
want?

Dr. S. P. Mookerjee: I o not say
that. I can appreciate the hon. Mem-
ber's nervousness. I know fully well
that I cannot change the Constitution.
The Government servanis cannot
change the Constitution with their
votes. At least that much of intelli-
gence [ have got. If this Government
is to depend merely upon the voles of
the Government employees, to be re-
corded by ballot, I do not know where
this Government will stand, but that
is a different matter.

Shri Bogawat: Have they the
freedom to choose their swn Govern-
ment? .

Dr. S. P. Mookerjee: They have
freedom to form and express their
views. They are not babies; they are
adults; they are citizens of your coun-
try. If you try to under-mine their
loyalty in this fashion. then you will
not help them. If you go on penalising
people for suspecting them to have
.done something which they did not—
as was shown by my friend 0ir.
Mukerjee, and they do not even get a
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chance of showing that the allegations
brought against them were untrue,
that is a serious aspect of tpe mutter.
Only two days ago. I received a re-
presentation from a young man who-
was convicted four years ago for

_ participating in the R. S. S, satyagraha.

He was very voung: only 16 years of
age. After two months he was let
off and then he was given employment
in a Government concern in wurgaon.
For four and a half years he worked
there. The police made an enquiry
and there was no complaint from his
superiors. Some days ago he rereiv-
ed a discharge notice stating that frum
the next day his services would he
dispensed with, because four years
ago he was convicted in connection
with the R. S. S. satyagraha. He gave a
certificate by the President of the
Distriet Congress Commitiee that be
had nothing to do with any organisa-
tion at all: his circumstances are surch
that he cannot possibly participate in-
any political work. But. still that
family is completely stranded. VYou
are hounding out people iike this he-
cause they hold certain views which
are not acceptable or which are not
pleasant to the Government ot the
day. That will rot do. That will
just defeat the very purpose you have
in view. If you want some enquiry
to be made, you have some tribunal-
you place all the evidence: vou give a
rhance to the man. That is the nor-
mal. elementary right which every
citizen has. If you want to take away
his job, face him with a charge-sheet.
Tell him, even if it is going to be a
confidential enquiry, who are hig ac-
cusers and give him a chanre of cross-
examining ‘hem. If he is proved
guilty, by all means deal with him inr
the way wou like.

My point is that I am all for Gov-
ernment having clear<cut., definite
Rule: preventing any subversive acli-
vities which ars really subversive—
not this sort of camouflage subversive
aclivities—subversive activities which
are proved td be subversive in which
any Gov»rnment employee may be
implicated. Tf they abuse their posi-
tion as Government servants, deal
with them, undoubtedly. If they are
disloyal in the sense that they are mot
carrying out the policies of the (Gov-
ernment, deal with them, but have a
procedure. have a tribunal so that the
rases may be placed before it and the
people may have a chance of saying
what they have to say. From that
point of view, I would urge upon the
Home Minister and the Railway
Minister that all these 400 cases shonuld
be re-examined. re-investigated. Why
not appoint a High Court Judge. ask
him to go into all these cases—plare
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all your evidence before him—and
find out whether they are guilty really
of subversive activities—not merely
because they were associz «! vith
some organisation or anothe:. It is
like the story in lthe Aesop’s Fables.
When the wolf wanted to eat the
lamb, it said “if you did not make ihe
water turbid your grandfather dig it;
it is sufficient for me to kill and eat
you”. They are the core of the ad-
ministration of the country and you
must be able to depend upon the com-
plete loyalty of these thousands of
people throughout the length and
breadth of the country” They must
not be hounded out of their office
simply because they hold certain
political views or they may indulge in
certain bona fide Trade Union activi-
ties, which may not be liked by the
party in power. i for a moment
that the tables may be turced: you
may come and sit here, we may go
and sit there. You are setting wup
conventions and ‘raditions which will
be sufficient for us, if we have a
chance to do so, to remove the whole
lot of you. But, we will not follow
in your footsteps; we will behave as
true democrats. But you are adopt-
ing a course which is not justifiable.

Mr. Deputy-Speaker: The hon.
Member will address the Chair.

Dr. S. P. Mookerjee: Whatever I
am saying I am passing on through
you, Sir. You are the shock absor-
ber of anything that we address to
the Government. I am appealing to
the Government through you, Sir.

1 am making this appea! to the Gov-
ernment that in all these matters, all
the political parties must be able to
come to some fundamental agreement
on the basis uf which sound and
efficient and uncorrupt administration
of the country can be carried on. Let
us try to build up, let us keep the
rivil service outside party politics
completely. Let us sit together and
devise means which all of us will
pledge to support both in this House
and outside the House. Only then
can we build up true democracy.

Dr. Katju: We just now have
heard a good deal about the snormity
of these Rules. We have not heard
anything about figures. The House
has had the benefit of hearing about
the origin of these Rules from my hon.
friend Mr. Desai. We have also
heard about the nature of these Rules
from one who was collectively res-
ponsible for the making of these
Rules.........

Dr. S. P, Mookerjee: That is why
I want a change.

78 PSD
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Dr. Katju:.........in 1949.

I would beg of vou, Sir, because I
want to be short, that I should not be
interrupted.

Dr. 8. P. Mookerjee: You go on.

Dr. Katju: Now, the TRules are
there. I shall deal with them, But
what are the figures? My hon. friend
said that thousands and thousands
have been hounded out. (Iaterrup-
tion.) Now, listen. In the Central
Government, Government employees,
minus Railway servants, but Includ-
ing Posts and Telegraphs and
servants, there are 6,26,070. This is
roughly six and a quarter lakhs. The
number of people “hounded out”
under these Rules in the year 1452 is
1; only one. That man was found
to be involved and his services will be
terminated. @ Of course, the results
were 100 per cent. In 1951, the fol-
lowing were the figures:

People against whom action was

taken—only ten.

Let the House appreciate that it
was just TEN.

People recommended for termina-
tion of service—six.

People recommended for were
warning that they should be-
have better in future—three.

People against whom proceedings
were dropped completely—one.

In 1950, the figures were as fcllows:

People against whom proceedings
were instituted—seventeen.

People found unfit to be kept in
employment—seven.

People given warning only—three.

People against whom proceedings
were dropped—seven.

So, during the three years in gues-
tion, the number of people who were
“hounded out” of service according to
my hon. friend trom Calcutta was
seven plus six plus one, naking a
total of fourteen. So, let us really
have a sense of perspective in these
matters.

Shri Nambiar: Your figures do not
cover the Railways.

Dr. Katju: I am coming to the
Railways, The Railway employees
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number approximately nine and a
quarter lakhs. We all know what
the couniry owes to these railway-
men. We have just been celcbrat-
ing the Centenary of the Indian Rail-
ways. and you and I have been seeing
the wonderful work that these rail-
waymen have done. They are really
the guardian of our national se-urity
—not merely internal and external
security, but security in the transport
of essential commodities like coal,
foodgrains etc. In the wear 1032,
action was taken cor rather started—I
do not know the result—in only eight
cases and no more. But inasmuch as
some people were coming from
the previous year's cases, N0 one was
retired from the service in the year
1952, and including the previous
year's cases, the cases against fourteen
persons were dropped. The total
number of new cases staried was
eight. Sb. once again [ say that
there must be a sense of perspertive
in these matters. In the year 195L
the total number of new cases start-
ed was 62. People who ‘were com-
pulsorily retired iacluding the previ-
ous year's cases numbered 75. The
number of people against whom pro-
ceedings were dropped was 33.

Now, let me take the figures in an-
other way. If you tlake the total
number of people against whom pro-
ceedings were storted during the four
years from 1849 to 1952, the total
number was 365. The House will re-
member that these rules were framed
in the year 1¥49 when the circumn-
stances were exceptivnal and there-
fore the proceedings were started
against a larger number of people
than in previous years. and even then
the number was only 365. ©Out of
this total number, the proceedings
against 113 were dropped. The pro-
ceedings against 172 terminaled in
their Tetirement. That makes a
total of 285, and [ imagine that the
cases against some are still g:;:ding.
If you look at the total num of
employees, naniely, nine and a quar-
ter lakhs, and the number dealt with
here, nobody czn say with any sense
of justice or fairness that here was a
case of people being “hounded out” of
service or of a Damocles’ sword hang-
ing over them and making them timid.

These rules are called the Safe-
guarding of National Securily Rules.
Let me tell the House quite firmly and
clear'y that every Government servant,
no malter what he is, is a citizen and
as a cilizen the Constitution guaran-
tees him certain fundamental rights.
which inelude the right to exercise the
vote. Now, the vote is secret. He
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may go and vole for anybody he
likes. That does not matter. But
when a citizen becomes a Govern-
ment servant, ne has to “serve’—I am
not saying that he should serve the
Government only, but he should serve
the country—and the service of the
country means that he must cbey the
laws of the country. He must not,
by his action, jeopardize the security
of the country or the peace of the
country. He must not, by his action,
behave in such a manner that it may
be suspected that he is assisting per-
sons who are going to break the law
of the country. Do you mean to say
that if there is a political party—I
am not naming any particular party—
which is out to start campaigns of
satyagraha or campaigns for delibera-
tely breaking the law, no matier under
what pretext or for what noble or
ignoble reasons; and if there are Gov-
ernment servanis furthering that
movement or being a party to that

- movement, can any Government

the day—no matter what Government
it is, i.e. whether it is a Government
consisting of people sitting on this
side or, on the cther sicze—allow fhose
Government servants ‘o be retained
in service?

11 am.

Dr. §. P. Mookerjee: That must be
independently proved and not done
on the basis of a police report. That
is the point.

Dr. Katju: It 1s not a question of
independent proof, because 1 am going
to tell the House on what basis the
Rules = were framned. They were
framed on the basis that these people
shou'd be “reasonably suspected” of
being engaged in subversive activi-
ties. The whole thing procecds on
“reasonable suspicion”, because no
Government can afford to take any
risks. That is the important point.
How can you say anything definitely?
Supposing you Sir, have an officer
under you, in whom you have ceased
to repose confidence and about whom
you suspect that he is passing on
secrets from official correspondence,
will you retain him? Now, what can
happen to him? Only three so-called
ﬁunishments are provided in these

ules, viz. he may be permitted to
rejoin duty if the charge is not proved:
he may be debarred from employment
in specified categories of posts only; or
he may be retired from service on
such compensation pension, gratuity
or provident fund as may be admissi-
ble to him in asccordance with the
Rules.

Now, my hon. friends were lr}in,g_‘ to
show as if no investigation, nothing,



4451 Resolution re:

bappened, But I tell you, a Govern.
ment servant is, under these Rules,
given every facility to prove Lo the
satisfaction of an independent tribu-
nal—and I use the words “indepen-
dent tribunal” deliberately—that no
suspicion need attach to him. He is
in a position to free himsell of sus-
picion. Let us see the composition of
the tribunal. The Government ser-
vant may be someone employed, let
us say, in the post office, or a railway
office, or any other office. The tr:bu-
nal consists of four persons:

{1) A mepresentative of the Minis-
try to whom -this particular
employee is attached.—Sup-
pgsing he is a postman. Then,
the representative will be
from the Ministry of Com-
munications.

€2) A representative of the Minis-
try of Law—The Ministry of
Law has absolutely nothing to
do with the employee. Its
representative is a person
i.'.'hose mind is attached to
aw.

{3) A representative of the Home
Ministry. Generally it is the
Home Secretary.

{4) A representative of the Intel-
ligence Bureau.

"These are the wour persons. We can-
not possibly have an open, fair, judi-
cial enguiry, because we are dealing
with matters of national security.
Among these four persons, the man
who may be said to be interested as
the prosecutor is the representative of
the Ministry from which the em-
ployee hails. The other three are not
interested at all. It does not matter
at all to the Home Secretary whether
the man gets off or clears his charac-
ter, or he does not. The proceedings
are not started by him.

Shri K. K. Basu (Diamond Harbour):
What about the man from the Intel-
ligence Bureau?

Dr. Katju: This is a purely Ad-
wisory Committee. The order is pass-
ed by the Minister himself, and I take
it that the Minister will act with a
gense of great fairness; will see the
papers for himself, and will decide
whether this man can be kept or not,
consistently with the public interest.
That is the rule.

Secondly, what is the 3o-called

unishment? They only say to him:
‘Well, under the clrcumstances we can-
not repose confidence in you; it is not
@a question of your belonging to this or
that or any other party; but the gues-
tiop is whether national security is
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safe in your hands, whethf it is not
a fact that peqple would say thatyou
are engaged in, or you are sympathe-
t.c towards, subversive activities. That
being so, they say: You go—not
punishing him in any way—you take
your pension, provident fund, all the
gratuities that are admissible to you.
If a man is dismissed for improper
conduct or disobedience of the Rules
or anything like that, then he may be
dismissed and dismissal means no ad-
vantage, no pension. no gratuity, no
provident fund, But here this nian
is told: You are very good, but too
good for us, please leave us.

My submission is that the Rules are
fair. They have been made consis-
tently with article 311 of the Con-
stitution, fair to all parties concerned,
fair to the Government servant, fair
to the Government. There is an en-
quiry made by very high officers who,
three of them—I would say all the
four of them—have got no interest
whatsoever in the dismissal of this
Government  servant the person
against whom the enquiry is proceed-
ing. And then the case is finally dis-
posed of by the Minister personally.
Can you conceive of a more scrupul-
ous .care in seeing that no injustice
should be done?

And the figures [ have quoted be-
fore you, the 1952 figures, would show
that there is no question of any victi-
misation or stoppage of ahy Trade
Union activities. As I said, eight
cases related to railway staff and one
was outside railway staff, In the
whole of 1952 there have been only
nine cases and no more,

My hon. friend Dr. Mookerjee
said........

Dr. 8. P. Mookerjee:
are taking my name!

Dr. Eatju: I am sorry. The hon.
Member trom Souuth-East Calcutta re-
ferred to certain cases. Another hon.
Member from . Calcutta gave a long
list. I was rather surprised. Of
course evety Government servant who
has got a grievance is entitled to ap-
proach any Member present here.
They do. But it was rather remark-
able that all the Government servants
against whom the charge was that
they were members of the Communist
Party, went to the hon. Member, the
Acting Leader of the Cormmunist Party.
They were entitled to do so.

Dr. S. P. Mookerjee: Some came
to me also.

Dr. Katju: But he did not refer to
them. They were referred to
Prof, Mukerjee.

Again you



4453 Resolution re:

[Dr. Katjul

The question is if there is any in-
dividual case in which injustice has
been done I have not the slightest
doubt that the Minister concerned
would very gladly look into it. In-
dividual cases apart (we are not dis-
cussing them), the Resolution says
thlnt these Rules should be done away
with.

Dr. S. P. Mookerjee: Exactly.

Dr. Katju: And my hon. friend
the Acting Leader of the Communist
Party says: Well, look at us, how
good we are, we are willing to co-ope-
rate with you, we are willing to do
this and lend a helping hand, and
let us better the situation. How can
the situation be bettered? In the
case of workers in the country to
which my hon. friend owes spiritual
allegiance, it is not a question of re-
mgpval_ it is a question of liquidation.
You liquidate people if you dislike
them. Pending the liquidation you
may change your mind. That is a
different .matter. But otherwise the
Rules are much more stringent. Here
there is no such question. Here a
charge-sheet is given, there is a right
of persogal appearance, and themon
is dealt with gently. They say: you
better take leave. And the case is
decided within a few weeks, probably
days. ‘Then they say: We are not
satisfied .with you, let us part in good
grace, take your pension, gratuity,
provident fund.

My hon. friend said; well, these
Rules should be revised. I say that
these Rules were made, in ronsulta-
tion with the hon. Member from Cal-
cutta, as fairly as possible.

Dr. S. P. Mookerjee: Not in eon-
sultation.

An Hon. Member:
in the Ministry then?

Dr. S. P. Mookerjee: That is why I
know all the misdeeds of the period.

Dr. Katju: You must have been
party to them all.

Dr. S. P. Mookerjee: Why mot
change with me?

Dr. Katju: Therefore, I say there
i5 nothing wrong with the Rules, The
object is one which the House shares,
namely that national security should
not be endangered. . And in discus-
sions about national security you can-
not let out secrets, It cannot be an
open, puplic, judicial enquiry in a
court of law, anybody coming and
eross-examining. It is a question
whether there is sufficient material to

Was he there
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say that this man cannot be trusted—
cannot be trusted as a Go
servant. Nobody is going to lock
him up or put him in jail. But sup-
pose his political associates are such
or his sympathies lie with a particu-
lar party which (what shall 1 say?)
preaches satyagraha, preaches deflance
of the laws, preaches unlawful de-
monstrations, unlawful strikes, collec-
tion of arms, preaches the doctrine
that if a person comes fo a tenant
shoot him and do not pay rent. We
know of these cases. It is a different
question that policies may be chang-
ing from time to time. One day a
particular party may say: do not
shoot, it is not worth while. Five
days later they may say: start shoot-
ing again. One day they may say;
we are goingto call off satyugraha or
defer the starting of satyagrcha, we
will have it fifteen days later. Bat
it is neither here mor there. The
question is can you have a Govern-
ment servant whose sympathies lie,
whose association lies with people of
this variety? If he wants, let him
come aébean ordinary citizen, become
a member, wvote for them, stand omn
their behalf. Nobody prevents him
from doing so. But the moment he
becomes a Government servant, the
interests of the country come first and
last and come foremost.

And please remember it is not a
question of an Advisory Council con-
sisting of Congressmen or Hindu
Mahasabha men or others. In this
Advisgry Council there are only the
Service people: a member from the
Home Ministry, maybe the Home Sec-
retary himself, then maybe the
Secretary of the Law Ministry him-
self, and maybe the Secretary of his
own Ministry, and you get the CILE
man. They are all Servicemen and
if they are satisfied.....

Dr. S. P. Mockerjee: Satisfied on
what? On the basis of C.LID: reparts
and without knowing all the particu-
lars or the sources of information?

Dr. Batju: We had a discussion
about this when the Preventive De-
tention Bill was under discussion. It
was very much discussed. And the
question was whether there should be
a right of legal representation, whe-
ther a lawyer should resent or
not, I ventured to put forward the
thesis on that occasion that a right of
personal appearance is far better than
the right of representation through a
lawyer, Here, in a Committee of
four officers, this man can come and
say what is the matter against him,
He can expose himself, so to say, ta
the fullest possible examination,
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Dr. S. P. Mookerjee: All the par-
ticulars will not be disclosed. That is
in the Rules.

Dr. Eatju: They will be disclosed
1o him so far as he can be trusted. My
. submission is when there is an inde-
pendent tribunal consisting of service
people and the matter under investiga-

on is of the most secret type, there
i no reason to believe that justice
could not be done and that the Gov-
ernment is keen im wictimising any-
body in any way. The cases that [
have submitted before you in the year
1952 will go to show that the Govern-
ment will place its trust upon 1ihese
Government servants and there ends
the matter.

Before I sit down. I should like to
refer in two minutes to Trade Union
activities. I do not quite follow
this. You remember on the last oc-
casion the Trade Union discussion was
entirely irrelevant. It has nothing to
do with this,. We are all dealing with
Government servanls and the subject
matter of enquiry is the possibility or
otherwise of the danger to natiomal
security. There is mo question of
Trade Union activities at all, They
are all Government servants. I there-
fore submit that this Resolution really
is unnecessary. Ordinarily 1 would
have said that it might be withdrawn
but I do not know whether my voice
would be heeded. So far as the 1952
figures are concerned, it cannot be
said that these Rules are being in
any way misused or abused and there
is no danger in future to think that
the Government would take some very
drastic action under these Rules. Any
reflection upon the official Enquiry
Committee that is always constituted
for investigation into any particular
case is not deserving.

Lastly I say that if there is any
individual case in which any hon.
Member thinks that injustice has been
done, I would suggest to him to make
a representation to the Minister con-
cerned and I have no doubt whatso-
ever that if there is room really for
reconsideration, that will be granted.

Shri Nambiar: 1 have heard the
speeches from the other side with ine
terest. Repeatedly they have been
putting forth the charge that this situa-
tion was created by a particular group
or political party and that in 1949 a
particular political party wanted to
create chaos in the country. I want
to answer that point first so that
this misunderstanding or this d:l.stort—
ed understanding should be ended, I,
©on behalf of the Communist Party. can
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say clearly and with all emphasis at
my command that the Communist Party
did not want to create any chacs im
1949 and not even today. The Commu-
nist Party always has, like other poli-
tical parties, taken up the cause of the
people and the workers. In 1949 the
situation was such that the railway-
men, the postal employees and all sorts
of employees had their own reasonable
genuine grievances and the Commu-
nist Party assisted them in redressing
those grievances. In 1949 the strike
was mooted not by the Communist
Party at all. There was a stage when
a ballot was taken and the whole rail-
waymen in this country voted for the
strike and that strike did not mate-
rialise when the Railway Trade
Unions ultimately decided not 1o
strike. .

There was a reference here by Mr.
Venkataraman that on the
Indian Railway the workers actually
went on strike in 1949, I want to
correct him also. It is not a fact. In
1949 the workers in the South Inpdian
Railway did not go on a strike., We
do not precipitate a situation but there
is a situation and unless and until the
Government improves the stituation by
hearing the reasonable demands of the
people concerned and try to redress
their grievances, there is no way out.
Even today we are seeing retrench-
ment. Everyday we hear stories of
mass retrenchment in shipyards, in
Defence organisations. in Railway or-
ganisations, in Postal Departments.
Low wages add to the sufferings of
the staff. If today they unite to-
gether and say they have got a right
to strike and if certain political par-
ties find that it is reasonable on their
part to support such men to go on
strike, do you consider that it is an
anti-national action? Is it against
the interests of the security of the
country? If it is so, you will have
to bring forth the suggestior that no
strike under any circumstances in
India is possible whether it be right
or wrong, or you will have to ban
strikes, you will have to stop all ac-
tivities.  Therefore let them not 1e-
peat this jargonised thing over and
over again saying that the Communist
Party or some other political party
concerned had to create chaos. Please
put an end to this at least from today
onwards.

According to the figures of the
Home Minister, there were only 365
cases. He says “after all, there are
about ten lakhs of workers and only
3A5 men are involved”. Tomorrow
if someone is shot dead wrongly, he,
will say, “After all out of 360 million
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people, only one is shot dead”. 1 say
it is an injustice if one out of 100 or
1000 is discharged without recourse to
normal procedure. It requires consi=-
deration. In moving my Resolution
what I wanted was a sympathetic con-
sideration. I made it clear that my
intention in moving this Resolution
is not to score a debating point over
the Government. My intention was
to have a reasonable consideration of
these cases. If there is a single atom
or iota of injustice, please remove that.
They say, “no. there was not a single
iota of injustice”. They say every-
thing was right because the Govern-
ment officers were there, the CID offi-
cers were there. The CID officers
who were responsible for removal of
365 people did not have an iota of
injustice! We are asked to believe
them, by the hon. Minister for Home
Affairs. I would tell him again that
it is not a question of controversy
between the Communist Party and
the Congress in power. It is a ques-
tion of an injustice done on a certain
section of Government servants. Let
them see that at least a judicial en-
quiry be conducted in this case if
they are not prepared to reinstate
them straightaway and justice meled
out. I make an appeal that at least
this must be done.

From the talk from the opposite zide,
from Mr. Khandubhai Desai's own
mouth came that if there is injustice
done, it must be reconsidered. I wel-
come this, The point that it was at
the inspiration of the Communist
Party, all these things happened can
be discussed later. I request him to
put all his weight on my appeal to
the hon. Minister. I appeal to the
Railway Minister in particular because
the majority comes from the Rail-
ways.

There must be a reconsideration of
the question whether these Rules are
to be retained in the Statute Book. He
says in 1952 there was only one case,
in 1953, practically no case. If that
is so, why do you want a law of this
kind? Is it a question of threaten-
ing or you want the co-operation. the
willing co-operation of the Govern-
ment servants and other political par-
ties? Do you want it at the point of
pistol or at the point of volun-

" tary co-operation? If you think
that you will get better co-operation
at the point of pistol, then try it or if
you want voluntary co-operation for
success of your Five Year Plan, then
come forth with a gesture which will
pave the way for that co-operation.
There is no meaning in saying that
we will put every such draconian mea-
sure on the Statute Book, whether it
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be the Preventive Detention Act or
Conduct Rules or the Safeguarding of
National Security Rules, as a deter-
rent, to terrorise you, to make you come
down. That attitude will not get
what you want. That is why I sub-
mit to you that you must reconsider
whether these Rules should be there.

I have no time to refer to the argu-
ments put forth from the other side.
But. I will submit that the Opposition
is one here, in making this request to
you. The hon. Member Mr, s.
Murthy from the Praja Secialist parur
requested you to reconsider., £
Syama Prasad Mookerjee requestoed
the same thing. From the Commu=
nist side, we request the same thing.
Mr. P. N. Raiabhoj wanted to speak.
I had talked to him and he wanted to
express the same feeling. Every
Member from this side, without a
single exception. has the same feeling.
I have also talked with many of the
Independents. They also feel that there
is some sort of injustice done in the
rase of these victimised people and
that there must be reconsideration.
From the other side also. there is this
fceling. There is unanimous con-
sensus of opinion on thig issue that
there must be reconsideration, judicial
consideration at least. See that at
least a Judge retired Judge or a Judge
in service goes through these cases.
We will place ocur case: the Trade
Unions concerned will place lheir
case; the staff will place their case.
There should be reconsideration.

We from our side tried our best tor
convince the Minister Mr. Lal Bahadur
Shastri. I have already stated this
in my opening speech. The hon.
Deputy Minister for Railway Mr.
Alagesan is here. I wrote to him i
person. He said. “*Mr. Nambiar. you
will get a satisfactory reply in this
case”. I have exhausted all possible
methods in this matter. I was trying
my best to see that these men were
taken back because they are suffering.

The Deputy Minister of Railways
and Transport (Shri Alagesan): If [
may interrupt, there was only a re-
cent reconsideration of these cases and
it was further decided to drop pro—
ceedings against 30 more.

Shri Nambiar: That comes to 80
now. What [ say is, the remaining...

Shri Alagesan: [ am referring to
the old cases: let him not add on.

Sbri Nambiar: He was
again 30 cases.

Mr. Deputy-Speaker: Out of the-
old rases, 30 have been remitted. .

saying,.
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Shri Nambiar: Whatever be the
number, I have tried my best. Even
after moving this Resolution, J went
to Mr. Lal Bahadur Shastri. I said,
I must be given some time for a
panent representation of my case. He
said, ,vou come to me, we will again
aiscuss”. Here it is not a question of
Communists at all. They say these
men are Communists, If you can
bear with me, separately in the Cham-
ber, I can show you every individual
case and convince you that out of
these 365, there will not be hardly
more than half a dozen who are Mem-
bers of the Communist party.

Mr, Deputy-Speaker: They say,
172

Shri Nambiar: No; there are 365.

Mr. Depnty-Speaker:
started with 172 discharged.

Shri Nambiar: There are many
other cases which do not come under
their category. 1 have got a full list.
I can give the list. It is not a ques-
tion of bringing the Communist bogey
everywhere. We will have to speak
of the Communist bogey on every ]ssue
under the sun in India because on
various - issues we have difficulties.
Whenever vou have difficulties, there
is no use saying there are the Commu-
nists. That will not be a solution of
the problem, You will have to re-
consider the question, 1 appeal to
you once again. They are not going
to accept my Resolution. They &are
going to vote it down. t them
vote it down. Any how let them carry
this appeal from me to reconsider. The
whole Opposition will be united in
putting aur case to them once again.
With these words, I press my Resolu-
tion,
isl\ll'. Depuiy-Speaker: The question

The case

“This House is of opinion that
the Safeguarding of National Secu-
rity Rules, 1949 introduced in the
Railways, Postal, Defence and all
the other Central Government
Servicves to discharge Government
employees without recourse to nor-
mal procedure of disciplinary
rules be cancelled forthwith and
all those discharged or suspended
under these rules be reinstated.”

The motion was negatived.

RESOLUTION RE LEGISLATION
ON UNTOUCHABILITY

st feitnar (fergeg-
WR— fea—srgfa mifaar) -
WE L F E
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‘e WA 8T W & fR
w™ 9w ¥ 5 agfaa sfat
arnfas, amfe qar ofas
faedi & St atfqard &7 wwmeT
0 { ITRNT FLTF A F ST
N g T I A
TF GHT q9F 99 FAET AT
fot gmom awd W IT A
F Eed gt AR o X
ATl & AHS A F1 AT
TR AT AN T FTHLT
o ArE AR woaEr
aqufaat wt fag S a1 g2 51
fadiv sy I=war "

[*This House is of opinion that
with a view to enable Sche-
duled Castes to enjoy effec-
tively the same rights in so-
cial, civil and religious matters as
are enjoyed by others, a compre-
hensive law mray be enacted forth-
with by Parliament for the punish-
ment of the practice of untouch-
ability laying down in particular
the procedure to be followed by
the Courts having jurisdiction to

try such offences and the penalty
to be meted out to offenders.”]

TSR WErRd, W 9T # O§g
A € q A w1 ' )
I W F1w X wur F qfewt F
T F AN B A% A G TG
AL # 4g N7 OF 43T WE AT
AT | W A AT AR ¥ GEHd IE7
gt fe o fromr wpeat & g
Tt g e § | TS faega w7 arew
FE Y AT WO 7 A e wfe-
ATEG] T QOAAT AT 98T, FGATT |
T FA IT G E AR IAW A
1 Fv w7 i g 9 W E a7 Ay
T ASAE | EiiT ey fowr et
T AT W A B O O qE, 0
WY @A TV AAH ¥ AT F GAT-
o1 T W R W wN aga
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[t faetarar)
T9 fFr ok 9 g aF  TEeAr
fast @@ s I & 1 ST WEN-
T, e aETE a1 AT F IR s
g aR I Y fFlT Tr A7 Faw IEe
fFft T AR T FC T FL I
¥ gfg g f AEF @Y IEHT AT P AT
T EIT & | 31 TH avg g q
ferg Wi g6 ST W T AT A
*1 qreT grir A gEE g afor g
AT S | W UF W A7 A 9T & A}
T F AT AT FT T I FA FT
YA TET FTAT AhE | A A E
o wre & gfawr & W 3 AT Qo
9= guTed frarcr wfaem darc fear
T 9GY 98 AEElh ®7 § AAS
# Al omar 9mar ) fow aE o X
AT FE DO H forw v A
HErod | IaFT 791 g AT I fRaT
anfas T arQfE g faar o &
T T F U §T ¥ AT FA
arfa fes & arar AT €1 WA
et § fr g A sfaa ¥ ag
AT & 9 TSAT 7 gAgd fraron
w7 o 4 § o el el
ATl & gfaeT AW F 9% R
grigaus s g 1akmR A
Y FUHT FX GAGT H T H AT I
TTEE R IER AOAT AER AG
g¥iY | iy W A fagw e
oz faw faw S a9 ™ & ag 7
frmt ¥ S AR & | e & a9 FA
I Fg A 1T I qHAC
EHtaAe § SR A e TEE @
F I WY T T AT I
frd oo os faee w1 T
anfed ST dw W onp T wfgd
Q¥ S #7 FF @@ T AT
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forerT arOfics aam e & s@eeT
A a@ A e g7 a7 a0
Fom @ wfe § @ q ag T E
T gl | T T gAI AR
W IATF A9 F forg fadw
femmad 2 fegd qar A< F9 3T
& feq amw A wfegd | dw faam
T Y T F I ¥ agT @ AW
g &, Tawr mardr s 2
I HEET F o FY | 3 faefad
7w wrgdt § 5 gaga ¥ art F
storg w3 AP RE dafom
FTETHIL AT 9 & TCH AR TG -
s g1 gw gfomt w o ¥ R A
T H oY Y A A A sk AR
H T A

s Wt = wfsareat w7 gw W
T ST TeATE | 74T @7 |aT & fof
& g dl @ aram W
ag faar e 1 g faonelt ardf
AT ATE @I F AR qg A AT FA
g fF FHm geHTe TR b F W
g ARamsu) TgAgad faw
T BT AGAT IFT FOT B AABIC
WA, IR wWIW o A a g
i frar @ é 1 a2 ga faieh Swr
AFT W L & | gafed SAar
ag gfaw g s gw gfew s
@ JIT AT F FTAA I § T A
FTHT AT aTH AT AG T §
wied o o 3w @ e
H 9 T F T ATT F T F AR
FIAA I F2 |

g, & gfom o off Fw &
faers A9 § 1 T gAY Z= Fret &
mEE1 TOER T faew ot @
g & §f 7Y, FITH FA A
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FqTFEET AR FWA | gl FAw
FTHIC FT FHGT 497§ JE F9HA
& frm =1 ™2 T v o daon
X qIC FET AEY § | T FAX
FEE g F1 age & fraar Irgdt €1

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

Mr. Chairman: Resolution moved:

“This House is of opinion that
with a view to enable scheduled
Castes to enjoy effectively the
same rights in social, civil and
religious matters as are enjoyed
by others, a comprehensive 'law
m be enacted forthwith by
Parliament for the punishment of
the practice of untouchability lay-
ing down in particular the pro-
cedure to be followed by the
Courts having jurisdiction to try
such offences and the penalty to
be meted out of offenders.”

Now, there are a number of amend-
ments. :

Shri P. T. Chacko (Meenachil): Let
us catch your eye.

Mr, Chairman: Let me first finish.

Of the amendments which have been
sent in, there is one by Shri S. N. Das
and Shri Radha Raman. That is in
order.

Shri S. N. Das (Darbhanga Central):
I beg to move:

That for the ‘original Resolution, the
following be substituted:

“This House is of opinion that a
comprehensive law should soon be
enacted to ensure that the practice
of untouchability and the resultant
disabilities are removed imme-
diately leading to equal social
status of all the citizens and bring-
ing the offenders in this respect
to book in an expeditious manner.”

Mr. Chairman: Then, there is
amendment No. 3 by Mr. B. S. Murthy.
‘That, of course, is enlarging upon the
original Resolution. He wants to in-
clude Scheduled Tribes and backward
<lasses. I am afraid that is beyond the
scope of this Resolution, and as such,
that is out of order.

Does Shri Raghunath Singh want to
move his amendment? He is not pre-
sent.

Amendment No. 4 by Shri B..S.
Murthy. Again, this wants to enlarge
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upon the original Resolution, and is
therefore, out of order.

Amendment No. 5 by Shri P. N.
Rajabhoj. The Resolution is only
about untouchability. He wants that
the Scheduled Tribes also be includ-
ed. If that had not been included, it
would have been in order.

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): You can put
“Scheduled Castes” .

Mzr. Chairman: That is amending the
amendment. 1 am afraid that cannot
be allowed. He should have looked
into it. Now, I shall call upon....

Shri B. S. Murthy (Eluru): You did
not understand the purpose of my
second amendment.

Mr, Chairman: The second amend-
ment also says that there should be an
Adyvisory Committee for the Scheduled
Tribes, i.e., that the ariginal Resolution
be expanded to include Scheduled
Tribes. The Resolution deals only
with untouchability, and the extreme
form of the amendment could be to put
in “Scheduled Castes” and not
*“Scheduled Tribes”. As such, this is
out of order.

Shri B. §. Murthy: May I submit
that besides untouchability there are
social disabilities that are always
standmi in" the way of the uplift of
the backward classes as well as tribal
people.

Mr. Chairman: I understand his
point, but that is not what he has said
in the amendment. If he had said
that, it would have been in order.

Shri B, S. Murthy: Please read the
whole thing.

Mr. Chairman: I have rz2ad ihe
whole thing. I am afraid it cannot be
allowed. ow, I will first call upon
Shri S. N. Das and Shri Radha Raman,
and afterwards, others who catch my
eye,

wYo QHo Qo qT® (TTHAT trsw)
S T T I F TR @ E
9 NEAE FT WEA o 99T $ q9) ¥
form gam 7= & R AT ol I wEew
¥ fefam 7€ & | & e =1 S
A @it e Y el w e ey
§ =W w1 ¢ ¥ gror. s ar
#ifow sfewp  qarefaa gfemt
fed @ &1 @I s waAgH
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[ = g@e q7e 7]
Tt weem wa § e fegmm A aga
¥ aEg # 9 e § fag arnfas
afgF wfr Awfeet #1 fred afed
I A AT TEE | AT I
HIAE B T A gH A w9 fawm
w7 fautor &< four, Swaag & @@
w1 #Y o fagy o faar I =
g, 7aft @ & qg@ 3 "o Wt &
FqaE ¥ AR I we A fegEw
# aga ¥ qrartos gareE gu d g
@l ¥ wem A A fegema w1
ear w1 fadie #< aqn sfaq =g a9
¥ N T @I 2 TE AT A
gw ot WA § 6 fageatd & amw
st mrfow faewar § 3941 J3 7
ghaafa ® @A g | fegam &
gyt fafaw ad F WA a> §
37 & fafew R o fafas 9=
i =g &1 Fferfggad Famm
fet Wt Fror ¥ @), sfoere wvasT
goed #1 wem a8 €, f5 fegel
F @l @F ¥ W9 A1 ST 0h
amfes ®1 ZAL ATGE ¥ 919 FAT
wfgd ag Fofos A 9 A
faam & g fegem & w0 S
i o fft ¥ w9 &, g0 A A
wrafge 2 faard ) TR o AW F
TaAifas A FE9 @ T4 § AR
7w w1 T Iy T o
afes w08 fegmm & 1 A

FAEN

AT aTa9E @ T ¥ 5 faew
¥ g A fom § B g wefa,
grfas A wfas 2 g ATE-
art & fou Suesw 34, R frew
T i aer fgrgeat &1 it wwT
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FWIAAH aga I AOER oF Wy
F1§ o=y qum amfrs sfawrc
WAy gug) AT TR osw
qA ¥ WA W NETd T
Fanaarg e 39 e w1 g waew
g 5 fegem & s=< wF GET
FA aT Ay fwd A F seqEar
AR AR Tt amfEi F  FAW -
fos afger M) T
e FA a9 afge ey g
afest 3% Mgl AR A FEA I
FAZSAT FEA AT T IH T & GO
mifa @ fae &%, ofF @ 99
W fagwar g Aa & AT &
WIAR Y IR LA I | AT I
@ OF § 5 I 7 9w AT
g A9g F e I A -
# A8 g ST A mAa 9@
fe g waa ¥ F gwdt e &
WIaR ar foqr §, groqagiar =7
HRITHATH SITHA® 77 IJTHT
awe W ALY oT @ § | qEIY T8 1@
ara 1 & 6 o AT ST T g N
F IR ILHH TG OF G99 S
& T I qow AL AT WH AT
qU = AR W@, W T &
FA T F AL AAH TAHT FTHR
wWara AR fadiy = d A @
7 REAar g & 2 £ s G e §,
35 FaeqT | fad FTE aTE A& ag e
qO AR 9x gF T1oT E § 1 AT At
I T Y -TEw g | Faewr amr w3
1A AT FLATAL FT AT IFL I
WA 2T oF Wi @A AAiaE §
e 2 & foraeft o srenfors ead s
amfes § ot faame @ fraamer &
FeTT R qTAT A(AH froT aifgq
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R FH qeEl s #1 wEE IO
W ¥ § SRS 3’FI1 i’TFﬁ'Q,
g mnfaw sl 4 @I Ar
=frma &7 & a99 o99 @Al
¥ ga* fou sqer #T ) 9T 3%
aif ag o FE TR 3 & A= I
g€, w fre s Al AA F gAe A
H Y aATHI gt §, I gH A= A7 |
TG TG 1 0 gF F4F FAT T2 fE o
AL 3 & wlafafy sodim seaeit
A A w7 g a0 T s
9T AT AT W A AT F qH SV
HTATT F NG Tl My § 9% fawg
Ty dEd @ @n g, & faral wfa-
fafg e 3 Y A O FW@ W
a2 fF o= fegem A @
e A oF q@A & for A
AT AL FT qAT AGT (6qT AT A
IH AT A IAFT FO TN A TG A
g WX gaTa fax wewT AR A A
@ Foul A TR AT fawm E | g
2 Y A H TEH ATS AT AL F91-
qX§, g o g@ 9 w1 gy §;
MIs@EIa g fs ag @ I
o GuT FA T w9 fow & afo
W wfaeT | o g Aifew afy-
w1 T A g3 (64 §, IR wE
TOH STTAT g% | T AT Y I
# T S T GG HA A g
g1 & 7 o e Y e 9w S
o7 AT F FAAT AT F ATTHT A
WIAT FTEAT §, T A 7 A G T
g fe:

“This House is of opinion that |
with a view to enable Scheduled

Castes to enjoy eflectively the -

same rights in social, civil and re-
ligious matters......”
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“Religious matters” <
TRy g s At A At e ¥
@ a1 #Y fawifer #9616 59 gemw
WA T AR AR O AT E A
fozara & & s << w1 wwe
ST g | g i A dA At smam ar
fagm ¢ fr &< ferg ool 1t o A
F 9T FUH AR TGO 1 a=aia e
IR FEA FAN ¥ A0S & gw
THF AT A FIAAACAL FLFFA
g Fag wiw o o9 w0
TR AL G T FTHF, .
Wi s o & qofes a1
T FE T E, I g Fran wmw,
Hewwar g fF @R agaraag H1 W
T FF § #7E aArafa agy grir o g
o g 7 fr-frm s @ g EaT
£ s & gwan g fir gag flt o o
F A IS Y T T00 0% A FIN
I T AT &Y, TAH AT TR FCFTATE
wafwu & aaamg e S e g faem
7 " fer g e g & foet e
T § AR FE F ANCEH S, I et wrT--
o, Terifas a1 anfew a@ FrssHE
T A TET (R T, 4 R e A
FLZH FTAA TATAT Tl | T Fraar Aeqraiy:
# aur wfow gl & amg e dea
7% Ferend, ST waew g
& S it s fire wé & & e
oo s o oF T dvsi Tiw o
sz et T gt 9 g T A
TEAAS FT KT @AqT TE T AT G
o T THAT H 7= FA & o7 g
s fr T Y g Fe o | TR
e A F gheai & o smw g I
Traw ¥ fev Wi & wieiame-
i 1 o7 IE A EETE A
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[ Tao gTo ama ]
afysrdi ¥ dfag @ g foi a2
FOF A AT &1 TF G, A Ayl
d%8 1.3 fegea & O3 ST Far
9z ¥ A F for gq &
gt AT & FIIH AE §, I
Frawed Hgar fefigar T 70
wfafars safedl 1 @< ¥ g3 widt
F #g 74 a7 3¢ § A% agt srfeama
W GG AT AT ¥ FC AT F
T FEETET 3T OF A.90F 1 I
F a1 a7 g wfwwre A v &
gafon o 30 a1 FT IIT IE€E@
i I €411 9T WG T ITA KT
FAam™ @rd, 92t A aE g |
g # A FL fF st Aifew
Hfyw wi amfEt &1 faam &
F=T fArge & 99 &1 I9AT AT
e aam &1 & fam fRar Wz
qma & FL | FEm gEm st o
s g a & fF Fdm
FEFTCA FE AT FT H9 F ATAA
migFwm@maa ¥ sx e
7 @ & e arom 7 aw 5w
g% 35 9 fa=rz w7 @M, q ug
arq wrar § fF fafas oo § o=
[emadrama @ § far F
Il B FTAA HTAT ST
am &, wfed ol srgfaamsi #1 R
A g afi g e AT A1 §0 ¥
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wH oftfmg v\ & fod s w0
TR AN FA T, Y I 381
L AW X 989 AT E | F@ieW H
T AT & 9 T TG F1 A9 g9
o & qaTfaF awde F3@T1E AT I
Far g for wrar WA o weE
aEifya &7 §  &fee 07 @R TR
&9z g Afgdew § OF g -
OF IH T & 9T A arfE 3
¥ g2t g o fawwar w1 F9% €,
T I AT AR A gAR FASA
gom el Ffed N g & §
fe gumfgq 954 a9 & ST IS
gy 3T s A8 F@ &, a2
e I R ¥ R & R 3w
Fagadmor Ay s FtauEd &
TH 9T A= FT A FT T AT AF-
frrator & wrd & 5z 9 | g AT AR
foem & @9 § 5§ T=E w1 ogHIA
Fr g s IR Fwar § %
AR 74t Sff 59 95T &1 &
4T |

Mr. Chairman: Amendment moved:
That for the original Resolution, the

following be substituted: -

“This House is of opiniun that a
comprehensive law should soon be
enacted to ensure that the practice
of untouchability and the resultant
disabilities are removed immedi-
ately leading to equal social status
of all the citzens and bringing the
offenders in this respect to book
in an expeditious manner."’

for smaa R ye@ g & Fw
§TFTT §F 41T FT AW IOH F AT
o e gfem Bfds @ Fw
WA | ¥t AT F T FA
oo gra & BT AT § e 1g
HTH |9 g I IHIL e fear
o7 E% | F guwan g v wifew afe-
®TT S gHR AR ¥ qavefag
g arE & fodt T g, S e

I should like to say a few words. There

- is a very large section of poeple who
want to participate in this debate, and
I would like to call upon as many
Memberg as possiblee. So 1 would
request hon. Members, to speak for a
short time each, so that we inight get
the largest participation.

Shri Barman (North Bengal—Re-
served—Sch. Castes): May I submit,
that this is a very important matter?
Fortunately it has come before this
august Parliament for the first {ime.
S0 far as the Scheduled Castes
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are concerned, we are very much
concerned about this Resolution.
In this debate, we would like
to hear all parties and all the
different sectiong of the House, and to
know what their views are, go far as
legislation by this Parliament is con-
cerned. What I would submit is that,
so long as the rules of debate are not
infringed, you may kindly allow all
Mebmers to speak, as we would like to
have a thorough debate on this point.

Mr. Chairman: There ig absolutely
nothing preventing people from parti-
cipating in this debate fully. But I am
just requesting that as far as possible,
hon. Members may try to keep their
speeches short, so that we might pget
the veiws of all the sections of the
House, I agree with the hon. Member.

Mr. Rajabhoj.

Shri Nanadas (Ongol—Reserved-Sch.
Castes): May I maka= one submission?

Mr. Chairman: Please do not delay
any more.

Shri Nanadas: I would like to make
one suggestion.

Mr. Ohairman: No more suggestions
now. Mr. Rajabhoj.

st 9o TRo m(wﬁ
Thrar-sfea snfaat) : sremer wEiey,
qgS A F A9FHT qga AA F F e
TH FeT FT FAET ST A oqW
T qg 2 FT qGT A AL TR
g fFm e gfom A aw &
g7 WETE AT, TH AIE FT NE@T
Y AT ¥ 9gd 9gS AT TR a7 |
Fr gk faae &Y &9 gu &), @
aq s g1 T, AT ag AE A
s sad st gt fod ot &, S9 O
aws Fa g, fad T 9| w
WA N FW AR T e &
g iw & F ag ST 9w gET Tfgd
T gH AN A WY FE aR G AT
e feomar ar, faffex ame & oW
IR F TR AR ITY fae AR w
fF 57 9FR F7 AFR £ F17T w0ex
T Aifge | 9 at aw & v @ 3w
¥ waeAaT a1 ) &, BT 7w A a
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Iq EAAAT FT Al AT AT A
frar s g I awg TR |
AT ArET A FL @ F, |aer
A ¥ I gAT WA FE TN
ge T g & AR A B} I
Wt §  groa faege WAl 3,
faeshl FY € 1 oW Fed & fF TN
Zga & T, oF fa efiwe AR 3
aw ¥ w1 fF fggeam & g@ow T
HTHST Io7 T, FIEISgIT a9 T |
ug @ &M@Y A ¥ qE § | F TN
g § o A% @ ¥ A A A
FA A AT, 9 aF W & o
e adeg 8T AT AT J9 %
Frw AR At o w1 o A
w8 G 7w g I A
g1 | ar i 9 aon & fol wIT
g E | Hfe q of o qat feg &
FHE F ST, A AT AL SAT TIRAT
g, e § I e T 3 A,
aff ag Fega & f o AR gL
awa Qfefers STiter 3@ & | SfFT
& wgm T g fr ag o AW g,
ot g @ A gE g q91 ¥ A
F1 zam, firewT, 98 a9 # 99 F fod
g I § I HT a0 I | T TH
Tg 9T WA TG g a9 a% g9 Sl
I ¥ foad wear & a3 dfeds
igE o FgX & 6 W99 SR #
A @ g, T F fegemtEt 0
TR @ | e E A E
fir ga famgea &1 AY 3EY, ATST AW
o @ T A w9
AT A9 F@ §, AWM
i i F AgET Agral & AT FT AL
awrer 2@ 1 fa@ar 1 I Ry
w|E § T 9 FUT AGA| A1 AT @
g, 97 %1 arfas zar, 37 A awifaw
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[t dro gFe Trw]

T, AT IT T o faF ga fergea
Taa ¥ gUad | § A AT AT T4
W #Y 0F foaEre q@Er g OF e
F 0F qgEreE 997 I §, AR 9w
TERTCA T F OF FAM Y FY
& v ot 7t o forey, gt T
| I HEA A gl o Afew
W F IYA 9T QF AT AT FT A€
AHEHTL FEAT | TgA &1, T4 1o,
G A ATIAT qG AR FET T |
TF foT gHITRR @Tgd 7T F A<
qTET T g4 4, agi JreT 43 av ag
FTRAC Y AT AT AT 14T FI THERTL
Terar | aEdSI ATER A q@T g w6
AT, & 397 979 faar fr v @ F
- @ wgr At 7 gt fasar agt awewTC
FET FEAT g § ACHT THT
F ged A g a=d F WAl 7
@A A & w3T fasge AW &
AN LF T FTAZ F7 & fod w48
HT AEY & 1 gHadiy aYqq 49 a8,
FUN T FTIFH IGHA TATETE |
T wagdl 71 anfas 39T A FIA
¥ fod wedi ® gweT # framd
& foa #1¢ gar st 75 faad g7 =
frgmm A arady ¥ @ad) @ F
grfors oA & g7 @l i feafy
@t A, Todt frdy g & fs wgre
At 7 g HA 0F @ foar o A
FaR A fF Tg 7 o 77 w9 fgg
JAFWQ FW ALAG 3T Fgdi A
il 4T §ew T & aFdt | AT 9w
‘g WA A E, A AT g @
Y AT | GAT AT4T TIEA FFAH A
T 3T Ff F ol F foq W
-7 faar, widr & F A qET IOE
- 1 ofeT & amar § fe smawr ot
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& 3 39 72 s 74 Fear T &)
AR AFHL 9 T@ 1 W g7 3
g, 36T awe § 4 o, swAR
sTdaT a8 & fF o wgal & anfew
4% §, IA% FASIT T AW §,
IR AT ¥ fod FTI7 AT Araggwar
&1 & 7l w3y v ag S @
ABATAT W A WAL BT AT T
Afar &, dav FredzguA F foar
&5 wa  3uad wr afawx §, a7
g #t faomr Tifgg | grd AFD
F A A, g afas g F AT
F AT H ST gA ST ST AT F
fasgm fady g€ feafr § & 37+
IzAFATEH HIA faare grar anfgd
T g A HNF FA F (51 g
%i #e 0T fasdr Tfgg | WA 7
gl &Y afas W s qur E 5
13 Noox
IART AT AT AT ALY s, ey
F o 1z A, 5T F o qFW
T e A g7 erAg W
Iz JIT IAFT GT A FI7 fragm
ATz ar afras qudty g7 A
diwgm gfF | smam @ A4,
3w gam, & 3@ ¥ w4 adl, dfwq
mg g forgeaT ® g9 owil Y A
FAAaT A A O a%g & wiag
FCT AMET | €00 IR oY, TATAY
HETAR A To FI, GIATHT #o Fregl-
QT A7, T TAFATE /AT,
M A FAT AT T 58
T ar g AR A AT FTWE
¥fer o7 g aTw ¥ ATy I
2, T faadYy o # o ¥ sW
AT F AT § T T I R IS
I AdT AT | O FHT gW TS FEd
gdtag o feqddie & @ @ §,
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JEH AT A F 9 dE@T AW
Tw® ¥ frifea  frord o s &0
& o fafreT & faea & oY a8 sy
% fF 98T 8T FTHE, W TAHT A&
e war farar a7 et & 1 3fFT D
F qTe ova & ot Seer frifes foord
# frssar &1 Awfal & a7 § a7
I, fedy e, agdoerd &
AT ARG, AT ¥ = A AR
st wre Megwm wd &
ART 2T ATST TAT AT FIHT T AT
1 qME, F A A w1 e O
AW, GE gz A gem arwen 6 oo,
AT G FFEIFT  GIET & ST E,
(Interruption). ™ a® ¥
fefemm ot gndl A= § 7%
fom# g eifadsm i
W F = ATieE 8 & 1 ag Ay qu
2 ¥ ary TEAAT FW@ E 1 W FETD
A g ST & feww A ot @y g
wfed f& srga s off gt Wi &
FAR AW & AT E, T I@T &
g foeat & grn Tfed | &7 F7 79 T
W BaAs WH FT Alied | S
¥ FF glod 4g § f6: I wew

T W, fawer T aw ol A,

TR T AN m A W d
T T AGA T IR QIR | I
s ¥fed wor gfarg oY
s ot qer oA E, wga 2 fr e
AT AT g | TGN AR AR,
A AR FT T AT AT TAT
& 3T @t o= g W S de
& o &Y g€ A oF mav fgg arndt
TRy Fgm ¢ fF w0 ¥ foors w
A | T A« A Ay e
i o fagr ? 9w saw ¥ faemw
[Wegur I gAY A} S A Iwrd
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AT ¥ o1E §, a9 A I A
A TN E T W I T AW AR
3T AT g, fFT IF W 0w
mgE T A Ie § WA T
gl Ot safer § 9@ AW oW =
gFar £ 1 Y gt AYorar wrd &, Y
gfe wif & s o7 o &
ARFT TR g K AW A W
37 BT # o ot st G A v
fFramaraTFemd o3 gfE &,
f T oiw a¥ o9 @ g1 TS §, T
o & ATz g AW B FE A IS
wife foraa qo owr s § 3 fFg
F AT ¥ a1 TWo FESHFL A
Fifeegs AT AFATH BT
frod & fsa feg orii @ Fifrw 370
Tifa TeE e deR T S
a1, iy of &7 AT BT Ay A ST
FAA TS A g ! AUE § g AR
Fuwg) EEeosa A @E AN
e gearAgi § 1 0 Wgan g & A
=1 fam ¥ s w1 e o gfoomt
AT A IUT AT GHS T §, A
FHow & gfem § a@Y s I3 |
FATAY off, @ | qreq Sar g anr
Sy ITAA 1 qgHAIE ! F AAM
g fed argmfdr & § afeq ag fFar
oTar @, SfFT ST AT A W @
# §9 gaTTE |
Mr. Chairman: Why are you wasl-
ing your time? PR fAe A
g ¥ Afed

ot o @Fo TR : AT F 1T
gar aga ¥ wmax felt MA@
q W § 1 47 AT ATt A
fFatgs mEzmd ...

Mr. Chairman: Order, order, 1
think we should allow the non. Mem-
ber to proceed.
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Shri Namdhari (Fazilka-Sirsa): If
the hon. Member wants to proceed
tgli:‘nterrupted he should not talk like

Mr. Chairman: The hon. Member
will please speak in order.

=t dto go reiw : a7 WY A=
W g A OF A9 R E | W
W N oE fewd
Shri Bhagwat Jha (Purnea cum
Santal Parganas): On a point of order;
may I know if the hon. Member can
speak. ‘Tum nahin jaonta hai’. 1 want
to know whether it is parliamentary
to say. ‘Namdhari ek aisa admi hai'?
He does not know what is parliament-

ary and what is not. I do not want the
kon. Member to speak in that tone,

Mr. Chairman: I should think the

hon. Member should not use the word,
‘Tum’; he should use the word ‘Ap'.

st 4t QAo T : AN AT
o e W g A e fe
Tg St (T S ATl Avew § Ay
T gier § o fF gfoml @ 9z
FTEA A1 § | Ig FI TG HT I/
T § | G S o #1 97T F¢
RE AT ag 5 om aw gy
fregee F7e 1 awaR E o A
IF WA FH G EAT | T

FTFT F freges FrE w9 w7

T T T {0 freges Fwwe
Tl & fod @ feft forsges #ree &
AFET FT TEAT AIET 9T | AT IAHT
wifas wfeareal  ®1 g Fifad
I AF0 feew w1 owwe w1
wifgd | ofers afew =i & o=
faears w w1 FwET g fed
w7 W g8 Aod § A g o
g 2 fr gw o et & faeg A
g1 & P F 99 AR 37 A AW
Al £ A1 ABEL BT FALT A TEA
§ IRgMagaAm e g | #
Tade § gdie  FC g g Foaw

% g gk fol waer W@ s
A T gHTT T AT g 9T | §F
FHGT § FIH T ART £ | AT
s @i A g W
Ff 9 AGT A A I F 4G
& qfewe & wiqw ) | AEET
A § 1 3fFw Y wTR S a7 e
g afed 7 v s

=Y fo gHo ATRYT (TR HAT-
fea—srafaa st ) : awmfa wgey,
g F A o g s frar-
W F T §H ITEHT GG FA
¥fod wmargarg | wrw weT FY eadw
gr 09T @9 @ MU AR Ar
T @fawr @ § S9EF =T o
adt sgaeqn &Y o § R gfeadt 9y
FqaT &7 Hfawre fear 9w 1 FfET
T g@ ¥ amq Fg gear § fF A
Fr fach fsiifat & s a3 gar
g o gard FgEm A FE wF
T agr § | W ARt FAS fF awer g
T @A WIT A OF AR sraw
fam @ & 7% gog F T4 Fr ar faw

@& FaAFfer Agardawn

g ¥© wgdl §, 48 3§ femdde iy
1% & sfer o dar 99 feardiew
T & T ¢ qE T & " T
qgwaT & | S sfEerd § ag w9
a2 a8 o To faew Tar 34 § #T
T &YAT IGH AST ATATE | FI5 AT
¥ fod g v o & fe g gRR
fod & TAWE WWFLRE | FEA ST
woew ag & f5 st oft gardy staear
wqi Syt o gEd) A Aag av FER
& fodt dare g g™ ¥ ot gem &vE
B AT AR FRMEA T TG
FHN WE M T3 0 T8 T T
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gforl & o U Adr Y | o ag gl
QO WE T@A F A IR I
are A A fear ST 1 I TEE
FT Ot fF #y frwar 1 gficot &
39 ¥ F=T IEd #Y gfesat T
& ot § 1 & A A F sewt g
T Fwar | ol 3 faaa W@ F
AFET T AT uw feewr & W
T § | o fer s ware S
THo U0 o TIAH & F | g
™ 1 UF oM A &R oT 9.
9 gw frore A 3R & A e
firorat #Y s fear mar | gW & w
T fF FTT g9 o qTo Fra et &
g1 g 9T o WP @ F, T 9%
ar drc & 1 7wl o< ag e @
& wafe oF qHo dto W AE W §
@ @' ovii e ge gar gnr
Ig 1T JAIT FAFT § | AL TR
w1 qed ag § 5 gl A1 AR 7
el F 7 A fean s, O A
oA fean T, AvE I gorr g
T, oW F A AR, g
A ot < qrnfas afee @ g
gfom dfsr &1 gfomt & o
Fr AT TS G E, ST e
HANE ATE, ITH I G AT Ay
gffag a@ AW W Sor &9, g
U@ FwR AR T
e ¥ T g R § AR
T S afgsR R €1 Ay
o AR T A W m
g zar T8 & 1| I Y Fver frdt
sfr Y AT TAU R, IA g dT A
¥ o e weew ot w1 At 7 T
7€ 8, g A9 T ARG &1 W
# fgg a9 7 g TEwT @ e
geeT § | Wik aw ag o
78 PSD
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wfoad gw W ¥ @ aA
TR AT e Tw o§s ¥
SLSUNE U B AT O
g fFmawd o aa ¥
T S @ o 1 F A8 aum
aFar fF O 9T ¥ AT AT 48 Y
FTEHT | 91T AT ¥ SgraT Y i T
TR AT a¢ 9T FHE F A A g
& 9o Ay &1 M ma g, A o a2
R TE N gEw i
T TN e ¥ g
It AT ga Td F § 1 Ay A
SO FY AT E | T S AT Ay g
¥ frere [ wfgg ) R Tl
FETA g @ A ¥ ger fear ond
oY T & g9 gfemt 4 ger a5y
AT 1 AR EHEET A AT o Ay
fegeam o gfomt St 9T 39 AT
Faw Al § SfeT agai ¥ 7 faw
wrard fr qu Rregee s & 8 &Y
I A T IR T FH FLH IR
Ffga frar STaT € 1 SHET AAOw ar
wiff mow wd dRw @
foq <@ 9t & fr ST I U@
dar T @S won a2 | gfemi ¥
Q|7 sqEgre fFar amn € 99 R o
qeq &1 {fT F A0 WA | FL IS
foar amar § sit< ey e fear
ferar arraT & | Y WER IR AT & 7
TR EEET 9B & | T g &
AT T T R | T -
#z Ft araq ¥ fEEd ¥ gfomt
# st s § @ I g
g el & o oF ¥T s
T Sifgd AR S A e
F TR g& aw A iy s Ay
AN W I WAEHA A JATRER
%% ITH! Afoe w7 faar o) W
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[t dto gwo aTeuT®]

TS IR | T T FT FA T
FX ST 3T Y EY | TR T ARA
g =il 4 qER Ao ar© qar |
H' GO HI AT g § 6 o™
# T @ U FT 06T T
§fF o st =g d AW
Wit g § A § A § Sfe
It fargges w1 A AT S |
L ITH! gy e Free F Fmr s
ar g AT SF Fe91 BT aSiw
AR g W 1 0 i T
FTH § AT FHT FY AWT & | I
Awfar & SO wR R
gt i &Y fawfar ¥ ar sz @
F A AR AN A I R AfeFry
T AT FAE AT
TF AEE W § §R I fawg
g A § A Iu%T T qfwe
¥ e g F SEaran AT A
B1% T T & | §od 9T §-TF
g AFQ HF 7471 7S a1 IFH
ferarr ¥ aram 3 gy ot 6 g fregee
FRE F qCEIHPe F@T | 99 IAA
géifere faar ar A0 fast
e Sad Fgr 17 fF gt 5@ g
9T TE T@T AT FHT FWiE A g
& g g F I A v
o I8 faFET o i e aiw
gt Y Su@ s QT o
A F T s g a7 e
TETEd G ¥HC F fear ar ara
¥ fod e o SUFEPM amar
s gw W AT | 7 QY TEET oA
¥ gwal § AR aar gFan g fr @ ag
wd e 3B Qo T e
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T § = @y ofcdA
i | aw & gew asom W
T FEY At fogeg ww & g7 T
&1 I g T | A g A
@t feot mfeml ¥ efew amosY
FFA AN g, AW AITF o ww
fFr i am s f@A & o
A FWE | AT F a9 T3\ 9
HY Y g g9 ey
T T g, w fewe ad g,
#t€ o A amn, o fesw g%
wf ® g 9 gArd qe HIT AT
Tt § SR AT FT doT IIW AT &
wor aared % @ d s | dad
grasar 1

A wwrafar wgieAT, EY AT g
21w WhHEa dfomsadam
H= T & 7w # "o fawer, o
AAAE S T @Y €98 9| Y
T FTH FL qg AT AR AT FF
FLATHAT AN T F gEH HHod
Framaw i wd ) (waw
S et )) SRR FETAAGI AT
afer R gt gfom g dragad,
T At QI § | ¥ S § oA
TR M TF 9% q9r o7 W g v
@t faggr & foar o | ) g AT
T arfgd SR oY @ TwE Wr
fafa Qe i s | o9 § afes T8F
Fgar | R A g fewaT
" FEMI

Bhri B, S, Murthy: When I look at
those Treasury benches, I see the
amount of interest which the Congress
Government is taking in Harijan up-
lift. There is only one solitary re-
presentative of the Government, I
pity him. I also thank him.

An Hon. Member: He represents
the Government.
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Shri B. 8. Murthy: Government is
represented in the woods outside,

I want to ask one straight question.
Does the Government think that the
Harijan problem can be relegated to
the future? Has it forgotten that
Mahatma Gandhi staked his life to
find a solution for this problem? Is
it oblivious of the potentialities of the
strength of the Harijan problem? Does
it want a revolution in this country?
Does it want the Harijans to revolt
against this apathy? The Harijan
youth today is having a volcano in his
heart, and that volcano will burst any
time. So, please do think seriously
of this problem. We are not asking
for crores of rupees. We are not ask-
ing you to come and serve us in any
political field. We want a compre-
hensive legislation to fulfil the assur-
ance you have given to us in the Con-
stitution. You have said there that
untouchability will be removed lock,
stock and barrel. So many years
have paﬁd. Where is the compre-
hensive legislation? Mr. Pannalal
has just given you an instance of cven
an M.LA. and an M.P. being subject-
ed to inhuman treatment by some of
the caste Hindus in the mofussil dis-
tricts. Please recall to mind a 1ecent
happening in Hyderabad, where a
Minister belonging to the Harijan com-
munity wanted to enter the temple,
and the priest locked the temple, put
the key somewhere and walked away.
He did not want the Harijan Minis-
ter to enter the temple. The Minis-
ter had some courage and broke open
the doors and performed puja after
entering the temple, I do not know
whether the god was there or whether
the pujari had taken the god also with
him.” You may laugh, but these
things are making Harijans more and
more bitter. Let this bitterness not
turn into rage.

The Resolution under consideration
makes a simple request, namely, a
comprehensive law for the punish-
ment of the practice of untouchabili-
ty. Do you want untouchability to
live? Perhaps, you do. Gandhiji
said, “If you want me to live, un-
touchability must die, if you want
untouchability to live, I must die."
You have killed Gandhiji; therefore,
untouchability seems to be having its
own day. For God's sake, open your
hearts. Thipk of the problem. -It is

not merely one that concerns the Hari- -

jans. It concerns the safety, secu-
rity, progress
India as a whole. It is not a labour
problem. For the sake of refugees,
Committees are being organised and
any amount of deliberation is carried,
on but when a few more lakhs of

and advancement of.
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rupees are asked for for Harijan scho-
larshivs, when a committee for the
welfare of Harijang is asked for, or
when a few Questions for elucidation
are put, you laugh, deride and jcer.
Perhaps you consider the Harijan as
unimportant in this Ram Rajya. Do
not illtreat us. You have done so

far long. For centuries, India has
had the caste S For
centuries, untouchability has been

perpetrated and foisted on us. For
centuries, you have treated uss as the
lépers of society. The day may pot
be far when we ourselves will come
into power. Let mnot our bitterness
today make us treat you as the nig-
gers and lepers of society. This
caste-ridden society will not have its
heyday for ever. See history. See
what happened in Russia, Chipa,
Japan, France or England. “The old
order changeth, yielding place to
new,” says a poet. (Prof. D. C.
Sharma: Tennyson.) I am much ob-
liged. The hon. Member is a Profes-
sor 6f English, but I want him to be a
Professor of Sociology or Social Ser-
vice. 1 want his help, not intellec-
tual, but help from the heart. Gandhiji
insisted on a_change of heart. It is
visible now, but the change is for the
worse. Power has intoxicated the
Congress. [ was a Congressman once
and went to jails. I need not repeat
that. You should not abuse power
and grind the poor man more and
more. 1 am really sorry that neither
the Prime Minister nor the Home
Minister is here. Perhaps, they have
been kindnapped by the capitalist
forces outside.

Shri Nambiar (Mayuram): They are
very busy outside.

Shri B. S. Murthy: I want -the
Government to bring forward a com=
prehensive legislation and fulfil its
obligations and assurances. There
must be legal assislance provided to
Harijans to fight for their rights. In
Madras, ieces of legislation
have been pass eg. temple entry,
removal of social disabilities and one
other. But all that is a dead letter.
So, most of us forced that Government
to give legal® assistance to Harijans.
Harijans are refused entry in schoois,
coffee hotels, cinema halls etc. The
police will not register a case and the
Harijan will not be able to file a suit
Therefore, not only should legislation
be brought forward, but legal assist-
apce should be given to Harijans to
fight for their social rights, I com-
mend thiz Resolution. I hope it will
meet with a better fate than other Re-
solutions. I think the fate of this
Resolution will tell India and espe-

cially the Harijans whether or not
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[shri B. S. Murthy]
the Government are serious in fulfill-
ing the promises they have made long
ago and the assurances Wwhich
Mahatma Gandhi has, with his life,
given -

Shri Namdhari: I think it is a sin
against God to treat any human being
less than on an equal status because
in the eyes of the Almighty all per-
sons are alike.

-

So far as Harijans are concerned I
do not think anybody in the country
has done better than Mahatmaji Lim-
self. I once came from Rawalpindi
to recite a Hari Kirtan before Bapu
and I asked: where is he staying? 1
was told: he is staying in the bhangi
colony. I had the honour of recit-
ing Ram Nam and Hari Kirtun be-
fore him., We should remember how
much work has been done by hirm,
temple entry and all that. I think
as true Congressmen it is the duty
of every one of us to follow in the
footsteps of Bapu and to work in
this cause. appeal to the Govern-
ment to accept this Resolution with
full affection and I welcome this
move to treat our brothers on an
egual footing.

But I warn my Harijan brothers
against those who want to make poli-
tical capital out of this. T 3ppeal to
my Harijan friends that we are their
own kith and kin. I know_there are
certain hon. Members of Parliament
who are not Harijans, in the Con-
gress Group, who have the honour of
having married in Harijan families—
what to talk of talking food with
them and all that. We are practical
people. It is only people <who say
that we have not done anything for
the Hari‘iians. who are the agenis of

ploiters who want to
of this by poisoning the rlarijan's
mind. I would ask my Harijan
brothers to be careful and not to fall
into this trap which will be de

tal to their interests.

As far as the Backward Classes
Commission is concerneg. Govern-
ment have acted wisely, It i< not a
Scheduled Castes Commission. It is
& Backward Classes Commission. Still
there are three Harijan Meml
there. They have to see to the in-
terests of the whole backward classes,
not only of the Scheduled Castes. My
hon. friend should understand that
this Backward Classes Commission
is not a Scheduled Castes Commis-
sion. But still every sort of commu-
nity is represented there.

0
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I would like to honour my Opposi-
tion friends to the fullest capacity. I
know some are very fine intellectunls.
Same are very good actors, and all
that, Now, the hon. Member said
that when be speaks the Members do
“choo. choo” like cats. I do not want
to say that anybody behaves like a
monkey or a cat. I would say that
they are like angels and we will
salute them. Whatever a man sees,
it comes from out of his mouth. We
have the fullest regard for them. L
would request them <hat they must
hehave in a proper way according to
the dignity of this Parliament. Out-
side they can say monkey, cat or
anything. We do not mind. My sub-
mission is that the hon. Member
should not have started with such re-
marks, though unintentionally.

So far as Harijans are concerned
my submission is that. whether they
are on the Congress benches or there,
I know that in secular India we have
the right of vote to every individual,
Harijan or non<arijan. There is no
question of any step-motherly treat-
ment being given to Harijans. Hari-
jans should rest assured that Mahat-
ma Gandhi's true disciole will be true
to those ideals. that we will stand
shoulder to shoulder with them and
that the Government will do their
best in the matter. But [ wonl?
again warn them not to fall into the
trap of professional exploiters or in-
dividual Harijans who only want to
make political capital out of this,

Shri Nambiar: What about the Re-
solution ?

Mr, Chairman: Shri Nanadas.

Shri Nanadas: Congress. ss usuai,
boats of their services to the Harijans
and I have seen in the book supplied
by this Parliament—short biogra-
phies of the Members—every slter-
nate Member has stated under “Spe-
cial interests”. Harijan unlift but one
must wonder whether their actions
are true to their preachings. I must
say their actions belie their preach-
ings and in this way the Coneress,
from the beginning. has been duping
all my people for thelr political ends.
There is no use shedding crocodile
tears. You must speak from the
bottom of your heart. I ask: “Are
hon. Members of this House realiy
sincere for the cause of the tlarijans

or they are speaking from their lips
to gain their own ends?” This re-
solution is a standing truth to their
failure and to 'their  insincerity for
the cause of the Harijans,. A Con-
gress Member has moved this Pesolu-
tion in this House. In the Conssitu-
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tion (art. 17) the observance ol un-
touchabllity has been abelished by
law, That article is there. It is a
dead letter there. What has been
the Congress doing all these years?
Why could not they bring about a
comprenensive law to ameliorate the
lot of the Harilans if they are really
sincere in the cause of the Harijan
uplift. What is the use of bringing
in Gandhiji's name now and then?
It is no use talking or bringiag Gan-
dhiji's name or anybody’s name in.
Your actions must prove that you
are for the uplift of the Harijans,
That is lacking. I thought the Con-
gress Government was sincere but
they are dubing my people for their
political ends.

Shri Balakrishnan (Erode—Reser-
ved—Sch. Castes): I want to ask for a
personal information from the hen.
Member, . .

Mr. Chairman: No interruption.

Shri Nanmadas: My people are not
going to tolerate the injustice done
to my community. We are voung
people among the Scheduled (‘astes
and as Mr. B. S. Murthy said the
voleano will burst and the only salva-
tion for the Scheduled Castes reople
is by a revolution. It is not by a
dictatorship of an individual, it is
not by the dictatorship of a group of
people, that the problem of Schedu-
led Caste can be solved. Only a
working class dictatorshin can solve
the problem of Scheduled Castes.

We are not afraid of bad laws but
we are afraid of all the bad ceople
executing’ those laws. In this coun-
try, the majority ef the executors uf
law. the Judges—all are caste Hindus,
the so-called caste Hindus. It is
Brahman dominated. It is a privile-
ged class: service is the orivilege of
a certain class. As long as this
secular Government tolerates this
kind of Brahman domination. there
cannot be any salvation for my peo-
le and so I request the Government

at while appointing people to ser-
vices, they must give due share to
my community. am not Imsinua-
ting or criticising Brahmans es such.
I am criticising the bad people among
the Brahmans., There are good peo-
ple among them who have fought for
the cause of Harijans. I reslly ap-
preciate their work

i;tnﬂP Balakrishnan: tIs y&t;r Commu-
n arty “working for remoxal
of untouchahility?
Shri Nanadas: This country is
ruled by village officers and tchsil
dars. Unless in these key posts the
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Harijans are placed., the Harijan pro-
blem cannot be solved. In the Mad-
ras State particularly, there are stand-
ing orders that waste lands must be
given to Harijans. But, as a rule,
the people who execute these laws,
being caste Hindus, who are agaiust
the interests of the Scheduled Castes
and Harijans, do not implement these
laws, They are implementing these
laws to their own interest at the
expense of the Harijans. This tradi-
tional system of appointing viilage
officers and tehsildars must be done
away with. I am sorry, I have not
finished even one point., You must
give me sufficient time.

Mr, Chairman: The hon. Ilember
must hurry up. He has two minutes

more.

Shri Nanadas: WMany States have
passed Acts, Temple Entry Acts, Re-
moval of Disabilities Acts. The Con-
gress Government must stop all this
nonsense at an early date. There is
no use of speaking about remple
Entry Bills. The Harijans are not
worried about temple entries. We are
worried about our ‘khana’: we are
worried about our food. You are not
salving that problem. You are side-
tracking the problem and are speaking
nonsensical things in the name .
Temple Entry Bill, Removal of Dis-
abilities Bill, etc. You have no sin-
cerity to implement these things even.

Some more points regarding mar-
riages. This problem of untouchabi-
lity cannot be solved unless you en-
courage inter-caste marriages. What
has this Congress Government done all
these six years in this? How many in-
ter-caste marriages have taken place?
How many Congress-walas have mar-
ried Harijans? (Interruption). Why
do you then speak all this rot and
nonsense?

Shri Bogawat (Ahmednagar South):
How many Nahar Harijans have given
their daughters in marriage to Mang
Harijans?

Shri Nanadas: True, the Hindu Code
Bill has been introduced in this House

-What is the fate of the Hindu Code

Bill? Who are against the Hindu Code
Bill? The orthodox caste Hindus are
against the Hindu Code Bill. TUnless
this privileged class is rooted nut and
deprived all privileges, there is no
salvation for this country. You can-
not go on with the Hindu Code Bill
when you are indirectly encouraging
the orthodox privileged classes, Brah-
mins in the temples and landlords i
the villages. You must abolish them.
Then only you can solve the problem.

One more minute, Madam.
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Mr. Chairman: No. Swami Rama-

nand Shastri.
Swami Ramanand Shastrj rose—
Hon, Members: Come forward. 3t
A STE’  (Interruption),

Mr. Chairman: I do not think you
should give orders to him since I am in

the Chair,

it T met (feer s
T o1 wmad—afew 7 fyer
srfiat), weAET AR epemer
TEIAT : JA AT T AT AE AT
3T If ag O s @ o oo
aga fedt & @< 7 gy 77 fer e @
fod faem & 1 st gm WG & A
FOE A dET F A sty
Fafvw o o swgwgar fraror
Ffor ot sema s § wawr =T
Tl Faw wWIAA N EE | F
T I FTTA 3T q@erE
Tg N g AT el ¥ s
TGN TG & | g agw ¥ Wik
TR TR W E AR A owe
ity arfy R 7 g dfew w
¥ T T H Her AT :

FAMT TAT WAl FHATLT: qE

A wgar At |
frranfia: 1
Ho Flo I—F~Fo—H-F

Fd I3 T AT # v & o AR
3 ﬂﬁ%ﬁﬁ',mw%feﬁw
s T Tifgd ) oF Ay fae T g
W TZ T g & y@F  wrT qEr
¥ T |

" AT § AT AT ST

AT AT TUT qF FAET IR

T Ho Lo—Fo 1Re
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TR FTANE | T gy T
gt v @ o e =X fAR
), ok g fiw & T
TROCE A, gEH faad @
A §, T WAW A, O W}
gfee & forger v o @ ag AT
oF A fre s dd | 18 I IS
¥gd fasmg | e daFae d
TF Q¥ gu & g F gl gor
=Eeqr Ay ER I R o™
T T T F AGT AT A | G
@ w4 qg 9 o, W@ AR
TR qET P T

HAVTEAFATY NG, ST |
(sramfas /- -3¢

qiFL Ay fAOEEE e §3%-
23¢ % W' |

“TETEr AT HEATEALATH T
srrafegqrorfifa “ 1

amt ‘e fagarsear SO
A 1T’

o g F AR ) @ e
I AN TR F FAAR AR A
A W F a= fFafe @ ¥
FAH AT 95 T a7 IG+H B F H3C
Har sTeT 9 A% gy 9g 3% 99 I
ar gt forgar @ve & =fgd
Shri Nand Lal Sharma (Sikar): On
a point of order. This quotation is
misquoted from Shankaracharya.

This has never been said by Shankar-
acharya.

Mr. Chairman: Let the hon. Mem-
ber contimue. If it is misquoted, well,
it will be put down in the minutes
as misquoted,

T wA Wt andt g
gt 3 sy 5 g sEwm
ST AL & | (R EF AT g
ifF madr g ¥ I WY
T & T Ot A WA 1 AR W@
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g § agh I AT AT g At
ot T 2T | T g9 7 aga v
T e , AT ®, qeA Y—
W (— s W wFE
"aqm:rﬁrzerﬁﬁh-v@wargﬁrwl"

W T TFR A agd @ a@
Fid=

¥z F << qg WY AT §:
“gami qTE BRI S |
QEW WRE IR T | EE 3
X 99 sy o 1
war W ¢ f a@ et
&, {7, oA AL A1, I WL
g Y s Fer o ¢ FF g aw w A
¥ afqerdr 78 &, e A sgm fw
AN agsgrm g fo:

“IRET AT WAW AEE AT
Ffw 34T w@m | 39l 99 FfwarE:
ST A B0 AT
AT Ho Lo—H 43I-¥ HA |

“oqredT qEWMT—eEat: A,
AT, AT AT F@Td A : e
o9 TEEEE: |7 S a9 TR
* HOR FT AR ARIA R G R
dR afa g o wiwaEt & O§ S
AT AT AT g, ag W afew
el &, i aw snfg & @gawr
3 gHaT &, INEr A TEr anfx @T
wT | wied A sgm wegwr g 6
I GAE F ST A F A AT AF
NATE | TG T A= T § A
wqE A AT § g Er SN
S7 ¥ il qaE 1K aerT wgTenT
et off %7 37 § | 6T H o e
¥ R T AR g A W@
YT & TR A T gered A
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fiew & fod &Yfes wrar Faga &
Iy f@ § ofFw et v T
T AT A1 ITF ¢ o= NG T
FA T A HY g2 I AT @ A
] adaH FEC R & 1 AT & [
# Fduw feafa # aod ame @
A age www A -
wa g 5o I waraa g

| awad #, wEd ¥ o @t A g

gr fire o &, Sfw dgei A feafr
T AT &1 T A A g
gAR aTeaTS At § Fgr a1 A fres
WA A A A FET AT | FAR FAT
®T% o aredif® F a1 &g a7 fF A
I Y GOHS G AATATE | A AT
Y FaTE 3T WA § | guiE ¥ Ffed
mENE Ay AT m @ 7
1Y 71 i, T aF TG A, e
I e gEE e o § Ao F
I F WM A N E TR AT
T § wifs dqw amF ofa F dav
T E 1 F A I BT I A
T T | 7, wfear § ey A9 &
w1 § o ¥ AR A 4 dar
fFaT & | SER W T & Ao T
v fod § s art & % wrr @
FET TR | A9 7E & 5 78 N9 0
a3 dar # AR ag T Ar@ €
N UF @AY W AR AEED ¥
R ¥ W ¥ 38 Friw w@ s
e g 1 AT fadh o e wman &
ST 3@ oF fire & @ T @ 9y
Mg Fawew 1 g@ ¥ @ 7T
T A9 § fr 7% | 4g gFer gt
# agT WRT &) AR weE ¥ FOC
T AFEF | T AT A gfew T
o % @ gfow fewa 3w o
i dwmer g fe s
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[mit 7T Tred]

F AT AT F WG AT WA
X AW R AN 7y fog onfa &
T § SIS F € |, g N F(WAT-
=1 7 F9F § JAP! Aq qF AT
Ffrer T AT AL T a6 AT
=9 9 H1 mmﬂ'{%m
2T ST ¥ A€ g aF ad A1 HY
qea¥ty AT W qES AGT grI |
quadiy g & fod w0 AT
et @ § ¥fF @ e & R
@ & fod T8 ¥ e T o A&
T TATE | O A g ST g1
g d FFE A @Y AT AT
F@t Td W ad T Ay ' 0%
RE | A9 A =W T e
e &, gEy @ wew g § e wiw
Wy go U@ g WA fF
TR W e /e [ A A
Fardr &) g € ATz o gaeE
wgon § 9g Avd ® Saw @S § |
If ag gATT ATAT AEST g g1 Arar
£ @ g Tme ¥ WS 1 A g I
FFI & | T AR F W T AT TG
¥ g A AT ARRAT B TAR
¥J|WE |

Shri Bahadur Singh (Ferozepur-
Ludhiana—Reserved—=Sch. Castes): The

speaker from the Congress side
(Interruption). Excuse me....

Mr. Chairman: Order, order. Let
the hon. Member continue.

Shri Bahadur Singh: The hon.
Member from the Congress side—who
is not there, who is not so small as
not to be seen, who is quite a big
personality—8Bhri Namdhari, talked
something about the behaviour and
conduct, and some statements made
by Mr. P. N, Rajabhoj, but anybody
who saw him speaking can well un-
derstand how he behaved. It is true
that he does not belong to the Sclre-
duled Castes. It is true that he is
a big landlord, and it is also true

‘important Resolution. not
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.

that it is his main profession
to exploit the backward classes.
But he talked in a somewhat hu-
manitarian way. That is all hypo-
crisy, which I hate,

Regarding this Resolution, I may
say that it serves no purpose, if Re-
solutions are passed, and even if le-
gislation is passed, unless we are
sincere about them, and impiement
them in the proper way, it is no use
putting such legislation on the Sta-
tute Book. It seems that the Gov-
ernment are not sincere about bani-
shing untouchability from this coun-
try. So many years have passed,
Had the Government been sincere
about removing untouchability from
this country, it would have come
with such legislation much earlier.
This shows how eager, how keen the
Government is in removing untoucha-
bility and improving the economic
condition of the Scheduled Castes
and other backward classes in this
country! No doubt, I am in favour
of passing suchr a Resolution. Let
us hope that at some time the Gov-
ernment may think it proper to imple-
ment it because the situation in this
country is such that it is just like
a volcano and it may erupt at any
time, as Mr. Murthy has said.

I want to say another thing. There
is a set of people in this country in
whose brain and mind the vwvery
notion of untouchability is deep-
rooted. Some kind of a diagnosis is
needed to remove that. I would re-
quest the Home Minister to look into
this so that by social organizations
and other means we may be able tn
remove such deep-rooted notious
from the minds of these people. It
is no good citing some instances re-
garding untouchability as it prevails
in this country. About three or four
months ago in Gwalior some Sche-
duled Caste persons were killed, their
houses were looted and burnt. Such
things are happening in this coun-
try. I do not want to take 1auch
time of the House and go on citing
such instances, becaus= everybody
knows about them. But I wouid beg
of the Home Minister that this legis-
lation should be passed and it chould
be made effective. Tt should be im-
plemented in a proper way. It
would be better if we banish un-
touchability at the earliest and if we
are able to raise the economic stan-
dards of the Scheduled Castes.

Shri Elayaperumal (Cuddalore—
Reserved—Sch. Castes): I rise to sup-
port this Resolution. It is a very
for the
Scheduled caste people only but for
tire whole people of India.
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I want to point out some instances
of how the caste-Hindus treat the
Scheduled Castes in South Madras.
The Harijans are not allowed to take
water from the public wells or tanks
in villages of South Madras State.
Not only that, but in some villages the
Harijans and Scheduled Caste people

not allowed to wear shirts and
shoes. And in some villages they
were not allowed to enter the caste
Hindu streets also. In the year 1950
in Chidambaram taluk. Ellannangore
village, Scheduled Castes people were
ordered not to wear full shirts and
white dhoties, At that time the
Harijans refused to obey the oraer.
On that account. two Harijans nzmed
Tirupathi and Samahanna were mur-
dered by the Caste Hindus. An in-
quiry was made by the police officer.
but no one came forward to give evi-
dence. The accused were acquitted,
and it is a cognizable case. Article

17 of the Constitution says that un--

touchability is abolished. But 1t
exists everywhere in India—not only
in the South but in the North aiso.
Some days ago we. some Members of
Parliament. went to a village namea
Nilothi to inquire into the conditions
of the Scheduled Castes people. There
one Scheduled Caste woman told us
that they were not allowed to take
water from the public tank or well.
In the year 1950 in Vridhachalam taluk
ar}d Cuddalore taluk in Kullakkudy
village Harijans were not allowed to
wear full-sleeved shirts. In the year
1948, in Chidambaram taluk, in Puli-
yangudi village, the Harijans were
ordered not to have moustaches on
their faces, because they were Hari-
jans. They did not obey. It may
wonder in this House but it is true.
A cese was registered and no one
was there to come forward and give
evidence. So. the accused were ar-
quitted, Not only that but compro-
mise was made by R.D.O. One Hari-
jan Vadamatai who is now working
in the military, when he refused, was
tied to a tree with ropes and was
beaten by the whole villagers. I do
not want to take much time of the
House. The Schedued Castes form
one-sixth of the population of Izdia
Their children are not allowed to
attend schools in some villages.
There is no use in making laws unless
they are enforced. Sonf uest all
the hon. Members of this House to
support this Resolution and it must
be enforced. I request the ome
Minister also to do the needful for
the people of the scheduled castes,

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Magg:un. I thank
you 1.':1:: t:m for . hti‘;sm called
upon [+) t
. . A si'[;eak importan
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that the Prime Minister of India is
not an Abraham Lincoln, or a Stalin.
or a Mao Tse Tung or a Kemal Pasha
or a Periyar E. V. Ramaswamy, Pan-
dit Jawaharlal Nehru has been the
Prime Minister of India for the past
six years and he has been the head
of the Congress Party which has been
in power. The Congress Farty has
been in existence for the past 65 years
and more. It has outlived its pur-
pose and it is too old to live. The
Congress Party, as I said last time,
is the most reactionary party not only
in this country but also in the whole
world.

An Hon, Member:
your party?

Shri Veeraswamy: It cannot at any
time abolish any evils or ills such
as untouchability or casteism in_this
country, because the Congress Party
has been dominated by Brahmins
and orthodox caste Hindus. The
Congress Party has failed .o eradi-
cate untouchability from the face of
this comntry. As I said, it has been
dominated by the Brahmins and caste
Hindus, who are not at all interested
in the welfare of the Scheduied
Castes and who are mot at oIl in-
terested in the annihilation of castes
or in the abolition of untouchability.
Because Dr. Ambedkar, the leader of
eight crores of Scheduled <Castes
was the Chairman of the Indian Con-
stitution Drafting Committee, in the
Indian Constitution we have the
clause on the abolition of untouchabi-
lity and observance of itis forbidden.
But the Government has not seen to
it that this is put into operation
throughout this country. Mahatma
Gandhi said in 1938—if I remember
aright, and I do hope many of the
Members of this House would re-
member—that untouchability would
be abolished as soon as India got
freedom. Mahatma Gandhi said: if
independence came to India at twelve
o' clock, then untouchability would
be abolished at one o' clock. What
has the Congress Party done tn sbo-
lish untouchability?

[MR. DEPUTY-SPEARER in the Chair]
1 PM.

It the Congress Party is really in-
terested in the abolition of untou-
chability, it should do certain things.
For instance, it should abolish all
rastes. There should be no Brah-
mins. no Adidravidas or Scheduled
gastes.ed’ There should behno other

term high casf Hindus.
There should be no cheri in this
country. The place where scheduled
castes live is called & cheri and the
place where Brahmins live is called
an agrcharam. Why is there this

What about
-
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[Shri Veeraswamy]

difference? We say that after parti-
tion, the Muslims have gone to Pa-
kistan, but in the six lakh villages of
India we have Brahministans. Rrah-
mins live separately from others.
The Scheduled Castes cannot enter
their streets. They cannot step into
their houses. Even 1?113 and cattle
can, but not the Sc uled Castes,
who have been the backbone of this
country. Why should there be this
untouchability existing even after
several years of independence? We
are told that the economic rondition
of the ple hag improved and people
are livisg happily. One Member on
that side said that with a stroke of
the pen, the Congress has abolished
untouchability. I ask him: Where
has it been abolished? Has it bteen
abolished in his village?

And then, land reforms should be
carried out. Otherwise, the economic
problem of the Scheduled- Castes is
not going to be solved. Them inter-
marriage should be encouraged.
Not only that. A law should be
brougnt for such marriages. With-
out inter-marriage. the caste system
will not go.

Mr. Deputy-Speaker: Should there
be punishment if nobody inter-
marries?

Shri Veeraswamy: We must mete
out punishment to those who do not
obey the law of the land. Mr. Nana-
das said that we are not interested in
temple entry, but we want economic
improvement. Temple entry -was
first introduced in Madras. Some of
the big temples were thrown open.
but as soon as the Ministers left the
temple after opening ceremony, the
doors were shut to the Scheduled
Castes. Even now. the Scheduled
Castes are prohibited from entering
the temples and worshipping the so-
called gods and goddesses and per-
form pujas to them. As many of the
hon, Members from the South know,
the Dravidian Federation has been
doing a lot of work for the eradica-
tion of untouchability in that part of
the country. If the Congress Party
can join hands with it and take the
help of Periyar, E. V. Ramaswamy. I
can boldly say that untouchability
can be removed, as Mahatma Gandhi
said, within one hour in Madras State.

Mr. Deputy-Speaker: He must con-
clude now. -

Shri Veeraswamy: I shall finish
now, Sir. A revolution is bound to
come one day or other in this coun-
try. It must come, By revolution,
I mean no revolution by violence
no destruction of property or killing
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of persons, but a revolution im
thought, in action and in everything
else,

Dr. Jatav-vir (Bharatpur-Sawai
Madhopur—Reserved—Sch. Castes):
And in matrimony. N

Shri Veeraswamy: A revolution is
bound to come and the existing social
order will be completely changed, as
Dr. Ambedkar has said. My only
request to the Government is to carry
out now at least the constiutional
provisions regarding e economic
problems and social conditions of the
Scheduled Castes.

The Deputy Minister of Iome
Affairs (Shri Datar): We had a very
long and exhaustive discussion. (Hon.
Members: No. no.) Unfortunately
-some Members of the Opposition in-
dulged in certain expressions which
are far from true and which are al-
most unparliamentary. It was extre-
mely unfortunate that certain allega-
tions and charges were made to the
effect that the Congress had not done
anything at all so far as the eradi-
cation of untouchability was con-
cerned. 1 may point out here that
during the last six or seven years... .

saat fadfser ;. @0 qiE,
T FT F frdr 7 @ifed |

staraw: fey @ F=or A
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fear o | & ITF AF aW@ AW
FY qFAIT TG F TS|

It was therefore entirely wrong on
the part of Members opposite to have
stated that the Congress had not done
anything so far as the removal of un-
touchability was concerned. I may
point out here that for the first time
when the Congress came into power
in the States in 1936, ameliorative as
also legislative measures were un-

aken in all the various Provinces.
And I shall point out-to you, Sir, that
in a number of States today we lrave
got Acts which have dealt with this
very question in the way in which it
is contemplated by the Members op-
posite. A number of Acts have been
passed and in most of the Acts the
offence of untouchability is a cogni-
zable vffence. It was__ contemplated
by some that our progress was slow.

to be slow,
because the problem is a centuries
old problem. For the last five thou-
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sand years the problem has been fac-
ing us. And thanks to .India and
thanks to humanity. Gandhiji took
up this question and we are solving
this question in as expeditious a way
as possible. Therefore it would not
be right to say that the Governments
either at the Centre or in the Pro-
vinces have not done anything at all.

In the course of their remarks so
far as the main question was con-
cerned.........

shri B, N. Rajabhoj: Is it coming
in the action?

Mr. Deputy-Speaker: Let him pro-
ceed. The hon. Member says it is
not coming in action and he says it
is coming in action.

Shri Datar: ...... certain irrelevant
statements were made and I have to
make reference to them only for the
purpose of removing the misappre-
hensions. In the course of his speech
the hon. Member Rajabhoj
stated something which is entirely
wrong, which had absolutely rothing
to do with this......... =

st dYo TAo TN : FT A,
e 941y |

Mr. Deputy-Speaker: Order, order.
1 will_not allow fhe hon. Member to
jnterrupt like that. Evidently he has
spoken already. Is it not open to the
Minister to say ‘the hon. Member said
this and it is not true—the explana-
tion, and so on? Otherwise, he need
not have spoken, for in_ that case he
would not have referred to him at
all. If the hon. Member objects to
it I shall note it for the future and

not call upon the ron. Member to
speak.

st o Gt ORI ¢ F AT §
AR W FT FAW AW W
Sl Al

TYTETA WEWR : AW FY AfAFR
afid 1

Shri Datar: It had absolutely noth-

ing to do, so far as the present dis-
cussion was concerned, tp bring in
the Backward Classes Commission
and to make certain unwarranted re-
marks so far as the Chairman or the
hon., Member of that Commission and
the hon. Member of this House is
concerned. The country Is extremely
happy in having Shri Kaka Kalelkar
as thre Chairman of this Commission
(Shri P. N. Rajabhoj: No.) I know that
my friend Mr. Namdhari and others
sald that the choice has been excellent,
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it has been received very well and
the Backward Commission
are already doing their work............

Shri P. N. Rajabhaj: Kaka Kalelkar
is a Br:

Shri Datar: They are already car-
rying on their work which is extre-
mely promising and therefore. it was
wrong on the part of these Members
to have helittled what the Congress
has done and to have imported into
the discussion certain irrelevant and
highly extraneous matters.

Shri P. N. Rajabhoj: No.

Shri Datar: Coming back to the
main question. I am happy to inform
this House that the Government are
accepting this Resolution as amended
by the amendment of Shri Das. It is
true that this Resolution has been ra-
ther widely worded. There are cer-
tain expressions which have not becen
properly explained by the hon. Mover
of this Resolution and therefore keep-
ing to ourselves the right to bave a
proper Act, I here accept the Resolu-
tion and I tell the House ~that this
Parliament as also the various State
Governments are carrying on their
work already on these lines.

Then a statement was made that
there were no Acts and that where-
ever there were Acts, they were not
properly worked. So far =ag this
question is concerned, I should like to
inform the House that Untouchabili-
ty Acts have been passed after 1937
in almost all the States except three
where the problem is not keen.

Dr. M. M. Das (Burdwan—Reseved
—S8Sch. Castes): What has been the
progress made?

Shri Datar: I may point out that,
You allow me to speak.

Mr. Deputy-Speaker: Let the Minis-
ter say what he has to say.

Shri Datar: There are no statutes
relating to disabilities of untouchables
in Assam, Pepsu, Rajasthan, Mani-
pur and Andaman Islands and there,
we are informed, the question is not
very keen at all

An Hon., Member: What about
Manipur?

Shri Datar: Of these, Assam, Mani-
pur and Andaman Islands "have re-
gorted that untouchabiljty as a pro-
;emnis not existing in these States
at all,

" An Hon. Member: Rajasthan?
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Shri Datar: InhRa.jaiis‘l.hﬂiyln itNdm 1
comi to that shortly. ow, as
:m msultu::gt these Acts, which have
been passed in wvarious States, I may
point out to the House that proper
steps are being taken to see.....

An Hon., Member: No, no.

Shri Datar:... .that the provisions,—
the penal provisions of the Act—are
being enforced.

Then we have also to take into ac-
count one very important circum-
stance. It is unfortunately true that
untouchability was in India for near-
ly 4,000 or 5,000 years and it has
numerous aspects of a very ghastly
nature. But untouchability has to be
removed by private effort and I think
also by legislation, only to a small
extent. Social reform has to be ob-
tained, has to be enforced through
legislation but that too only to a
small extent and wherever it is ne-
cessary, the present popular Govern-
ments are prepared to carry on, are
prepared to take steps. In fact I may
inform this House that steps have
already been taken by us to have the
principle laid down so far as the pro-
posed all-India legislation is concerned
and after taking legal advice of the
Law Ministry, we are going to draft
a_Bill and send that Bill for the opi-
nion of all the State Governments. This
is a matter which concerns States
most because ultimately it is they
who have to carry on the work.
Therefore. after taking in the infor-
mation. after consulting all the States,
we shall bring before the Parliament,
before this august House, a Bill which
will deal. on an all-India basis, with
all aspects, penal and otherwise, so
far as removal of untouchability by
enactment is concerned. Therefore, I
am happy to inform the House that
we accept the principle of this Re-
solution.

Skri P. N. Rajabhoj: Next year?

Shri Datar: So far as the time
limit is concerned. it depends upon
the way in which the State Govern-
ments send down their replies to us.
I think we will be able to do it this
year at the latest. if possible in the
July Session.- If not, at least in the
November Session. we shall bring for-
ward this Bill and show to our friends
that the Government has been extre-
mely keen on the removel of untou-
chability in all its forms as laid

in the Indian Constitution. 1
myself will not be satisfied merely by
getting tiris Bill sponsored here,
getting this Bill enacted in this House,
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Because. ultimately we require the
co-operation of all the citizens of
India. Certain provisions have been
laid down which deal with the disabi-
lities of these unfortunate brethren
of ours. These legal disabilities have
to be removed, Butf., ultimately, we
nave to depend upon the co-operation
of all the people concerned. Here, I
should, like to appeal to the whole
House treat this question with the
createst amount of sincerity. I should
like to point out to my young friend,
the hon. Member who brought in cer-
tain ideas about communal and other
things, that he can work for the ame-
lioration of the untouchables without
necessarily allowing his mind to be
embittered in the way that. unfor-
tunately, he has done. Ultimately,
this is a question which is absolutely
non~controversial. This is a question
in which you and I shall always co-
operate, and the effect of this co-ope-
ration would be the complete removal
of all the disabilities as early as possi-
ble, and placing the untouchables or
Scheduled Castes on the same footing
as others.

So far as the last question is con-
cerned. you wifl also agree that there
are certain oproblems which are com-
mon to all of wus. Reference was
made to the Backward Classes Com-
mission. I was surprised to find that
the number of backward class people
is as large as 15 crores. That is a
measure of our shame. Therefore.
unless all the 35 crores of Indians
come up to the same level of social
justice, same level of economic
justice, India as such can have no
future at all. Therefore. I request
the Scheduled Caste Members and the
workers among Scheduled Castes to
take into account these other aspects
also which are more important,
though this aspect also requires con-
sideration.

Therefore, with the blessings of all
of you, we desire to pilot this Bill
as early as possible in this House and
we hope that it will have extremely
beneficial effects and would go a great

. way in placing the Scheduled Castes

on the same footing in all respects
as the non-scheduled castes.

Mr. Depuiy-Speaker: I shall put
Mr. Das's amendment to the House.
The question is:

That for the inal Resolution,
the following be substituted:

"This House is of opinion that
a comprehensive law should soon
be enacted to ensure that the
practice of untouchability and
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the resultant disabilities are re-
moved immediately leading 1o
equal social status of all the
citizens and bringing the offenders
in this respect to book in an ex-
peditious manner.”

The motion was adopted.
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Mr. Deputy-Speaker: This stands
for the original Resolution. The
House will now stand adjourned to
meet again at 8-15 tomorrow.

The House then adjourned till @
Quarter Past Eight of the Clock on
Saturday, the 18th April, 1953.



